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28 "2 . 2005 Mr OG. Baishya' learned SI‘ ‘aC JG .S.C -

requests for further time to reply
- Statement, Let it be done, post on
12 .4 .2005'

‘_Vicg-éhairman
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AT ey ‘-_ Y 9.6 .2006 Mr .o.aaishya. learned 'Sr.cz‘@"s.c.
et J‘;ieﬁ é/% ‘ ) ;* sub ‘is t_hat Feply statement Tgs” been
—_— e - ’ . Magletry is dim!:ed €6 mce.tve::
| \,ILL o ,QLQQ.\@ Y * the same if Jotherwise‘.{n ordat. ME S0
P S ;; Nath, hamed counsel for t.he appucant.
S S e eeeks: for time to” £ile mjomder. pet it
T 3?’(3%;3‘;: L H e be done. past tne mather on 3.7.2006.
sk I S o Sy R
} M . - ‘ ‘Uh )

.,

, Vidd«chairman
|

. bb

0300742006 Post Oh 18.07.2006s
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Mo

08.0B.2006 Present: Hon'ble Sri K.Ve. =
. Sachidanandan,vgce-Chaiman

- Hon'ble Sri Gautam Ray,
Administrative Member,

Learned counsel for the applica'ﬁt
wanted time to file rejoinder. Post on'

Vs

18.,08+2006.,
Member Vice=Chairman
b . | ) )
21.08.2006 | Learned ceunsel fer the a.pi)l,ican&

wanted time te file rejeinder,
Pest on 07.09,2006¢

Vice~Chairman

" mb
27410406, Pleadings are cempletedy
Pest the matter en 20,11.86, for
hearing. l |
in | Vice=-Chairman

20.11.2006 . Present: Hon'ble Sr1 X.V. Sachidanandan
Vice-Chairman.

Post on 06.12.2006 for hear'mi .

. Vice-Chairman
 /mb/

06.12.2006 Present: Hon’hle Sri K.V. Sachidanandan
Vice - Chairman.,

- Post after second week of January,

2007. //

Vice~Cha.irma£q
Jmb/
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he- \ _ ' , B 20.03.2007 Present: HOn'ble Shri K.V. ‘
¢ . -'J__ . *  Sachidanandan, Vice—Chairman :
- : Hon'ble Shri Tarsem Lal,
/ o - . Admlnlstratlvp Member
Lo 'l. : Post ,the mattef‘beforé the
' ‘ ‘ 0T next Division ‘Bench. .
dhe iy g ' ' (_,/
| O / @ |
. 3 leex :
bl Az Ca D - g o
-~y cvz(,%?,_ - o Member s Vice-Chairman
Soo e ..:.' X nka .
K . | (g'br‘ag‘ 070") 2008 | Heard Mr M. Chanda, learned
’ . ' va e e Counsel appearmg for the Applicant and Mr
- it G. Balshya, learned Sr. Standing Counsel
‘ for the Union of India, in part. ‘
; ) 1 ) \ 5
T»«-—Akﬁ % i \%‘ . | ‘Call this matt:er on 160 2008 for ;
;,‘ -lS'D?j" Wed ";';"‘8“ | S further hearing.
- R A g ¢ v (Kfushirain) {(M.R. Mohanty) !
. e - _ ane - Member (A) * Vice-Chairman
;o _ S ‘ !”_n_km : 5
T Y - | '
- s - . 16.05.2008 .. Call_ .this  part_] heard .matter. .on,.
H oy )
: - _ 26 06 2008 alcmgwrth O.A: No 06/2006
{B‘A‘L W \ s \72_@/%.. : )
_ (Khushiram) ~= - (MR Mohanl:y)
: o, Member (A)‘r» v Vice-Chaxrman -
| AL lyf o< “n " - ‘ :
N 26.0608  Mr M.Chanda, learned counsel for |
1 | the Applicant and Mr G.Baishya,
learned Sr. Standing counsel for the |
fhe L) . ; : " |
o w '3 \""“M\{y"“ Respondents are present. :
2} N‘“’“‘"‘"‘?‘ Call this part heard matter on_
S .
' %‘.’lﬁ 11.08.2008 for hearing along with
‘ 0.A.6/06. .
{

~ D
(M.R. Mohanty)
Vice-Chairman _
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O.A. 11 of 06 - “ |

11.(.)8.2008 - Mr. M. Chanda learned counsel

appearing for the Applicant ‘and Mr. G.

Bajshya, learned Sr. Standing Counsel
-appearing for the Union of India are present. .

. : Call this matter on 27.08.2008 for
S oge Vs "“‘“"Q}— hearing, | |
bov heandig, | - (:is/

(M.R.Mohanty)
Vice-Chairman

K40§27 1

Vemberd, U Chaimne

A H of 06

27.08.2008 Mr. .M. Chanda, learned counse_l
appearing for the Applicant is present. Mr. G.
Baishya, learned Sr. Standing counsel for the
'Union of india seeks an adjournment of this
part heard case to obtain instructions and to
cause production of the Notification referred
to in the counter/written statement. |

_ In the aforesaid premises, call this
niatter on 29U+ September 2008, for further
. hearing ; when the Respondents should place

materials to substantiate their stand taken in

-

~ the written statement.

\‘ h{uﬁm’am) ; {M.R.Mohanty)
Member{A)  Vice-Chairman
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MrGBcnshyo, “leamed . Standing counsel
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26112008  Mr M. Chanda, '?}e‘v'aarnlﬁd Counsel
i ‘ ppearmg for the Applicant, is present. Mr
AS! ea.s ' G Bajshya, learned Sr. Standmg Counsel

for the Union of India, is also present.

Call this matter on 09.01_.2(509 for
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O.A.11/2006

26.03.2009

/bb/

o

With the consent of the counsel for the

parties, call this matter on 13.05.2009.

(KW o (A.Mw
Member {A) Member {J)

13.05.2009 Call this matter on 29.06.2009 for

14.05.2

hearing. .. %p

M, R.Mohanty)
Vice-Chairman

Im

009 Mr.G.Baibhya, learned Sr. Standing
Counsel appearing for the Respondents prays
to list this matter before Division Bench on
19.05.2009. Mrs. U. Dutta, learned counsel
appearing fbr the Applicant has ;10 objection

_to list this matter on  19.05.2009.

Accordingly, list this. matter on

" 19.05.2009 for hearing, /Lf/a

. M.R.Mohanty} .
Vice-Chairman
Im
19.05.2009 On the prayer of the counsel

Pg

for the parties call this matter on
11.06.2009 for hearing.

{N.D.Dayal) {M.R.Mohanty)
Member(A) Vice-Chairman

’
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06.08,2009 ,, Mr.

* counsel appearing for the Applicanf

09.2009 Mrs. U. Dutta, learned coSﬁlsel for
d»:qsfﬁ:@ ‘the Applicant is present. Ms.

Vice-Chairman

M. Chanda, learned

-

e Yo

is present.
Call this matter on
08.09.20009. | Co

Send, copies of this order. to

the Respondenfs who should come

ready to participate of the hearing of
this case on 08.09.2009.

¥

(M.R.Mohanty)

Member{A) -Vice-Chairman

fricy
v,
Lol

u. P

+

Bharadwaz, Advocate, representing on

« ot L behalf of the Respondents prays for an

adjournment of this case.
Call this matter 04.11.2009.

O ’/L“r;.f;
(M.R.Mohanty)

(M.KChaturved)
h . Member (A) Vice-Chairman
T hondmg J1m/ ‘
ro L
04.11.2009 Mr M.Chanda, leamed counsel
| - .
9 9 09 appearing for the applicant is present.
4 Mrs M.Das, leamed Sr. Standing counsel
he ease €8 'Wg"}( states that she has been requested to
heoviumy -appear in the matter. On the other
o~ hand Miss U.Das, leamed Addl. Standing
! 201109 . counsel states that she has been
| appearing in the matter for some time
She cpge Vs wuﬂys and alil the official records have been
l’“"‘"; heeo s WG d provided to her.

Pa

Be that as it may, we adjoumn the
matter very reluctantly to 11.11.2009.

D «@w
Aofurvedl) {Mukesh Kr. Gupta)

(MadanKT,
Member {A) Member (J)
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O.A. 11/06 R
11.11.2009 Heard both

concluded. Order reserved.

- | et e,y

D

~sides.  Hearing

o>
(Madan Kr. Chaturvedi) (Mukesh Kr. Gupta}
Member (A} Member (J)
/pg/
30.11.2009 For the reasons recorded separately,

this O.A. stands dismissed.

r
\ «

St
l\i&an .Chaturvedi) (Mukesh Kumar Gupta)
Mémber (A) Member (J)
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Mith regards,

Facln: As above,
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B.0.80, 17(6% /P-42)90-PPS

Soma of the ssllent fontires of the a
datail te the Cantrollara nf
AL that Lime fL wns suggentad that maating
with séiantists al Lhe laboratory level to 23vlain

fantured of the achems to thom to
understanding and participation.

this and organise suiuable programoes at the laboratory level. It
you Manhl any help from the CSIR,

1 am enclosing ten copiss of thia document. It
the contents thareof should be widely circulated.
place two or throe copies in the librery. As

recaivad, thaey could be given to the various
ﬂivlg;aan and  projact scisntists as well.

Thé Lnstructions contained in MAHAS do not

who are governed by the arstwhile Bre-Law
liverallsation and

rparation of
thin achemn, and these will follow shortly. :

Phone 1 IR6382 13 Gemm - CONSEARCH NEW DELHI [ Telen:

imfrs ¢ Yy wga afueg
afgum T Ca
wh wid, ot fewelt-110001
COUNCH OF SCIENTIFIC A
INDUSTRIAL RESEARCH

Anvandhan Bhavan
. Ral Ma‘g, New Deihi 119001

Saptember 12, 1980
- - B

1 enclose a Herit and Normal Assessment Scheme (HMARAS) vhich
contains,latest decialons of tha CS5IR on the subjact,

cheme ware nxplained in
Acminlstration in A confarancs
should tha

soma  of
ensure greater
We would 1ika you to consider

we vill ba glad to do so.

In Lha acheme a schadule hag baan auggansted tar carrying out

It nay nst be possible to follow this achedule
‘for the assessments of 1958-80 and 1989-80 because of the dolay in
Iasue of Lhis document: hewaver., a suitable schadule could now be

worked out to complete these asmassments as far as possible umithin
the next three to four months.

is lsportant
You Bay
and when

! ey O .
apply‘to those S&T

Ty, Cortain
changes have bean made for tha

v .
v . 2&4
2 '?
. "

Yours sincerely::
, .

’ (Unesh Salgal)

A,

.

I1-45207 & 66141 CSIR IN

v,

>

2

b
*2

1
-
A

B

o

" e AAHTNTNNIITN




i MERIT AND NORMAL ASSESSMENT SCHEME
| (MANAS)
FOR SCIENTIFIC AND TECHNICAL STAFF

e
S

Iy

ce L e

\icour\acn_ OF SCIENTIFIC AND INDUSTRIAL RESEARCH
| - NEW DELH!

i

i



e

COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH
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MERIT AND NORMAL ASSESSMENT SCHEME

A NS PREF ACE
' There bhasz been a iong standing need in the C3IR Tor
Y simplification and %‘aﬁqﬂh‘f%‘nﬁ»’tﬂmﬂmﬂmmm £
? | mdatdn gty RTINS AP Ft S R ntO st LELL A2 T Tih covrad ) 48

3 This docunent, HANAS,

) that it fintegrates the nornal and

1t This scheme does not

m#'?#%r‘mandmtw.chnri.calupensonn_ el

will meet this felt need
it gives in one place all
“procedures

xince
instructions and
relaoting to the nasgessment ot scientirtic
and technical roployess of the CS5IR.

One of the most

important features of the new
Is

tchens
aerit scheses

‘and provides aople avenues Yor younger sclienti=ts o

cmove quickly to the higher positions.

cover those mho have been or are
being governed by erstuhile Bye—lon 71 (b) and for
Y nhom existing instructions (inc)uding erstuhile Merit
;?Fronotion/Advance Increwent Scheme) will continue fp
Y& apply. ' :

[

I hope this documont wi}} prove

' Scientixts and Technologists as also to those charged
owith its {wplevantation, :
ala
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MERIT AND NORMAL ASSESSMENT SCHEME

0. IKTRODUCTION

Y Scientific and Technlcal ;. employees of CSIR are.
overnad by two different anssasament schamen via. (1) Aasessment
cheme under erastwhile Bye-Law 71(b}; and (i1) - New Assessment
cheme known as HRAG. These two schemes are independent of each
and were implemented w.e.f. 1-1-1966 and 1-2-1881 respec-

. " Consequent on the implementation of the Rew Aséeas-
ent Scheme the existing employees as on 1-2-1981 governed by
‘iyo-Low 71{b)} wege given option to elect elther of <these two

3 The Scheme as adopted on 1-2-81 covered sll scien-
fic/technical employees including those classified in Govern-
nt as Group ‘D' (Class IV). All the scientific/technical /angi-
aring.staff.have been claasified in five Groups namely, Groups
.and 11 {Support S:taff), Group 111 (Technical), Group i¥ (R&D . -~
‘ientific} snd Group V (Engineering/Architedture). In principle
e assessment waos based on (a) percentage limits; (b} quantifi-
-ipion of comparative merit; (c) minimum educstional qualifica-

ona; and (d) completion of specified years of service 1in the
ade; under different groups for acientiflc/technical/engineer-
g services. . :
4 The Scheme 8lso provided benefit of faster track
kseuament for movement from one group to another for the staff
position as on 1-2-1981 and those-who were recrulted/acquired :
quisite qualifications upto 31-12-1981 for entry level posi- |
ons .. for the next higher groups. While the quantificatlon of B
. irit was the criteria for assessment generally. no uniform : N
; lecific threshold criteria was lald down centrally; it was left
be decided by each Lab./Instt. As a result widely varying
actices prevailed in different laboratories/Assessment Commit- AT
es, ) AN

During itas operation over the years some other
ficultles/ anomalles were also noticed, including those relat-
to the optration of the percentage limits. Hany of these were
tified by the issus of sultable amandmenta/instructions from
o to. time. though many others remained unresolved.

. The High Powered Committee,. set up to implement the
ommendations of the Fourth Fay Commission in the CSIR, was
o asked to review the functi.ning of the existing assessment

merit schemes.

[ . . e
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MERIT AND NORMAL ASSESSMENT SCHEME
: L
L AGSESSMENT SCHEME

MERIT AND NORMA

. oo i
0.7 The recommendations of this Committ /
- 5 es wWe oconsid~ S oot
.-ed by the G.B. at its meeting held on 23-12-1987. reThln vag S S . :
. 1. GROUFPS WITH QUALIFICATIONS FOR INDOCTION .

soljowed by discussions by DGCSIR with Member (Finance) after

2Etgh .8 scheme entitled *Integrated Recruitment and Asnenament

a;;zgir (IR?S) wus circulated to the jaboratories on 14-10-88. ¢ Groups

M ﬁl before this could be implemented. certain other {ssues 2

gnd problems needing resolution were reised. These were oxanined 3 <7 Tho entire scientific and technical ataff {including engineering

2; various forums and 8 revised document incorporating pome of £t gnd architectural staff) are divided in five E£rouPs. namely

ese lissues was yjssuec on 9-1-90 put this slso was not smple T groupr® 1&11 ( aupport ataff), Group 111 (technical), Group IV

mented. The present document supersedes all these documents and .b(ghD - SCientific) & Group V (Engineeringlhrchitecture). Each
X grov has a number of grades. The groups 8ré gdescribed in Roman

. groups 8ré¢ described in Arabic

alsc incorporates the latest decisions,taken {n the GB meotiné on ¥

26-4-90.
r?ls. For exampi® 1(2) re
[ 4 dasignution and seniority in

concept O
de 1=ald in a pnrticular group.

" no
important is the gra
Do gt

;4‘J/1-2 Induction

Induction is pormally m&
therefore, 8 vacancy
st grade. However, in al
e filled up at

The £final - gcheme given herein (titled ‘Merit and :

c.8
Normal Assessment Scheme’’ = MANAS) hses the’ Sasential features for

assesspents based on threshold qu:.lity criteria, uniformity in
quavtiflcation of marks, system of rner review etc.and integrates
merit and normal assessment. This publication supersedes previous
instructions on (1) Recruitment anu Assessment, 11) Merit goheme;

to the extent of topics covered under MANAS. 1.2.1

in éach group. Normsally.
reason will occur at the lowe
Groups 111, IV and V(A) the positiorn b

Grades 111(6), I11(7).
roval of Research Council/DirecLor Genera! for CSIR
d need for the same.

ters prOVided there is an assesse
lowest

Assessment Scheme

0.9 Since essential features of the
gov-

reAain unchanged, 1o fresh option is i
. is permisszble to those
erned by NRAS as on 1-4-88 exceplt to the extent mentioned in this

document.
will revert 1o Lhe

mentioned. all positions
* vacation. .
J1.2.2. The Engineering & Architectural staff in Gr
plicable Lo

will be. governed by the\procedure as ap
staff axcept PO cales ©
1800-2250 and

r Group v(B) only though positicns

as
2541800-2250 will be non-functlonal.

2000-2500 will be filled uF

:-b Bowevef. +hese could be made in exceptional cases Wl
R approvar“‘of' the DGCSIR on the recommendations of

Council:? Ibis pust be dope prior Lo advy

b w0 S
X q.2. 4500 _Cases’

for equivalence of qu

ferred- *: to

notiflcazion/consideration for assessment purposes.*

»administrative decision in respect ©
41.12.81.. guidelines suggested by
jncluding other relevant.factors will be

; There may ‘be pending cases of those

. service . as on 31.12.8% for equivalence of guali

e - those prescribed in NRAS: The Jaboratory should refer
to CSIR Readquarters for decision.

Koilash Chandra
»opt in view.

1.2.6 5%

O

i e e - =

de only at the lowest
arising due to
1 grades of
grede
3 with the
Headguér-
As already
grade ©on

any

IV{6), 1V(T)-and V(AY(D)

in pre~reVised scale

Relaxations in qualifications are not permiss
1 ith the .

the

who
fications

n Group 1

¥(5) refers to the fifth grade in Group 1V. Since there
this Schemse, what 18

alification‘may be T€-

approval

Beadquarters for before
-+ Wh

jle taking
o]

f existing employees as.
Committee

were

grade
any

oup V{A)
Group
sitions-in pre—revised pay S f R5.1500-2000,
by direct recruitment

of

ible.
priox
Research

with
such cases
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1.3 Qualifications for pew entrants.

Entry level quallflcationﬂ h
group and relevan

g1. No. Gg:de pPay Szale
Group 1 )
1 1(1) Rs.750-840
Group 11

1. 11{(1) 35.950-1400
Group 11l

. I11¢(1) Rs.1400-2300
2. I11(2) Rs.1640-2900
3, - - 111(3) R;.2000-3500
4. I11(4) Rs.2200-4000

s

ave been brescrlbed
t grade as under:

. equivalent

Tasle o

ITI Trade Certificute/
Matriculation (10 years

in the new system) * two
years experience

ek

B.Sc. (5e.)/
B‘Lib.Sc./Dip. in Engeg./
Technology of three
years duration or
equivalent

B.Sc. (Science)/B.Lib.Sc./
Dip. in Engineering,/Tech.
of three years duration or
equivalent plus 3-5 yee&rs
relevant experience

M.Sc./B.E./B.Tech, or

B.Sc.(Sc.)/B.Lib.Sc./.~

. An Engg./Tech. of ;
3 yearé'duratidh or.equlvala;

or equivalent with \
2-4 yrs relevant experience ]

111(5) 35.3000-4500

V(L)

v(2)

1v(3)

IV(4)

V(5

Re.2200-4000

Ra.3000'4500

RS.STOO-SOOO

Rs.4500-5700

35.5100—6300

.

P

-

et e 1 T o ST

or equivalent plus 10-12
relevant experience
. . ./B.Techl or
oquivalent with 6 years
relevant experience

c./1st class

18t class M.5
s experienceé

BE with 12 ¥X

patents or
gvidence ©
with about

-do-

e

L iemawe—

e v

* g

o TR ST AT T




e

D P . ¢ .
SRR

o P Py P e AR
SRR R g
= N Sl E

T

MERIT AND NORMAL ASSESSMENT SCHEME

Group Y(A)
1. V{A
{A)(1) 3 years Diploma in Enge/
Architqcture or equiva-

lept

Rs.1400-2300

3 years Diploma in Engg:/
Architecture or equiva“~
lent - with 3-5 years
relevant experience
BE/B.Tech.

2. V(A)(2) Rs.1640-2800

3 years Diploma in Engs/
Architecture or equiva-
lent with 5-8 years
relevant experience

OR BE/B.Tech with 2-4
yrs relevant experience

3. V(AY(3) Rs.2000-3500

3 years Diploma in Engg/
Architecture or equiva-
lent with 8-10 yesrs
relevant experience OK
BE/B.Tech with 4-6 yrs
relevant experience

4. V(A)(4) Rs.2200-4000

1.2.1 Explanation

' .
of eumployees relating to period before MANAS comes

1.4.88) will continue to b
d for the earlier scheme. e re

Cases
operation (i.e. prior to
per circulars etc. lasue

into
gulated as

MERIT AND NORMAL ASSESSMENT SCHEME.

Ly 3)1_;{;?2’.:

2. ROBRMAL ASSESSMENT - ELIGIBILITY AND THRESHOLD

2.1

7 _ tion for
',aéi of preacribed thresholds.

y of percentige rest
1 of the authoriiy

.. lieu
* b wmade without the approva
GB.

no relexations/changes
which mede the rule

ho Bre atill eligible for <on-

there 15 no
existing
against open selection
ant qualifications, For
put could not be covared
they acquired the higher quali-
ial provisicn has been made in

other:

groups
d reley

+hose :
the faste” track sC
; ter 31-12-81, 8 spec

asseasment against

completion of
the

given

th reference Lo
ching maximum of
m of the ccale 85

jve Group-

2.3 e
s chance
required

scale/remaining

pelow in the table aguinst €8C

r assessment/threshold

Eligibility fo

) Table:
GROUP & SCALE OF e ELIGIBILITY FOR MINIMUH %AGE
GRADES PAY t  AGSESSHENT (Yrs.) OF THRESHOLD
MARKS
2.3.1.1 GROUP-T -,
1 (1) R5,750-940 7.8,9.11 and after 60
o repaining for one
e o oE e year at maximu®
o _'ﬂf‘“~?f_\\ of the scale
L1 (2) Rs.800-1150 -do- 60
% ’ { (3) Rs.950-1400 -do- "0
I (42 35.1350—2200
N g
e T 1 R
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MERIT AND NORMAL ASSESSMENT SCHEME

2.3.1.2 GROUP II
II(1) Rs:950-1400 7.8,,8.11 and after 60
: remsinlng for one
yoar at maximur of
e A the scale
II(2)  Rs.1360-220. . -do- ' 65
e . e
. II(3). Rs.1400-2300 -=‘°-do< 70
11(4) . Rs.1640-2800 ' ¥ Zdo- 75
1I(5) Rs.2000-3500
2.3.1.3 GROUP-111
III(1) Rs.1400-2300 5,6,7,9 end after 50

remaining for one
year at maximum of
the scale

@
III(2) Rs.1640-2900 6,7,8,10 and after €5
- " remaining for one
year at maximum of

roil ? the scale

III(3) Rs.2000-3500 5,6,7,9 and after 70
remaining for one
vyear at maximur of .

e = the scale’
II1(4) Rs.2200-4000 » ~—--do- 75
He <4

1II(5) Rs.3000-4500 -do- 75 .

I11(6) Rs.3700-5000 5.6,8 and at meximum

of scale. 75
III(7) Rs.4500-5700 .

*@.- Staff in Grade III {6) of Rs.3700-5000 who have acquired

QUalificatiop equivalent to those prescribed for Greup IV will

only be eligible for assessment to Grade I1I1 (7) of Rs. 4500-
_2700. The condition of first class wiil, however, -5t be

applicable in these cases.

@ Residency period under review

-
(]

HERIT AND NORMAL ASSE?SHENT sCHEﬁE

-1v :
GROUP 60

,7.8 and after
33_2200-5000 i;gainiﬂs for one
yoar at maximum of

tre scale

,6,7.9 and/or after
iemalnlnz for one year

T at mAX.
WUOW L. scals

_2313000-8600

L

5.6,8 and at maxim

Ra.;TOO—SOOO of the scale :
‘5,6 and T years and 75

.88_4500'5730 % paximum of the scale

1950-91

tor the assessment year

190 2.8, ent to Grades
4a Grou 1i3 w11l be eligible foF assessment to G780,
gcientlat: %g{ggoa?ter prescribed numbgr of ¥
qy(g) an )
below:
sadicaved .
5100-6300 65,6,7.8 and at mpaximum
v (5) Re of the scale 75
iv (6) Rs.5800-6700 5,6,7 years
v (7) 35.5900-7300
2.3.1.6 GROUP V(A) .
‘ - 5,6,7.9 and after
v(aI(1) Rs. 1400 2300 5.8 lnine 4 2 one
' year at the maximum
of the grade
: 6,T.¢ tter 65
AT ' .2900 6,7.8,10 and @
) Re.1640 290\\ 678,10 o "one
T year at the maximud
ot the grade
: 70
- after
- o 5.6,7.89 and
A Re. 2000350 remaining for ane
year 8t the maximum
of the grade
' 15
V(A)(4) Rs.2200-4000 ~-do-
V(A)(5) Rs.3000-4500
@ Recidency period under review
11




MERIT AND NORMAL ASSESSMENT SCHEME

2.4 " Nates

2.4.1 ‘ Those who have slready availed of three chances

1-4-86 and were not-guccessful, will b

pefore
tional chance for assesssent from 1-4-B8 without percentagé evised
res;riction_subject to the condition that no further chance will y 3 ; §-T00 {
be allowec under NRAS. Thereafter, MANAS will apply. ’ - o vl na case
. N B ised
ree chances and thelir - G » 'Oiaé )

2.4.2 © Those Wwho n~ave not ‘availed th

assessmerts became due before 1-4-88 undey NRAS, will be allowed
third chance of assessment with reference 1o the maximum of the
pre-revised scale sublect o the condition +hat the number of

chances will be restricted to the number admissible.

2.4.3 For norwm .} assesspents, thresholds will be 10% marks

less for gCc/ST assess. "&£.

2.5 Explénat;ons ' . ' . a3
. . s . - ; ) ’ -’ ?'%::: pe normal.
2.5.1 Thresholds for assessment are given against - sach gy otherwise

t+he cuse

Grade of the respective Group. No relaxation/¢hange for any

reasou whatsoever is perdissible.

of a position will - regquire prior
dations of the Research Council of

jpnduction
CcSIR.
2.5.11

Grades 1V
For othe

2.5.2 Reclassification
approval of DGCSIR on recommen
the Lab./Instt.

jod will be the financial year ’ and

2.5.3 Assessment per
far as possible these

assessments will be done once in a year. hs
should be completed by 30th September of the year.

2.5.4 Only eligible ermployees during the year upto 31st

March will be cunsidered for assessment.

& 11 the stipulation regarding miniﬁum

ble cnly to the persons inducted on' 'oOF
CSIR ;service”_bgfp;e__ v ]

2.5.5 . For Groups I

qualifrcation is applica
after 1.2.1881 and not for the_personS'in

1.2.81.

g .

staff in Grade veAY(D) possessing qualificationsf ox

2.5.6
eligible for consideration

B.E./B.E<Arch._ or equivalent will be

for assessment to the grade of Rs.1500-2000'(pre—revised) . and
Rs. 3700- 5000 (revised} on remaining for one year at maximum” of
the Grade v(a) (5) s a one time event. Such positions will

revert to the lowest g:ade in group V{a) on vacation.

. 2. scientists A/Al with i Sc./B.E. or equivalentin S
service with CSIR as on 1.2.81 but not recommended for assessment 3

so far will be considered for assessment 1o Gr.IV (1) irrespec- % '
w« tive of their length of service every y®ar 1ill assessed. 7 ’ 3
. F).!

e allowed an addi- b Vic, in res”

the resid

~

for
Rs.16
ect ©
scales of
Revised Ra.1400‘2300) has
by the DGCSIR by virtue of
skill etc..\assesSppnp of t

Pre-reviaed grades
~n omitted from Groups 1

= be made by C5

¥ v b
< ,c‘f;_:?,_xi',—g,{g;:'.

to Grade 11 ¢
in the scale

¢ [except v(g) and IV(T)
iy £41led up

Those vho have €
IV(6), the due date for ass

(5) &

r=s the due date will be
ency period of 5 year

§y Tgwe L Ll S A iR
DR AR IR S
bt
. R KRR R

R I
MERIT AND NORMAL ASSES?E%NT SCHEME

consideration for assessmen

40-2900) only. However.
¢ those in position on 1.2.

1s.260-350

)
of R3.2200-4000.

of Rs.
and 11

The procedure for im

e positions in Gro

in the soale’ ©

at ‘the entry leves
decided by RC of the respective
of CSIR Headguarters. as
if considered pecessary.,
IR Headguarters with th

225

respectively wit

plementation i¢g given in

ompleted 5§ years &
essmen

g1 in Groups

been relaxed &as 8n
acquiring
heae persons [}

-308 and Rs.

1& 11

(Rovised Rs.950-1100) and

excep-
eperience,
gn be c<on”

¢ Rs.1400-2300 and. . %

380-560"
h effect

j(6) and

L I1
j and y(A) [excepe Gr. V(AY(5)]

each GrouP except 1f
Laboratory/DGCSIR in

the casé may e.
in Grade Iv(e) & 1V(

e approval of the

the date on which they
ctive grades.

However.
7y will

President,

s on 31.3.90 in
t will be 1-4-90.

complete

L owanar




e

e el T Lo bt e
-y .,E.:. S “Jl‘ifrﬁf?ﬁ. 1?" - . __""yi}i’ﬁ%ﬁ .;‘: g d

FUARAAD]

NOFMAL ASSE

SSMENT SCHEME

MERIT AND KORMAL ASSES%?ENI SCHEME

3. MERIT ASSESSHENT . .
e Gennral
eme applies to all Scien-

merit assessmpent sch

3.1. Introduction e ﬁ'xlﬁ, e
' L 1o Group 1V(1) 10 Grov? 19(4).
ally ope rated merit promotion/ad- } . g oo ) _
This schenme also applies from Group 111(3) vupte
ntry level qualifications

- ¢8IR hed 8 centr

schame for- Scientiata/?echnoloslSts froo
Rs.”D00-3500 for perit assessment to tho reviaed

of Ra, 5100-€300 (l‘e.from‘Scientist E-I1 to Scientist F).

Yhe promotions: under this s-heme Wwere restricted to 5 of
fth the atipulation that:

hﬁ%vided the incumbents possess €
o 1V and &re engaged in R&D activitles. However, condli-
class yill P?ﬁAP?Plx',,

merit scheme,

.1.1
varice }ucremont
revised grade of

"ihresholds will

For the atorementloned
1 assessments.

ribed for norma

total numbers of paste in each grade ¥

total number of pr-wmotees in one cnlendar year will not exc

25% of +he -above ceiling. . higher than those presc

. ’ - i . . P g -

3.1.2 1.." The prvcedure envisaged examination of the casés ., at e Only thoss’scientlsts in the aforementioned: groups

based 20 comments of referees. fhere~. S pecure at leart 225" marks in three years and 300 marks in
ears., 8s the - 3se R&Y pe, in their APARa will be eligible
merit Bcheme.

the.Laboratory/CSIR level
fore EC for grading either a3 y
* ’ sideration ur.iar the

laced &
red for advance 1creme
‘The merit - cheme will come inte force w.e. f. 1.4.88.

time. The-xrecommendations
Central Merit Promotion Committee &% the CSIR (constituted with

the approval of Vice-President. csSiIR) for its consideration

finsal recommendations.

Ho advance ipcrements will be perﬂissible either on

or merit assessments.

Fellows Schene

e followed earlier was time—consuming.

3.1.3 .~ The procedur

cumbersome and defeated the very purpose for timely reccgnition

and reward for outstanding innovative R & p work. Fligibility

2.1.4 it [t was, therefore, felt necessary that the scheme Only for cSIR

may be sipplified so that the merit of a 5cientist/technologist personnel Appointment as

is rewarded quickly. It was also felt necessary to ensure that .. i T )

brilliant young scientists could reach the highest levels by the 1 -_; Gcientist 1V(4)/IV(5) Senior Fellow 1in the Grade of

time they reach thelr =id forties. Accordingly. & High—?onered ~ Rs,5900-200-5700

Cemmittee “reviewed 1ts functioning and proposed an sntegrated L.

scheme for Merit and Normal assessments upto the level of Grade Scientist IV(5)/IV(E}/

1v(5). (1.e. from grade IV(4) to IV(5)) The new schene envisages Iv(7)/5r. Fellow/Director Distinguished Fellow in the

research work: Grade Scientist/Directors Grade of R5.7300-100-7600

' .ot Laboratories .

§ eerit for ascientists engee
Ao the

- ke

recognition. ©
based -on.shigher threshold limits

system. - F oL

witd

.rincluding CSIR)‘

3 introductian of three

. Fellow - and
Swarup Bhatnagar FellowW

-Eminent Scientists Shanti’
both from within & {Rs. 8000/~ fixed)

outpidg CSIR

Select:on Procedure

The - new scheme envisage

Senior Fellow, Distinguished\,
“¢wo of these.

Sharnti Swarup Bhstnagar Fellow. Whereas the first

are meant for outstanding young CSIR sclientists. the- third< 15 .

ding ‘scientists from outside the CSIR system as
admlnistratlva

3.1.5 )
senior positimns i.e.

open O outstan
well. These are merit apporntments without
rasponsibilities and are intended for +the most aistingui 2
S*ifntists. The normal retirement Age of 60 will not apply .- %0 - ..
csfanti Swarup Bhztnagar Fellow Lut a suitable term will be"pre-'”‘ .21 Senior Fellow
scrived. e S s - .
i . 2.1.1 Applications will be required o be submitted in the
The revised scheme supeTsedes existing centrally cribed form as at annexure 3.3.2.1.1 (A)
2 merit p:omcticn/advance incr-ment schems which will be :
zble to optees of Bye-law 71(b) orly. 2.1.2 411 Scientisis Gr. IV{4a}, VL) would be eligible for
sideration for Senior Fellow.
15 ! 15
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#  MERIT AND NORMAL ASSESSMENT SCHEME-

After approval of the Project they will be given
Progress oo the

S.e vy to pursue thelr project(s).
;gﬁﬁ}}é:igi will be evaluated after 2 years by & committee of
agfo o ¢t experts set up by the DGCsr R for continuatio. OF other-
eménégt yhe project or submission of the new project consequent
ﬂﬁ%Pthe discontinuation/sgccessful .sompletion of the previous

asect(s)- ,

AL P
d‘:%?%;’j‘ Notes . .
: hold of 85% has been prescribed for merit

3.3.2.1.3 All - scientists ’désirbus of being considered wil

have to propose a suitaeble proisct/programne.
3.3.2.1.4;}; hpp1icat1ong will bbd given.only once in a particulng?
grade. ) TR e T . .o
Cpeeea e . A R o . ’ K
3.3.2.1.5 #.-The applications will have t%.be given through ths
Director of the Lab. /Head of the Divi~ion in the case of CSIR|
Bars. . whoL will. forward ; it., duly ‘verified, -along ~7ith hi
remarks/comnents - within one month of rereipt to the DGCSIR.

3}

application will be withheld by the labo_ atory. . .

B N R R ST cee i cEEt g 3.1 A thres

3.3.2.1. Applications swill be sent to three referees . to belg: ggggsmenﬁ at the Grade IV(4) level. The same high standard will N
85 per cert -arks 1nYEyliepe criteris for selaction as S alor Fellows ari Distinguished

1.8 7%
w selected» by DGCSIR. . Only those obtainirz
aggregate will be assessed by committees constitute.-.

3.3.2.1.7.0 . . o e -

DGCSIR with the approval
inent scienti
nsider these appl
ts will also be pl

discussion with the
mmendations.
jitable proposal will atso
er facilitles for the

under Para
allous.
cne of the re crees/experts for

As far as possible,
t from outside the countr?.

411 be an eminent exper

3

AT I
3.2.3.2

2f VP, CSIR wiil constitute
sts and technolo_15ts in
jcations from time to
aced before these
assessee 3§ g 3. 2.4.1 & suitable
be devised and notif

’i?i.d chanti Swarup Bhatnagar Fellow :

tion of the schene

3.3.2.1.7 <
sulitable: committees of em
the broad disciplines to co
time. The referess commen
committees who will also have &
before they finalise their reco
recommended by the committees, & sS4

made for“ the provision of :
approved project. .After the appointment and the specifific:

proposal for research activity has been approved by the President
CSIR,- the approved project will also be placed before the ¥
- 4

Researc§ Qouncil.

selected'will bhe given facilities ‘to pursue |

will be evaluated after g& .

DGCSIR % -
a

mechanism for opersa
jed in due coursé.

3.3.2.1.8. Those
thelr projects. Progress on the projects
2 years by a committee of eminent experts set up by the
for cecatinuation or otherwise of the project or submission of
new project consequent on the discontinuation/suctessful comple~

S gt s e e PPN

tion gg;thg previous project(s).
.- Ao T % v : P .
} g_Finalrappointments will need apprqvalfbféigrqgident. .
. . - ; : - ’\'\ 3.
Distinguished Fellow . - T )
Merit of those eligible wi1l be considered by & -
committee’ of high level experts constituted by DGCSIR:® with the
approval of VP, CSIR. No nominations will be invited:,
3.3.2.2.2. 0 Those recommended by the abowe comnittee will be .
. requested to give a project. . RS ~
3.3.2.2.3 The project will then be évalué%ed by the above
comaittee. .
. . -
3.3.2.2.4 Thereafter the - cases will be dealt with as for
Gepnior Fellows. : .
17
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4. EXPERT PANELS, REFEREES AND ASSEBSHMENRT COMMITTEES
. '_s;gtoups i
4.1 ;i““ - Expgrt Panels : Qili consti

R Fea R

RC will lay dowm and decide the areas for

- .. -

MERIT AND NORMAL ASSESSHENT SCHgﬂE

Groups

snd 11

tute separate area-wise committééé‘as under:

Nominated from 2 aister Lab) common v
) all ecczi-

Director. or his nominee ) ttees
LTy, e I - s

4.1
panels. -
R A . - PR JORNE, I R
. . 3 Supervisory jevel experts. one of
4.1.1.1 Area-wise expert panels will be .prepared separately, 53 - ce
for each Group 4n all laboratories/CSIR Hars. with the ; :3§§2m“111 be from outside the IR
of the RC/DGCSIR ‘n t..e case of CSIR Hqrs. For this sefy e o
suggestions’ will b.- obtained from the S&T ataff working in thejkeiemr™" | .
area and members o’ .he RC. These panels may be sufficientlyf%%; Qu?rum~ g?:: mgz/ﬁitﬁzga;ngEZér?:neach Cogimittee
large and will inr.ade both tnside (CSIR} and outside DA™ cast one LS ept in each A ittes

incluling scientistz and te ologists abroad (who
A .

upon to act as referees, . =

q4.4.3.1

4.1.1.2 The Expert Panels will be valid for =& period -ih . .
+hree years after which they will have to be reconstituted. g3 stity ?bed £
1 of RC during thisidhy preser

Additional names can be added with the spprova

d . ¢ B
perico ulthput affecting the tenure. : “4;4‘2 Group II

Al
these panels will be freely {éi 4.4.2.1
f the same will also be kept §&.

Sl
-

4.1.1.3 Uptodate copies of
available to the S&T staff; copies ©
in the library. '

. 3), 11I(4)
AN
gpairman

Selection of Referees k

4.2

4.2.1° There shall be three Referees for Peer review. -
4.2:?55 .féf;bng Referee is to be selected from out of the list ,é5uPer (one)
of ~three Referees suggested by the assessee f'°“,;¥h? ‘Area-w;s?‘ "ﬁ%ﬂﬁgr,(Q?e)

Expert Panels. -

are to be nomipated by, the

Two other Referees
se Expert Panels.

4.2 3
Director from the list of Area-wi

For - CSIR Headquarters Josirnt
+he Assessment Committee keeping
or Labs./lInstts.

5 Separate area-wise comm
RC for assessment from

(three)

~

Secy (Admn.} will con-
jn view the constitution

I
jttees will be constituted by
(i) Grades 11I1(1) and I11¢2); (iid Grades

and 111(5)7 & (1i1) Grades J11(6) as under:

Chairman or Specialist member of RC ) common
} members Lo
) all commi~
) ttees
, }
Diractor or his noxinee )
. e e )
) Expert from related aréa from & )
éoo- - gistersCSIR lab-- -~ . ) S

Three exﬁérfs," of which at least

two from outside CSIR system

. i i ot
4.2.4 The Referees should have at least 7 Yyears of experl- L A . p
ence in the relevant field. b‘ﬁ€pqrum. Cpairfan;hlte;nate Qhairman
> S Director or his nominee and at least
) . ) Eﬂ M one expert in each Committee
‘ ) .
p—4.3 Compositisn of Assessment Committees B
s ~ S5
i.B.l N ghe Assessment Committees wiil be prepa:ed area-wise & :
fyom within the approved & —wii 1 .
area-wise Panels. i ,:.4.2.2 For CSIR headquarters, DGCSIR will constitute the
; Ther ; s D . : . & A&ss e ommittecs keeping in vi ituti ibed
5.3.2 There shall be s member of SC/ST categary -7 each # foreizgo;:tggpzzttces keeping in view the comstitution prescribe
ﬁﬂsessment Committee in which reserved category ezployees are E: . ress
re=ing ccongidered for assessment. '%
& - '
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RMAL ASSEGEHMENT CHEME '

HERIT AND NO

¢ of Grades 1v(5) and 1V(E)

Aspessmen
MERIT AND NORMAL ASSEGSMENT SCHEHE Thé?ft asae;anents'aro to be done centrall? by the
4.4.3 “Group IV o . _— {plines
. o .. ‘ : . ¢ up for the sc
4.4.3.1 Separste area-wise committees will be constituted? ::itel A%t?tztsea be 3 (TABs)- 83 may have been
RC 1in the Laboratories/DGCSIR in the CSIR Hqrs. o assessnan . . Tec iae o pime.in the . 1in sddition one moOre
from Grades IY(l) o IV(2), and -¥V{2) to 1v(3) &g IV(3) 4 e tituted 1§i°:et52t ap tofcéver aroas/dLsCi?lines as ?a{ ni:
!Y(Q)- I i ' ' pesen Zovered in any of the TABs a3 also for scientists
4.4.3.2 pssessments of Grad.s V(1) 1v(z), and 1V(3) R headquarters: '
Chairman ' - Chalrman or 8 ctalist member ot RC ) fon ot IR 3,rhgd 2AB/Chalirman or
: , a ) Chatrman <~ Opeimmed of aors Tamber of AB.
. ; )
el A ) " Hembers (5ix) Chairmen RCs - “hree
Member (one) Director or his nominee ) ; : oY
. - ] v . three
Member (one) Expert from related area from 8 3 ) y -Expfris .
. sister CSIR lab we) . i
2 . ) - icio
Members (three) Three experts. of which at least two Ex-off
from outside CSIR system membeX DGCSIR
Quorum: Chairman/Alternate Chairman . b
. Director or his nominpee &l 4 at 1 t three meml ers.
one Expert in th: Erea—ui:e Eommiiiee : Cbgirmap/ALternate Chairman, G and re
£.4.3.3 pesessment from Grade IV(4) ©© Grade IV(5) \
: + necessary that the P2 cu”
. At this jevel 1t ::c;?ofnthe assessees be covered by
£ the vroad ared

} 4 speclalisation of

of the compittee: it will be sufficient i

The entire RC will constitute the Assessment Committee as

down in CSIR circular No 2(13/1)/88-PL dated 22-T-868. In

areas of all assessees are not covered, experts in these
jtuted by pGCSIR with

s will be const

may be co-opted.
Quorum:? Chairman of. RC c°m2§;te§
.. Director : ¢ )
7. .One . Expert in .the area of the assessee <7 '
Total, members present jncluding above 3 -0 .
<hould be more thaen 50% of the total \;
stiength of RC - ool LR D
4.4.3.3.1%7 For CSIR Higrs. the assessment committee
constituted by DGCSIR with the amproval of Vice president. . - - -
under previous Bye-Law 59(b) as mpprOVed py the Governing
£i1l modified. More than S5C0% of the memiers {including th!
chazirman) and the expert covering the area of specialisation o -
+he assessee will form the quOrTR.. -
Noie Ve - ae-
4.4.3.4 Alternative names fer Chalrman and Expert Members$ -
may be specified while constituting the Assessment Committees:d 21
1f due TO somé vnavoidable reasams, the Chairman is not able +8p g
attend, altiernative Chairman will be the Chairman. % -

£
=}
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HERIT AND NORHAL'ASSESSHENT SCHEME

Group V(A)

MERIT AHiD’ NORMAL ASSESSHENT ECHEM

5. WORK, SELF ASSESSHENT AND PERFORMAKCE REPORTS
ance and Appralaal,h&port (APAR)

4.4.3.8
Chairman .Chairman‘?? Epecialist member of RC ) d
e iy . . . ) these are Y Annual Perform
Lo s b ) common RENEIREL . .
A ) R ) k 1.1 APAR is applicable to employees of all froups and
J e Bidee LB T LS ) 11 grades and will consist of two parts.
M -moer (one) Dire Sel was v v ) - ' - :
- rector Or’hig“nomipee Loa3) . Part I: Gelf assessment report bBY the &Loe5SEE and
Member . B L . ) " ~raisal by the Reporting/ﬂeviewing Officer based on
n}igfl.i~ 3§j£:5%§;£§§.rflateq area from 3 ) i signed tasks, acconplished work and S&T oytputs. This part of
SP : —f.‘;r‘ﬂﬁﬁhﬁister CSIR -lab.i- ' R appraisal will be open and non—confidéntial a1 3 C8rry 75X
Membe e st nd n ‘- . v rage ' - .
embers (three) -cisubemiis TOUO9 oxperts, of which at le e :
54%;;?;; \ﬁt~ t"P.{rom outside CSIR T - Part 11 Assessment/Avpraisal of - peravioral as-
Quorum: Chairms FTRRLR ERT S O : This part of the appraisal will - be confidential and car!
o ame® RSN 1, . .
gizectﬁn or his nominee ' ‘ ightage ‘
nd at seas® one Expert in the a
area-wise gdﬂmﬁttee-of.the e easee. The to@al APAR marks 1n & year will ta2 100.
Note .2.1 APAR marks _wil) be awarded according t° the
3 saee’'s rating on 8 seven PO nt scale, as under:-
4.4.3.6.1  For CSIR Head L . ' Lstan
Commit . quarters, DGCSIR will constitute’ the Outstanding 100 marks
ratorizg?s keeping in ‘view the constitution prescribed foréhlnboe' Excellent ao-mgiks P
- U SR, W e . ~‘f,'_;b-,-:"‘§_§,_ -~ Yery good e =2 75 marks ™ %_‘
S T B ik : Good _ . 60 ' marks =~ F4 NS
S . 1% Satisfactory 86 marks =& o
o R ‘Falr _ .. 35 marks.,-.to.—&~4—f-(f)
) - owzgpTr T L. » Poor ‘ 20 marks @-20 (F)
o e T g '5.1.3 APAR, according to the new proformae prescribed -for
-, this purpese, comes into force froa the current year (1990—91).
5.1.4 for &ll assessments falling due during 1988-E9 and
r prepared may be used for assessmezt pur-
+he

ACRs earlie
7-point scale by

ses and rating mdy
+ree for these twe

1'Assessmeht-Commi.
- PN v T ek .

be converted into new
years.

“Self Assessment Report”.

N :
5.2 .77 The® “Werk Reprrt” (WR),
- {SAR) ., and “Annual Performants Appraisal ngort“ {APAR) wnerever
toccurring in the document will be defined as ander:= o .
g.2.1 ¢ 7 Work Report (WVRYT Report of an assessee on the Work
done: by him during the entire period on the basis of which he/she
- U is +o be considercd.for assessment, as per_proforma at Annexurs
T o A_v5;2.1 (A)- - - - o
Self Assessment Report (SAR): A candidate’s state”
. ‘ k done during & year for the purpose pf APAR.
.5.2.3 Annual . performance Appraisal Report (APAR) Report
candidate’s annual performancg. which gives 75%
essment/ appraisal

T of appraisal of a
SAR and 25% weightagé to the ass

-waightage to

of behavioral aspects..

A T
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HER1T/AND NORHALVASSESSHENT SCHEME - % MERIT AND NORMAL ASSESSHtNT SCHEME

Proc 3dure

nsidered for merit and normal

- pists of those being co
tely and placed pefore the

\ L .
) 6. PROCEDURE FOR ASSESSHZNT
! s ' ‘will Dbe prepared separa
in alphabetical order.

for normal nd

8.1 Appdrtioning of marks
! : assessment ‘ B i . P
RO . ol ) - The self agsessment report® and the work reports. of
6.1.1 Groups 1, II, 111 & V(A) ) ) ssee without the remarks »f the Reporting/ﬂevﬂe“inﬂ
P e maLen wh e TR Weightage(®) . . 11 also be placed before trizse committees.
i) . Annual Perlormance appralsal’ N R SR R s
. Reports R 50 pind . Marks will be awarded * v the committeeavfor.,each
. . . e . e after the interview. ' -
14) ir~erview (performance sncluding
: 50 . s 5.3.4 fhe sealed COVer with referees markings will there~
marks noted. : ’

trade test in Groups I. 11 & III(1)
- g¥ter be opened and

*11(2) and V(A (1) & V(AY(2)
~amments have

+~he Assessment
iner~~fter, the

hose cC&Se€S referees’

"§.3.5 The asserses in W
interVieued, by

" pot been

6.1.. Group IV
i) Ant..sl Performance Appraisal Repurts s 30 - Committees and marks swarded for interview.
. , ' "Assessment Committee may suthorise a small group ot of the
1) Referees’ comments 30 committee to fin. Ytise their assessments in due course, on receipt
of referees’ comments.
40 , ‘
The APARs will now be seen and marks added.

6.3.6
wherever rele-

43i) Interview
ks will then be added,

1
“;l 8.2 NobeS. .
i . BT 6.3.7 The bonus mar
: 6.2.1 For seccond and subsequent assessments. upto B° marks vant.
will be awarded for each year of experience (to reach the minimum -
vided the 6.5.8 The committee will then prepare two lists separately
both in order of merit. In each of

_for Merit & Normal assessees
these cases 1ist of candidat
will be separated also in order of merit. This W
in the third 1list in alphabetical order.

t as above will be placed pefore the
authority'for approval. The competent authority will
didates whose results are yet to pbe fina-

jncluding non-receipt of all- the

r eligibility) in the interview marks, Pro
jg satisfactory. Marks will be given on this

d 91,3 years.

6.2.2 For normal assessment from Grade III(2) to III(3).

I111{(3) to 111(4) and IvV(3) to Iv{4), suitable bopus marks be .- " .

added . to enable them to reach the prescribed threshold - if §0% ""'6.3.9 The third lis
psrks have beeq,obtained in peer review and interview (combined)

- provigggiigpg;ghCBs/b?@B;l_as_gpplicable, are bette}-;thanw-good
Similarly;-. those who obtaln more than 60%-marks in. peer: review
andé%nterYiew (pomblned) and Crz/APARs, as applicable, are grade
as . >.'good’s may slso be given's;ltable bonus marks to . reach.: the..:
prescribed threshold. For the. second and subsegu-nt chances these’”
bopus  marks will be admissible if, after totalling peénlxreview-w'
marks, APAR marks and interview marks including experience marks -’

as Dy be awarded under Para §.2.1, the total exceeds 60.°

ptescrib&d fo
APAR for that year

account only for a maximum perio
recast

13 of the can
reason,

to

"5.4.1- 50 only non*quantified portion of  APAR to be placed

before assessment cormittees at the time of jnterview.
+ae should be at.

All members on the Assessment Commi*
assessment is

6.4.2
rank higher than the grade for which

. least omne
being made.

The bonus warks will be apnlicable in normal éssesé;b
1988-89 and 1889-90 only. Thereafter provisions in =
will be reviewed along with thresh- '

6.2.3
mpents for

&, paras §.2.1 and §.2.2 above,
1s0 be kept

of alternative Referees may a

! olds. P
. 6.2.4 Wh : ; 6.4.3 Provision
- rescribed erever “?1ah}EEBS/relaxations/banus marks, as while constituting the list of Referees. If an¥ Referee do@s not
e e thes applies. it shall BE ensured that the cumulative cend Tis/her views by specified date OF he/she refuses %o give
comments, ~another Leferece chesen out of the 1ist of experts maY
[

fffec} of these weightages will not have the effect of bringing
rhe threshcld below the “gatisfactory’ level as described in tha

7-point scale in Para £.1.2.1.

be approached.

L24 25
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MERLT AND NORMAL ASSESSHENT SCHEME

P i

5;4.4 While constituting Assessment Committoes efforts

snould be made to have experts other than referees for peer

review. However, in the event of non-availability of such ex~
pert Committees.

perts referees could be members of the Ex

All ‘expert: and referees will be sele
d as per para 4.1.

ne year should be doi
becopes
to:

cted out of the

g.4.5"
area-wise expert panels prepare

Normally sssessment for only o

But whe, a more than one assessment
+ would Le necessary

6.. 6
in a year.
for any roason whatsoever, .1

1) . have separate assessment committees for each of the
years '
2) T hav. nreparate refereeing done'for each year;
3} ge! separate Self Assessment Reyports and Work
: . Reperts . :
vyl (R - . - L e
4) have separate assessments IoF each year 1in &
separate sitting. Proceedingb‘uf each assessment
committee meeting be drawn separate. s Ior each yesar.
d_ﬂ§;j,l_ There is no movement f
rc= one Eroup to snother. For
vacent positions to be filled up - whether at entry or lateral
- officers who were in posi-

2?try le;eés {wherever permisaible)
on on 1.2.1981 and acquired qualifications of next hi

t gher grou
after 31.12.1981 could be considered along with others who gppl?
Any of the departmental emplovee(s),

ifainst advertised posts.
selected be appointed by bein
N g allowed to carry his/thelr
pos?(s) over and above the number of cutside candidates salected
against the posts advertised. Wherever posts are not advertisad
or if advertised do not cover the spe-

in any particular year,

cialisation of any particular scien
category, specisal interviews may be arranged for them only as &

one time®measure Their selecti i i
. t | ons will be on acQuiring a <com~
p?f3§}§>}eYel ?xgegtgd in open recruitment to such positions.. »

tist/technologist of above

gy
L Vol T

e 5lléwed to optees of erst-

1.4.1837 as 8 one-time meas- -
IV will depend

on:

6.4.8  “t: Change of option will*b
while Bye-law 71(b) to MANAS w.e.f.
Placement of such personnel in Group IIT and

are.

g? lzt?géiﬂ possession of entry level’ -ualifications as

thé issue-;f zgfy mu;t exargise their option within 3 months of
s scheme and an¥ :

the 1rrevocab1e.h' nv option thus made will be final

6.4.9 Option will also be all

-4 . owed to erployees covered.

::{e: assAieni?itByeélau 71éb) provided such employees have not
under N and w isi

e e T1 LY aeon ??2.1981. ere governed ?y the provisions

26
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necessary =X

“4n T

oA Ar
ko p, senlor 7 w

kg .11
SO0

auinst

committ
that t

. conting
suspens
cover

> tive

orders’

sealed

_finali

. 6.5.1.
by 31s

appointne

e . maintenance ©

duep]. ~mployees
_ison of

ofixation of pa¥y : 5
by other scientific/ technical‘employées

ative from
l._.;5_-,merl't. co!

-8
proceedings against him;
:  the findings of

Tf -
: assessment
proceedings/courb
nxnor/major pe

date of

the complet
s

1mmediate1y
penalties.
exonerated
ofl any of

:.for deciding on
'sd;sdeciding t!

'6.5.1.2

ESEMENT SCHEME
s

a0 » )

MERIT AND NORMAL ASS

posts in the Nationel

10 All .scientific'a 1 technical
5. /Inatts. and CSIR Bqrs. are created on functional needs.
are advertised and appointmenta made on merit through
gnlectiOD committecs. Similarly. agsessments based on threshold
M imits ar- delinked from the availability of vecsncies and move~
¥jwnt fres one group 10 another is not permissible. Evidently.
nts/assessments being distinct from departmental promo-
h acientifis and techni-

kAT guestion of

ith the other thereby resu’ ting

by stepping-up of pay with reference to pay
- y.nether juniorgys oo~

Consequently.

pay of

§11 not be applicable.
Assessment of scientlfic'und‘-tochnical employees 15
due dates. fHowever, 1f£- on the date of meeting °f

mmittee an esployee is (a) under auspension; ’
hom disciplinary proceedings are pending: (c) & decisi on
he disciplinary authority to initiate disc:-
or-{d) against whom prosecution
the assessment

w
a taken by t

launched/sanctione
ece may be kept in sea.ud cover irrespective of the fact

he assessment is due fror ' the date when none of these
encies was in cxistence. ¢+ the officer is exonerated oI
jon is held unJustified, recommendstions i{n the sealed
be acted upon and the employee allowed the benefit of
from the due date. In case disciplinary
cases result in imposition of -&any of the
Rule 11 of CCS(CCA) Rules, the effec-
date immediately after
1f the minor penalty of
part of any

jon of the period of penalty.
or breach of

¢ recovery from paY of the whole or
loss caused to the Council by negligence
ki due date of assessment will be

is imposed,
after the ders imposing any of these
i i completely

However,
imposition
recommendations in the
ame Assessnent Committee
ealed cover is to be openecd and, if

e

cover may be P
whggber_;he S
he due date of -

Suggested time schedule C

Groups 1 and II
e completed by 31st August of

Assessment preierably b

eligible employees for assessment to be

List of
h of the year.

sed by 3ist Marc
3 All ACHis/APARS: and Work Reports to Le got completed

t May of the year.

ki

ﬂhis assessment. . °
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MERIT AND NORMAL ASSESSMENT SCHEME

essment Committees

6.5.1.4 -Procesa for constitution of Ass
convened by

completed by 1at June and meeting of the Committee
the end of Taly or early August of the year.

Groups 111, IV and V(A® .-

6.5.2 . .
6.5.2.1 Assessments may ~preferably be- comple ed bY aot
Septemb:r of the year. ;- - . - -,
L e s e . L
6.6.2.2 . Lists of eligible employees for normal o-sesament to
be finalised by 31st Ha;ch of the year.
6.5 ~.3 Process . to invite names of referee .V whereve:
app.- -able, (as3essec’s choice) for normal assessment and Wory
Repc -s (WR) and Self Assessment Reports (BAR) Zfrom eligible
car -dates to be completed bY 30th April and mimultaneous actior
s and final}se referees.

taken t- constitute assessment committee

~ts to be got completed by 15th

6.5.2.4 All APARs/Work Re
May of the year.

L1kt of those eligible under Herit Gcheme to be dis-

6.5.2.5
‘tay of the year.

played/announced by 3lst

Work Reports for the ;sse
from assesgees to be outaline
§.5.2.5 above.

6.5.2.5 ssment period and names of
referees d by 15th June of the year
from those covered by
Work Reports for both Normal apd Merit Assesshents

6.5.2.7
to be sent to referees by 11st May and 30th June of the year
respectively. {Referees to be reguested to give their reports in

a month.)
ted to give their markings o%

which will be placed as. . such
_Sealed covers will be  opened

g§6.5.2.8 Referees may ve eqQue ™
the 7-poant scale in sealed corer
- before thg;asgggsmgg} committees,
by the Assessment Committeés pﬂIy'a

£.5.2.9 Process for const:tution of Assessment Comnittéeé to
be completed by 1st June and meetings of the Assessment
Committees convened either by he end of August or early Septem-

her of the year.

fter the ‘lnterview is over. v

- v "“uﬁ:‘:“wx;mz;—;;-@-‘r:,:s -

MERIT AND HORMAL KSSESSMEHT_SCHEHE

7. GENERAL INSTROCTIORS

“ N -
s:ﬁ:f e Tne schem will come into force w.a.f. 1-4-1988
G370 - gn respect of IV(E) L eoe(T), where it will come inte

w.e.f 1.4.90.
either on

iﬁérementﬁ_a}u ‘permissible
norneul

1 pe fixed as per

Pl

No advance
merit assgbsment.APay wi

Assessments pflof to 1.4:;8 ;lii be regulated 2s per
' . - IR VI

qecassarily
telephone.

Assessment to 3 higher grade does not
continue 10

‘1y higher perks in the form of an office sp«:e,
graphic asaistance.furuiture, which wil
pun functional needs.

n un: . the DPC
in change of wci . pattern
though it does lead to Ban
hnical performance.

Apsessnenc 415 distinct from prowmotio

s}stem and does ' necesssrily result
higher superv:iory gtatus or power
. expectation of better seientific snd tec

the following sjituations, if

rendered 1in
bility for assess”

Service v
for determining the eligl

, will pe computed

sponsored project/scheme

. "7.6.1 Service rendered in the
i3 gubject to conditions detailed in Annexure 7.6.1(A)
E Mii 3 C. ‘.‘
. Periods of leave jncluding extraordinary leave to
t it counts for earning jncrements and the period spent
E»on deputation/foreign service as per FR 26(b) and Rule 21_0{ cCs
i T(Pension) Rules. . . . ] . . )
3 '7.6.3 ) Extraordinary leave grantéd for & full-time assign-
*ment within or outside the country. Annexure 7.68.3(A). .-
i TG h s hemtie TR N ; e
‘ aQé 7.6.4 Sprvice fenderéd-I&;Uhé“workFcharged .establishnent.
R < fallowed bY regLlar employment allowed to be counted for pension-
benefits. Annexure 7.6.4(A) -

SAE ary

PLAN £ otH .

Ad hoc/supernumerary se
t withou

fvié; proviaed upder rules

i 1.6.5
t+ break. Annexurée 7.6.5(A)

_fdliowed by regular appointmen
) 7.6.6 : Service ‘rendered in the- special grade post as also
4% ‘ypder Scientists’ Pool. St e
study

foreign deputation.

For forelign assignments/
EQL which has not resulted in break of service- where no
s ACRs/APARs are available, average of percentage of marks as
= obtained for interview/refereeing combined for Group ;V and
?5 - interview (including trade test] for other Groups will be
i applicable for ACRs/APARS. -
2
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MERIT AND NORMAL ASSESSMENT SCHEME

Those employeeas ¥ . leave the service of the CSIR on

7.6.8 A non-technical de artmental stsff member scquiring own volitionm “111 not b: entitled for any assessment over
«xill and - found fit, through g suitable trade test. for entry _ above tre és?egumﬁ“‘ girf°3Y_BVEileSS?;en th?ugh it mey
irzo Group 1. may be considered for induction provided vacancy . ﬁ@zalate v the pericé ® endi ey were in (o4 service. However
j=ts at.the lowes! grade, ' 1f found f£it he shall be placed in 2 L those wh- superannuate or cie in service will be considered for
o t to his presex"?- g aesSmET from the due date of eligibility. For dec -nsed empley-
— g 08 there will be no clement of interview and marks will be

award-d for AFAF

jar grade in Group I which is closes
ea’.ry grade. . Such {nduction should be justified and approved b
ﬂhz'Rcsearch'Council of the Laboratory. In such’cases the en*\. s~
service rendered -y the staff members in

gory will be teoen into consideration for computing period of-
¢ ~vice towards eligibility for asseasment to the next hig &r
grade. However, the effective date of assessment of such stalf.
rs will be from the date of induction or the date of cocple-
tiean of minimum “ength of service required for eligiblility for
assessgent on OT after 1-2-1981, whichever is later. This under-
iipes the neea - 7Y imparting innouse t+raining of ateff members.

d) staff into -

tha: particu

*-.iduction of non-techniéal (non-gatette

7.6.8
Group 11 w

technicsl stream
( Annexures

and 13.8.80

¥o. 17(653/({P-42}. -PPS dated 22.6.80
7. 6.9(A) - and (B). The inductees will be -~laceéd in the lowast
and then third lowest, &S the

closest grade, then second lowest,
case may be. The existing instructions for induct
ipto technical stream will contivue to apply.

responsibllity of the

ion of drivers

7.68.10 It shall be the primarily the

Controller of Administration in the Laboratory/lnstt. and the

cancerned Deputy Secretary at CSIR Headquarters to ensure that

tke guidelipes on the scheme are strictly follovwed. For this

curpose, he will Dbe intimately associated at every stage in

implementation of the scheme including‘constitution of Commit-

tees.

7.7 On introduction of Recruitment & Assessment Scheme,
opriate guidellines for

L e f. 1-2-198] CSIR did not formulate appr

dealing with issues like confirmation, probatior.,
in¢uptgd on contract basis

lien etc. On

tist B.and sbove _
a provision for extension of "€on

were claiming con
Thus it becaue difficult

with
considered necessary.

+heir probationary period.
1ists for scientific and technica

fjrmation on completion of
to maintain

establishment

therefore, -considered necessary to.rev.ew the existing systen.

i+ has been decided that since confirmation has been delinked
t vacant post- and confirmation

Zrom the availability of & permanen
is a one-time event at the entry grade, an employes on successful -

campletion of prcbationary period will be entitled to all bene-
it2 of confirmation and lien except the consequences of beipng on

ftract in the ~zse of Group IV employees. P

-

fatn)

N

the non-technical cute=

i1l be regulated in terms of letter _

tract for such “period, asit-F

1 staff. It was, °

L

.

i vo referred to CSIP Headguaiierse
b ca. A BmemeengEni s

;.

’_«—P’.'

Al

R

Teniedy
g ';}E‘ln . respec ;
!1 inn:on 1-2-81. Hational Trade Certificate/Diploma after

ratas on the basis of the marks

Gasy
111 and V(A) and APAR+Referees(Gros. 1V).

ro
auarded RTE

{. Gtour: .

= 4“'.t

é%gﬁt.- fwo-ycars diploma in Draftssanship will be treated

ARt yvalent 1O the minimum qualifications prescri.ed for Group
b Grade)} in-

t of those Senlor Draftsmen (Selection
cne

e

'EF_‘lx year's academic study followed by 6 months- inplant tra’
© V111 also Fe treated as minizum gualifications prescribed 1.~

oy THT ijn such cases.
nssociateship Diplo=a of the Institution of Chemisis

DR

{India ~ptained by exsmination has . een treated as equivalent to
M.Sc. vegree for asseszment +pose. Those who obtain B0% &nc
ahove marks may be deemerd to he.s passed 1n Ist class.

Membership Examination of the Indian
of Chemical “agineers has been recognised by Govt. of
ruitment Lo supericr posts where a degree in Chemi-
ng is a prescribed qualification.

hssoclatve

Institute
Ipdia for rec
cal Engineeri

Comperce will be treated &s

Master's Dugree iz
to M.Sa. for recruitfeat and assessment of scienticsts
111 in the PHE Cell ser up in the Labs. Post Graduate
ip Stetisties/ Mathemazics/ Computer Science will be
3 equivalent to M.Sc. Degree ir their respective &reas
-2% for Group 111. Post Gracduate Legrees in subtjects iike Economics,
d as egquivalent o M.Sc. Degree'depending

Geography m&Y be regarde
upon the reievance of Lhe area ol work.

Resezfch Council. Cther cases of eguiva

decided by the respective
lence will continue to

et BESRe~

Medical officers zngaged in
33 IV but will not get 1.2 benefit of -NPA and , other allied
benefits, if &ny. However, Medical officers sngaged otherwise

such as those appointed in lispensaries of Labs./Instts. will
bglong to Group 111 with benefit of Non-Fractising allowance.

: Lohoam e G EE T
FAD work will velong to

"
f
:
¥
?
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s
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MERIT AND NORMAL ASSESSMENT SCHEME

MERIT 'AND NORMA

i . [ . . . . .- E
P . [ v, PERATICEAL OS5 - .
. I ! : , TSLE 11
- " 2
, PO CTARLE ol .
. A . 4 . : . BROUP l.l - KECKUITREST & ASSESSHENT SCHEAE
L beeoc. ot GOUP 4 - RECRUTTREN 3 fSESSAENT SCHERE B 1 Lo o o i
o - - }__._,,___.,_--....~-;-------—----'—'“'"”' Ninisus guali- Eli;;bility for MNinimos
e m e e =TT i . 'Y i fications for #ssesseent ercentage
TR li= ghigbitity for Kinisue i p )
Scale of Pay with 77t JAanisus guat! - pesessoent perceatage Recruitae*- (wuster of yrs) of Threshold
sarks

orouwp A . d
% Pre-revised scale ¢ications for rolé 2
grade within braciels Recruitsent ., (Kosber ot yrs) pf Threshols .
' ______,:__________,__-_-_,’i’.._z;i..-.. -----------
[TEE [} (3 ::;:}‘ 1 S
S k;,ﬁi-?ﬁ-:li@-[&-lfx- 111 Trade Certaficate 7,8,9.11 and bt :
CerpIR-EE- 14 ' tandard 7,8,9,11 and Lt - Natriculatron (18 yrs after ’
1 I H’Blﬁe‘ia‘_‘&"z‘é) VIL stangdt e (. 268-5-326-EB-B-50)  in the new systea) +  remainiog for
iRse 196-3-22 resasing 107 . two years experrence  og year at i
: ‘ one year at . the saxisus of
the PYISL L of scale
stale
Ks.1358-20-1440-48-1E28- -do- 63 :
' - gE-52-2228. :
) . 088-15- 1010-£6-28-1158 o (ks 3Ep-42-448-EE-15-S68- ]
(Rs.ﬁﬂ-&-llbi?'l-ﬁl-iﬂ- E‘E‘“-;—ié: 5% F
5-298) R E
Wy s c5a-7-1150-E6- 51480 -t N ;;;‘”'*“”"“‘""' -do- L
) e i by 2
- T ~;-.*B&ﬂﬁ.‘?i’32=.‘§!"§'§f’!'_~'-ﬂ.-w — o 5 (Rs.425-15-500-eb-15-548- N
S e D ) - o
A Rs. 135030~ 1448~ 1EB0-EB-30- = : : - - 13
. f:ﬂ ';9, 2 ua—csl.f-saa-w UE Rs.1£48-¢8-2603-EE-T5 7 _ qo- 5
K R 5. 5%8-12 - - T o9 . o . i
Zi-bl:H - {Rs.S58-25-758-£5-38-982) ‘
L T O Rs. 2434 -58-2308-E6-75-3206- ' i - %
v p— 10g-2e8 - o
o . {85,458 18-748-35-6 18- £~ s E
e I5-p5E-48-1826-EB-48- 1 2801
£ -
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RMA 'SGSMENT SCHEME - :
{, ASSES PN RN :
MERIT AND NO . 5 VERIT AND NORMAL ASSESSMENT SCHEME :
' 5 . . . s :
5 | f
%
t 7
TheLE 111 LR :
) ) : ;3§~z§ f%;Jé:r“’.2333-15-2853—EB-I|B- 8.5t (Science) 5,6,1,9 and 15
' shoup 115 - RECRUITNENT L ASGESSREN] SDMERE :?E%¢~_ 5 ;Eg§§'¢‘ B.Lib.Sc./Dip. in after resaining
S : . DY (g,,]QQ-ie-vfe-EB-¢E- Engq. /Tech. of 3 for one yesr &t
____._.,_._....-.-....-..----.;-_..._-;:;-.-..._---r---‘-- o 5 133‘58-138!3 yRars duration the edrisus 1 .
' eI T . Yo iabili Minisum iy or equivaleat plus ~  the scale -
. - pinisue quali Eligsility for e frem mrre e
. o Sele hdy ”n? ﬁuumq; for gssesseent perceatage Sk g g-18 years rejevant
' Pre-mm *S:h Recruitsent - taeaber of ¥r®) of Thresholgige erperiente
H Brade within brackels _ rarks - SEg m
i : N n.5¢./8.€./8.Tech,
T = or equivalent with
. b A- yrs relevmt
s - eiperientce
'!‘ . _----.-. - i . ;
. R 14@0-4E_‘Eg3.5=-§£-232i p.5c.5-centel/ 5,6,7,§ 18 =Y Re.3RE-1PE-35E0-127 E.5c 5c.b/B.Lib. 5,6,7,9 ané 7%
e (.50 £b 10008 BLIL SR T siter Teaaining S szt Sc. il in Eagg./ e TERITE
Lt ?f;i;; i £ngq. /Technol6gY for oe vear at s (ks 1120-50-16E8) Jech. of 3 years for one year at
, !: 28 ; - of 1 years durativh the sasieud of é§" - duration tf egqui- ti: sazisus of
o or equivalent the scale k> valeat plus 18-12 the scale
years relevant
- 5 ¢ (¥ paperience of n.5c./
cimy e, tiip-oR-eRE-ERTS £.6c. (Sciencal b,7,8,18 a8C
e :;ﬁé“e ozt g.Lib.Sc./Gip. 18 after resatmag B.E./B.Tech. of .
‘ . ) ; t equivalent with & years :
cp.75-75p-T6-30-708) €0 ./Technol 0gY for one year 4 : !
(Rs.558-25-738 ’ c!qg years duration the sanrsun of relevant experiente E
or equivaient plus the stalE .
3-5 yaars relevant K.5¢,/8.E.0r K. Techi Sk and it 7o
experiente B.E./RBBS/A.Y.SCS sarisus of scale
o . n.Phara/Ph.D. (SC1ERCES
‘ R 1.5¢. JB.E./B.Techs - - 5
crrots e T e . or quj¥aleqt_r SR - 1y ?- . fs.4508-57%2 ».-oo - %
T s : _..——-._-_...'.'...__'_‘_-.'-;.’.;:..__'.'.._'.._'.._'.;..—.}.....--.._._--...--.—“_._.----
18-230E-TB-T5- g.3:. (srieaced/ 5.6,7,5 ant i T - i T - o s -
i B, 208842 ol B zib 5. /0ip.it siter "esa1ning © ' gtaff in brade 11146} of Rs.3789-5858 who Tave acquired - - ¥
. geatifitatizans equivalent tr thOsE prescribed for Broup v will ’

328~ 168-3582
for one yedr at
to Brace [11(7} of Rs. 1502-5708.

Es.bSE-S!‘Tii'Zﬁ-SlE-- S

EE-SS—EGE:(E~!R£E-EB-
sg-17880

Enqq.nechnq_loqy )
of 3 years duratien
or equivalest plus
5-8 years relevant
experient®; OR
H.St.IS.E.IB.Tech.
or equivalent/yilh
2-4 qears refevant
g1 pEriente

the sarisud of
the stale

" only be eligibie for assesseent
The condition of st tlass »iil not be applicable.
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e IV

GR0ue ¥ - RECAUTTAENT & ASSESORENT SCHENE

Scale of Pay =stb
Prerevised scile
withie brackets

‘

SR Lo Gl L B

" Erighility tor
Assesseent
{Number of yrs)

Migiena quali- -
tications for
ficTuitsent

vzl

130

il

Rs.2086-75-2288-EF- 188
L1111

ks, 7PE-48-908-£E- 42~
1196-58- 13E2) ) '

Rs. 33~ 18¢-T5dE- 1200

4588
(Rs. 1198-58-L6HEi

Rs. 3781 25-4TRE- 138 -

stet
(Fs.:588-4B-1528- 02
2688)

15t class M.Sc./ist -

class B.E. or M.Tech . after resaining

0 EIMEBS/MV.Sc.s  dor one year at

r.ivers./Ph.0. 152,10 the aarisus of
the scale

tst class K.5c./1st 5,5,7,9 and/or
class B.E. with & yrs afler reaaining

experrence/p £, wmith for one year
4 years esperizoze/ it saxisue of
pt.p. {(Scieace) with the scale

2 years expeviesce/
Pn.0. (Engg.!
firieca years of
erperience relazable
ocly in exceptional

Lises

<15t -class MSc. /st

5,6,8 and at

class 8.E. with {2 the sazisus of

years experience the scale
. OR
R Tech, /N.E.AISIAN "

F&.B. or corresgon-
itg degrees iz ctber
sisziplines with
griginal work as
evitenced by pateats

zr publications. 7
E+idence of leater-
stip mth aboet IR
years of Rib experience

b |

ol ke rhae: mad - A e

MERIT AND NORMAL ASSESSMENT SCHEME

" Rs.45PE-158-5708 1st class B.5c./ist S bk T yrs TS
|g;.|eae-we-me- class B.E, with 1! ang ot the
.- 175/2-2258) yeirs ipavience sazisva of
’ O the scale
© N.Tsch./n.ERSINDY
Ph.DL or toil'e;pondi‘ﬁé“ R
degrees io other disci-
plises with erigisal
worl as evidrenced by
patea. ©r pudl tcations,
Evideses ~£ Jeadership
with ateu. 18 years of,
RYD &a;Tieace, -
fis. 5188-158-5700- 208~ RS s,67,8angat 15
[3e the sazisus oOf
{Rs.2008-125/2-258H) the scale
Rs. 5900-56780 -do- FOOT%
{Rs.2250-2758)
" fs,5902-7388 ~do-
{Rs. 2580~ 3888
Applicabie fros 1.4, 1998
37
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MERIT AND. HORMAL ASSESSMENT SCHEME MERIT AND NORMAL ASSESSMENT SCHEME
- TARE ¥ (R
BkWF VIR) - HECRUITB -4 I

' Broul Stale of Pay with Firasus gquali- Cligmhity i rin0 80
i ¢ Pre-red1sen scale fications for fasesseeit pErgentace TLBLE-VIE)
fiecruiteset {kuaber of vrs) \ .
’ Fylling vp of cadre vacaacies for EagLoeering ant

Brace withan br .sels
. . Narky
’ architectural Staft

; . o PR DL i : RN _,““““,:»,"",ﬂn"”a_n—“__,*___pu_—-
_._-_---_-__,-.‘.----..--.,---.-._.....1 ommmmm e T N eron Seale of Pay  Kinisus qualifi-* " kewrks
ay 08 - Brovp

. LR Ps.14t2-40-1806-EE-  .,-- 3 years Dislosd 5,6y7,8 ant 68 % s tations prescribid

. 58-2388 : - 4, in Engg.lhrche after resaipmang Brate {pre-revised).. . for future recruit=

v 185, 425-15-588-EB- .-or equivdlest T for one year ai : eont .

' re-548-20-708) . the satieua of Ut L

. the grane M 4
Rs.:Li4-b8-2680-EF 3 years Diplosa Cb,7.8.08 and 6
Bacheler s deqree

VIRYGH

VIRLED)

Vit (4

]

pien s

{»e L

L.
n
X
A
[

arat
(ks 550-25-750-EB-
13-908:

fis. c006-o0-2300 -8~
15-1208-188- 1520

the. b50-2€-758-75-EH-
£g-15-BSE-28-1002-£8-
8-1280

Re. 7288-75- 2808 -6~
184-4088

(&5, 708~49;083-E5- 24
1129-4-1390)

¥
2;. 982 1RE-3500- 12T

ke
1r3, 1132-53- 16808

in Engq. /Arche

o ecuivatent

with 3-5 jedrs

relevant esperieate
JW BB B Tech.

3 jesrs Diplosd

ih ERg eIt O
equivalent w1ih

- years reievant
gepertente O £
F.zgh, with Z-4 378
rpievant e/pRrience

T years.Ciplowd

16 Eng3.iRrih. Of
equivaleat with 3-18
pears Teiantit.
experience B.e./
B.Teth. with &6 y7s
relevant erperienie

The staff engaged i@ the Civil Engg., Ma

tnztitutes esll b @E>EINEY

Sectyoas Av LnE ot ater eSS iAsY

Grout.

jatenance and Ao

after resa1ning
for one sei” @t
the Bavimiis =
the grages

5,8,3.9 ant 7
after resaiTIng

vof one yeir dt

the aanraut of

tne grace

-6 Y

e
ne-iwnztiond!
gelesiach brage

ve(dl

"% in Engineer1eg/

prehitectyre of
equivaient
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Rev1 24 ales

5. 758 12-ETHER 11940

Rs. BUD-IS'IHPEE-?G-HS@
Rs. 075~ §5-523-£5-28-120¢

Ks. ‘rSD-Zf—HSE—EE'ZS-NM

) Es.lNB-H‘ESbH.E-“-NW

Rs.ll?ﬁ‘?‘lﬁb!{!-l&:'ﬁ“

ks.!'SSB—SI-lMI—CI-!E‘-“-EE-
S§-22%d

isdtlt-&i—lw-iﬂ-ﬂ-23hl .

£s. 164!—5!-2&!3'53'75-2%'

25 26GHEETSIA-EB- T 5288
163-3588

gs. 2700 FS-Te82-E5-1 B S 030

g, 1698~ 188-T54-125-4587
f“ J1g2-125-(78e-150- 508D
&s.!:ﬂ-lﬁlﬁ."ﬁ
co.cipe-iSt-SIRR-2BR-6E
Rs.5005-TRE-47EE

1y nge-lid-Tie

NORMAL ASSESSMENT SCHEME

t REVISED}

0l¢ Scales

——

- ps. 196320653232

Rs. 7!0-‘—225-65-1-253—[3-
5-29%%

Rs. 225-5-26!-6—2?9-{5-6-5!‘ fsince onilted)

<y, 268-b-376-EB-8- 158

fs. SSS-IB-SSB-EB-XI-W-EB-
15-560

Rs. 381—12-%!-55—15‘569 {since ositted)

ge. 188-12-He-EBS-5H8-EB- T
548

fs. 425-15-S0b-E8-15-568-28-180

fs. 55B-20-T58-E8-30-982

fs. sssrss-m—swm-ss-is-
g80-49-1 080 -E6-18-120

f£s. 705-48'950‘{5-43-116!-
58-1389

Rs.110€-5P-1408
#s. 1saa-6e-1ﬂas-m-zm

s, KBBE-WB-ZE!B-IZS,’Z-ZZSU

b=

o 72BR-125/2-1560 i

n
n

5. 2258-125/2-2758

»
"

.-‘.s.:'S‘R-iZS!l‘-B??G

tiv)

With

(1)

(i)

MERLT. AND NORMAL ALSSESSMENT SCHEME

g. ANNEXURES
"Annexx.;re 2.5.8(A)

380-560 (pre~reviaed)

the omimssion of Grade of Rs.
pl&cament/a:s ,sment b€

i1, fciMoHing procedure {c

¥80-640 (pre-revised)
sct al financial

IncupbemiLs may be plac- *
esidency pe;i'od

with mestional  PEY fixation ani
pbenefin from 1.2.1988 +geven years T
from v.2:.1981):
Lengtin ewf gervice of jncumbents promoted through DPC
on oz after 1.2.1981 will be determinad nqtlonally
{rom w2 .81,
Those: m»sessed/recruited in Rs. 380 -.60 (pre-revised)
after 7.2.81 mav be pleced in Rs. 380-640 (pre-re-
visedd) rrom the date. of guch assessma:';nlrecruit.menx.
n. Lol ly upto 1.2.1988 with financial Tynefits from
l;.n'r:g.‘ﬂ'ﬂ'.
TherwsifiLer. they will be eligible for assessment to
Rs.4ZE 700 Lpre-revised) with percentage restric-
tions wdf ~scribed pumber of chancef
red in the grade of Qs. ’ 380-

in HESS. Service rende
vised) pefore 1.2.1981 may slso be

sessment o the grade of Rs. 425-700
i have al-
ade of Rs.425-700 {(pre-

(p:er-me;vised) wi
restriction im-

readsy een assessed to the EF
revigest) . Relaxaution in perenta&®
plies, saherever inevitable.
ihe oni'*;?.-ﬁ:"ilon of the grade of Rs. 225-308 (pre-.reVised)
{oltxsW ing procedure for placement. be folloued:-

Emplooyses in service ©B 1.2.1981 in the grade of Rs.
- _revised) may be deemed to be potionally
260-350 (pre-’revised) in

siemeed 3D ‘the grage, of Rs.
Crowp 1 With effect from 1.2.1981 or 1ater, .. 88 the
casse Wmay be, w.th actual financial penefit with
‘et feadt “from 1.4.1988; .

after 1.2.1881

Thosse aappointed through DPC on oOF
(begwwern 1.2.1881 to 28.2.1982) will Dbe
placeed ~in the scale of Rs. 250-350 -{pre-revi

effazct (from 1.2.1981:

notionally
sed) with

rade of Rs. 225-

{easth of service rendered in the &

308 ltpre‘re\'ised) will be counted 35 cervice in the
_grade :0f Rs. ~50-350 (pre-rev{xsed). Employees will
te aYigible for assessment 1o the next higher grad®
of TBs 3s801-640 {(Pre” revised) with effect from
1.&1:1:%8 cr later. 3s the case may be, as per the

prertPSEONS of the MANAS.

.
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COUNCIL OF SCIENTIFIC AND INDUSTRIAL RESEARCH } ?:*

PROFORMA FOR

SENIOR FELLOWS

Annexure 3.3.2.1(A)

R o A

s

1 .
s
Aok
e
i?» ;
AR
!

gt
PN .
H

LABORATORY/INSTITUTE EX; 3
. 4 1 ‘%«-
A) 1 O-DATA i
pj3
1. ¥ owe X .
2.  Date «¢ Birth ‘k
3. Scale of Pay . i
4. Date of appointment
to the present grade
5. Education.l Career
DEGEEE CLASS/ UNIVERSITY YEAR SCHOLARSHIPS/
GRADE AWARDS
1Y
7 e
-t
4z )

MERLIT uhb NORMAL AS SESGMENT SCHEME
B Ny
- >
6. Details of Care ¢
(in reverse chronological order)
ORGANISATICN Pgigé DATE OF__—_ REQggN Nhggns
gELD JOINING LEAVING LEAVING DUTIES
e . —
~




MERIT AND NORMAL ASSESSHENT SCHEME

MERIT AND NORMAL ASSEEéHﬁHT‘SCHEHE

PART - B
T ge:\;e:fhip of Committeos
~Socile es.Academles,Pr .
Bodies ofessional MAIN ACHIEVEMENTS
i ) (Mention only those during the l1ast & years)
- q’ :"
Five.nost Qutstanding R&D achievements
N rd
| v
. Best five publications(attach reprints) '
. L,
8. Honours, Awards.e
. ,etc.

, Any other signifiéant contribution €.&. fabrication
design of equipment patants.innovatic«,upscaling ctf
know-how marketing of CSIR knowledge base,etc.

v
4
iy - o
- -_I‘
T.
- 1»
S 45
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MERIT AND MORMAL ASSESSHEME SCHEME MERIT AND NORMAL ASGESEMENT ECHEME
State of art in the field and approach proposed for the

PART Cc
project (not exceeding 482 words)

PROJECT PROFILE

1.  Title =f the Project

{

2. (a) Objectives(not exceeding 10 words)

vy

!.
i —
{
‘y
{b) Please state by a mark whether the proposed
work will Jead to
- generation of new knowledge in natural / life
/ engineering sciences R
. - D - m s - by

- development of .. new technology of -preduction

and / or & new »roduct -

- improvement o the existing:

. technology -/
= product .

development of a new equipment / instrument

- new insight into issues of RAD &and S&T

) . crganisation and management

any <ther significant outgut (please specify)
'
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4.

Date

6.
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MERIT AND KORMAL AGGESSMENT SCHEHE

Inputs requiced {with tinme achedulq)

Report . for

BIODATA
Name:

pate of birth:

Monitoring :
#ilestone chart -
() ° Academic background
gree
(In reverse
k2 order upto

Degree level cnly)

(b) Suggestions,if any,for monitoring the progre=s . 5. Flease give title/brief description of
’ AF tory. bench, pilot.scale} on which ac

MERIT AND NORMAL . ASSESSMENT SCHEME

the

Grade held & from which date: -

S

" L. 3 g

Annexure -5.2.1(A)
to

_period

e

: aar Schol-rships/
Awards

R&D Projects {Labor -
ff?ely worked during period

parately your role therein.

N~

' Title of Your role Commencement Anticipated Field of
23 -project of Project of Project Conclusion Project
.E; . Coordinator/ Basic Res.
< Leader or Member Applied Res.
i3 Design or Dev.

of Project team

Signature of the Scientist

i ¥
: 53
ject is in the approved thrust
(Add any thing else you wish 10

"'Current Membership of

Certified .thét the pro EG:
‘tees, Socfeties, Academies

area of the laboratory.

mention) ;
';r Honours, Awards, with
g
8. Conferences,
Sioutside

Signziure

of the Head Deputations/

Laboratery

Seminars atténdéa'auring
the country. Please attach copies o
d/or state your contribut

. uz R N

peeBn e o T e
e . e

‘P"Sggsézonal Bodfés. Technical Commit-—
with date from which he became member:

dates etc

the period within or
f papers presented, if
ion to the event:

Assignnents abroad during the period:

indicated

48
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PART-T

] 1od
Mgin achievements during the Pper

T igd'
Outsianding R&D achievementis during the per :
, als.
2 Bect Five publicsations in prestigious Journ )
reprints . ] i ‘
in the area of basigl
all your contributions are ropriat‘
%éiencif s:ﬁZhozonterutxon may be listed along ® “th app A
' scrip£iov of tnzir importance: #
; bricatxon/ca.iun 3
' igni t contribution e.g. f& .
py rsdidgast sxgnlflfs:ovation upscaling of know-how, markat--;

f « .uipment, patents.
?ng of CSIR  knowledge base 2te.

o add in about 100 words:

S Any other remark you may wish v

ngnature,uouqter signatures:

3. Head of Division

Director of Lab./Instt.

. h the sciantiflcﬂ
e ted to kindly go throug
Note: Referee is requas a1y B ate ough ek his

1 achievemeni. of the ca ¥ his
:Zﬁttgﬁhiisteven point suale GBCIO;egd:?gL;i;:{?ot
cover addressed to the Controller o

KERIT AND NORMAL ASaESSMENT SCHEME

Annexure 7.6.1(A)

o dest
COUHCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
ve o wn . Fti Marg,
New Delhi-: the 13th Jan., 188!

.4;~..

A i~

iz,  Chief (Administration) o~
- 2.+ I Council of Sclentific & Indu:triaA Research

e W

ko

-

The Directors/ﬂeads of all tha Hationul
Lahoratories/[nat1tutes/Researcb Assoclations

subject : Keport of the Committee ccn:tituted to 1uvdk  ‘nto
the Question. of linking of the tech ‘~al
assistance . programmes with  ovetall plans and
resource: and absorptioa of  steff employed in
externally finded projects/sdhwemaes, - - - | .
_________ P bR YoowTe
.,dﬂ- -55¢‘.f;;?§
Sir. R LA 3.
L A g PJ.!.
] am directed to invite your klnd attamtlon "to this
office letter No. 4/3/78 -CTE dated 8.6.1979 regarding the

constitution of a Committee to look into the question of
linking of the technical assistance programmes with overall
plans and resources. and absorption of statf employed 1in
externally funded projects/schemes and to state that the
Report of the Committee was placed for consideration of the
Governing Body at its meetifng held on 38.9.19806.

The Governing Body has approved of the report of the
Committee subject to certain modifications as proposed by the
Director-General, SIR. ' The salient features of Governing
Body's decision are reprodq\ed below - oo .

N ) LTS T T e
I. . The sponsored proJects / ‘Schemes under' different

categories should be accepted / undertakean on a

selective basis i{.e.(1) these should be in

consonance - with the approved objectives. goals

and charter of the Laboratory / Institute; rii) be
in the areas / fields of the regular activities of
the Institute; (iii) form part of the total plans
of the Laboratory; (iv) be included in the Annual

/ Five Year Plan of the Institute; &nd. (v) be of

a majcr benefit to the country I

2. The projects should not serve merely as. ddt& bases

tor wmore advanced countries or prO\ide a chance
for dumping obsclete plants , technology in India

St

R R e i
5 ¥ -
L .ek e 2% .
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'~ 4he Research Advisory Couna
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h W '-7".‘-5-'-‘3 .
end retard our growth. These should not also beoune

a tool of diverting the Institute away trom 3t3
jes by lure of equipmen

approved priorit
. equipment. 1s capital. intensive, ©One snould
* normally not- 100k for the acgquisition of such
‘equipment through sponsored scaemes, bul s.1.R.
this There

~.ghould take tp the responsibility for.
could be srocial situations where +here are
advantagen-ot using a.Scheﬁ’ for this purpose.
3 - R
Such Projec .8 / Schemes should first be cleared b¥
{1 of the concern

Institute from tthe ' viewpolint of

Laboratory

scientific - merit - /- ,national __relevanc®.

Thereafter, theae vox‘a-be'discusaed-~uith cSIR

Headquarters, the podal . iolnt for such discussions
ing Divi:..on. After the projects

being the Plann
achemes &re cleared
placed before the Execul.Ve
concerned Laboratory for apéuoval.

Thé work relating vo these pojects should, &S far
ith the regular staf?

as possible, be wmanaged ¥

instead of making them a vehicle for additional
manpover. The Laboratories / Institutes should
themselves have inherent capability to provide

the major inputs for in

sponsored schem
While planning +o take up

by .he CSIR, the same would bve
v Committee: o!_‘the

be minimal.
. schemes ., adeguate thought should be given 1O
aspects relating to the building up of staff &3

also for rapering
completed.

it off when the acheme @ets

The prescribed procedure, 2as appliceble for
regular posts/staff, should be followed both for
creating additional,-‘posts and. | racruiting
additional staff, if'any.'required for )
48@ and other Bilateral_grqlectq.:
ensured that while making recru
projects posts,
gquality. The staff recruited for
will he treated as temporary CSIE';?&ff.

In sponsored _ projects,

recruitment should be on behalf of the sponsoY for
a fixed period for the duration of Scheme.- only and
jt should be so made clear in the’ appointnent

letter of the stipulating
therein that the appointment’ j4s mnot = IR
appointment, texporary oOr otherwisé, and does not
entitle the sncumbent to an¥y clainm, implicit OF
explicit, on any CSIR post. - .

om
[

= - ———

UNDP, PL--.-

however, the

8.

HMERIT AND NORMAL ASSESSHERT SCHEME

time bound sponsored projects “to start -
months of the agreement, the !abs.
Instts. “would be . authorised to make adhoc
appointments to various posts . through local
Selection Committees, without, however, diluting
the «ualificationa and other prescribed standards

For
within 6

~The regular ataff applying for the posts in
such sponsored project, 1 selected, could
function in that pbsitlon,~uhich may be "higher,
but purely temporarily, and revert to  their.
sui tantive (regular) post on completion of the ’

project. ]
The ; staff recrqiteﬂ for schemes by following the.’
prescribed~ ra. ‘uitment procedure, should not :

required to w :rgo this procédure afresh for
their appointme.n / absorption on regular side in

. dentical FREiS Opﬁsuch absorption their scheme
s W e takin into account for purposes -0f

entitlement 1o varihs service benefits in CSIR
such as Leave, Study Leave etc. U
The stafl eaz;ier appointed in the sponsoied
projects / schemes, PL-480 schemes etc.., who have
since been absorbed on the regular side in the
<ame Lab. / Instt. jin-which the scheme was under
operation, will be entitled to count their service
rendered under the scheme in an-identical post for
purpose of assessment for promotion to the next
higher grade. The advantage of assessment on this
basis will, however, be available with effect
from 1.10.1980 or the date of completing the
prescribed number of qualifying years for
assessment, whichever is later. i o
The existing persons who have rendered three years
continuous service in a scheme should be absorbed . .V
either - "against existing regular vacancies-f‘i&?ff'
jdgntical‘ posts or by creating additiora]l posts
(by follolwing-prescribég procedure} if . the. work, - -
joad in the Laboratory / Institute’ so' démands’ B
The supernumerary posts could 'be craated. s, Lo,
absorb the staff semployed in such projecta [
schemes, initially being a one time effort - on yroo
The Laboratories /‘Institutes:sbould‘not_ recruit ’

further sta .

=\

£f until- all such staff is ab;orbedf
ojects should'bS{fgzgied~

Institute and the = samé
~Income- .~

The grant made for such pr
as an adhoc grant 10 the
should.fclearly figure in the overall

Expenditure” and “pAssets - Liabilities” statements .
of the Institute. . A
L3

R, =



your

are

Copy

1.

jas ]

iy

" The earlfer-.gufdelines re“ .
(including service conditi garding the

sponsored / financed by
Foreign) and taken up at the Labhratories / Institutes,

L Sl e

B Aot i g

LA
st

g .
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19. : _re opportunities should be given toO

scientists to visit abroad for tra
scheme sponsored by Q‘N.D.P. etc.

- L

R N .o SIS L
A copy of the report of thé sommittee is encosed
information, guidance and necessary, action. '

. appointment

ons) of staff. for schepe / projects

non-CSIR bodles. (both Indian and
which

not inavaccord with-the above’ decisions, will stand

superseded to the extent indicated in the above paras.

LA .
- ¥ e
. :rs faithfully,
] , ., 5d/-
R R S
SR ( C.u: Malhotra )
Under Secretary.

to:
/ Finance and

The Sr.Finance and Accounts Officers
Laboratories /

Accounts Officers of all the National
institutes / CSIR Headquarters (including

of all the iransferred

Ehg Directors / Heads
aboratories / Institutes R
Laboratories / Research Asso;iétions for

All the Divisions / Secti
A e ok, ons at CSIR Beadquarters /

P.S. to DGSIR. - T

Chief (Financ
L e -
Chizf (Planning).

Chief. (Administration).

D.S.(E).
Dy. Chief (¥inance). v R oz

e S0 At
. sd/~
Ugderu.Secretary.

23
o

younger
ining etc.in the Bk

for 3

CSIR Complex).

L hd g s Ak A v, pobhon ks

BT

‘Committee makes the fo

MERIT AND- NORMAL AGOEGESMENT SCHEME

- F)

REPORT . OF THE COMMITTEE COKRSTITUTED TO ¥
LOOK INTO THE QUESTION OF LINKING OF THE - .
ECHNICAL ASSISTANCE PROG S WITH
VERALL - PLANS AND  RESOURCES AND
BSORPTION . OF ~ STAFF  EMPLOYED IN
EXTERNALLY FUL:DED PROJECTS/SCHELE
CSIR

1. This Committee vias appointed by the Dk{ec&prGeneral.

in pursuance of the reccmmendations 5f the 29th Conference of
Directors held at G¥TRI, Mysore on f*'9-3.6.1978. The Jdetters
appointing the Comm{:tee;= nominating its Chalrman ~“and the
meetings held are appended (Appendix 1,11 & I1I respectively).

[V A W4

documents by

. The Committee was provided . 1{h the relevant
the CSIR Secretariat. The list .f these 4s @&iven in letter
dated 29/36.6.1979 from the

No.lG(lSﬁ)/GB-E.II(Pt,II)
Chief (Administratinn) (Appendix "=).
suggestions, 4&s the
Committee, as
dated 8.5 79
Committee. Some
Directors of the
considered by the
*Scheme personnel’
the Committee, Wwere

did’ not 1nv1te:;§ny
gesticns to this
No.4/3/78-Cte.

Committee
could forward their sug
them in Council‘'s letter
communicating the constitution of
suggestions were received from some of the
National L.aboratories. These were duly

Committee. Some representations made by the
regarding their service conditions put up to

also considered.

3. The
1 rectors

indicated to
the

meeting
various
meeting

4. The Committee held a preliminary discussion in its
held at Hyderabad on 28.8.1979 and also went through the
orders already existing on the subject. in its final
held on 12.3.1980, the Committee reviewed the exi1sting
procedures/practices prevailing in CSIR and also irn other
organisations 1ike ICAR ¥ig a vis the scope and the need for
taking up projects funded by outside agencies.

4 - . .

Based on the ﬁiscuss;ons 14 in the above two meetings,
llovwing récommendations .=’ i

R -

the

1.0 .. Criteria of Proiject Selection.
It‘shonld be in consonance with the approved objectives
enumerated in its

w i

1.2
and goals of: the Institute as
Charter. BRt-T

1.3 It should form é part of the planned growth of the
tnstitzite - and = should result in an jncrease in the
general level of capability of the Institute in its
1 ine of growth.

1.4 1t showld be a part of the Annual/Five Year Plan of the
Institmte OF should first be included in such plan
before being put up for further processing.

55
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will
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5.¢

be regquired T be justified in v
have to
procedure

_MERIT AND NORMAL ASSESSHENT SCHEVE

I+ shoulé bs of major benofit to the country.
‘A - L L. IR T e ‘
pproua]_.sﬁ‘before an approa.ch 1:5-/ made to the Govt. #%
" 1t should have t s W ypare -
should ve’' the approval*otPthe*fhéf;tufe's Research
Advisory Council (RAC) and Executive Comuiitee (EC).

P - ERLE T . -
1t - shocid —de discussed . witha:, Chief - (Planning),

Chief(&frm.) and Cnie? - (Fin :

jo o - ance) belore seeking

approval of E.C. to (a) ensure' and. cortify proper
avoid

counterpast budget provision . and (b

. Y to
UNNecessery duplication of the ca b )
one or the other CSIR Institutes.pa 11{tlas_e;16tin8 e

c
Oblectives which such profects should not aerve.
Such projects should not b a.
T ecome. . a .. vehicl f
gugmenta-ieg of manpower in the Laboratory by theebac§‘
oor. Thf ONDP projefts. Bilateral projects, and other
spo?sore; Frojects should not be used as a vehicle for
:?g;tizzaih migpower and the work relating to
ec ou as far as
Br S caatt. possible be m?naaad with the

Projects skould not serve merely as'&a;;rﬁases for more

advanced countries or
provide a chance for dumpi
obsolete 7l t i
b : slants/ echnology i? Iné?aiﬂgnd~ retard our
Projects hould ool o dis ;
shou not become a tool of: diverting the

instituie into by-lanes away from the main path of its

approved griorities by lure of equipment etc.

L. . P ek SRRl

czy }gré?x‘to meet expenditure iﬁ‘éﬁcg"pfgjects should
c ass;l-ed}as an ad-hog grant to CSIR/Institute.

ST .

As an obwvious corollary to this, additional staf?, 1if
any. recruited under such projects will be treated as
temporary CSIR staff and their methods of.~ recruitment

service 'conditions and benefits will be: automatica’l;
regulated accordingly. ' : R T S

The additional staff 1f any required-fox;auch- projecfs
he usual manner and posts

following the prescribed

be got created by

gg- sted soluticn of problems relating to ezisting
at .=h Proisgis/Schemes eLé. '

ek s

5.1
5.2
f

5.3

i

3t

3}

{'

.;: ]
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%

H | 5.5

i

]

)

3.

E'

3 5.6

_Laboratory/lnstitute. In

,

MERIT AND RORMAL ASSESSHEHf SCHEME

f7 who weée sarlier employed under the
“P1,-480 Scheme etc. and have

inted on regular eide will be entitled

since been 8PP0

for asseasment for promotion to the next higher grade
oo the basis of total combined service under the
scheme(s). and on regular side (in the grade . on
fulfilment of the given -onditions. The ad-aentage of
.assessment on _ 5hin<_basis. will, however, become
available to thenm  fiom 1.4.1980 oT the date of
completing the prascribud pumber of qualitying years

980.

for assasspent, 1f¢ such dats is later thin 1.4.

ot Lser¥1c3 éendered under a' scheme 11

The period
titute will not count for

another sister Laboratory/lns
_the .purpose of assessment in the Laboratory/lnstitute
employed oD the er:cial date (i.e.

where. he is.
1.4.1980).

“he persons who have been continu'Jsly orking) for'
llhifpnﬂed Scheme

aa aarg or more under an rpally
Eﬁﬁ have ot been regularised 80 far"wflf:ﬁe'considered
for absorption aga gular wacancies in
-jdentical posts g8 and when axfilablgtgn,gae,rnspegii;f
case Sufficient humber oOf
b them but enough
a the concerned
the Director/ Head of +he
National Laboratory/lnstitute ggadld take WP, the
question of creation of additional posts on the basis
of the work load and/or pew "projects that =
baen undertaken, &5 per the pzescribed procedure,
consider thelr absorption.

vacancies are not available to absor
work load exists
Laboratory / Institute.

and 'Finance’ Divisions may be requested
eping in view the fact that

required o consider the
dy,working in the scheme for

The *planning’
to examine such proposals ke
such additional posts are
absorption of persons alrea
‘mare-thankhhxeqnggtg-."_,;

Sach of the scﬁemé'peréénnel as were 5e1ected' to the

schene posts by following the prescribed procedure of .
this

recruitment will not Dbe required to underge

edure afresh for their abgorption on the regulaT
side in jdentical posts, as above, and on such
absorption +he protection of the pay drawn by them
in the scheme posts will be 'allowed. Oon
absorption on the regular side, they will become
{ Study Leave.

entitled to the benefit of Leave,
promotion by assessment ete. for which purpose the

scheme service will also be taken ints account.

which have already been decided will not be TI€”
opened generally, however, 3an¥ case meriting special
consideration may be examined and decided on indiVidual
merit by Directorﬁceneral. CSIR.

Cases

57
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-

L. M S ' R ] r. ’
of Broiech. wnaored Razearch roh-and shoes Ly ead
- . S ‘J‘E"J:??F#gl';;"-".
iﬂ lthe above types of Projects,..there is a maJjoT
t:P oyment -of funds and resourc:s~,of the Institute and.
.ege'are thu-. in a uax,ﬂGtantq%in-Aid;PP:ojec:a. o
- ie 2 eiihdessh ey BRI
In sponsored projects, the totaf-gzsté Zre met by the

) [ e

Appendix 1

Copy of lettver NHo.4/3/78-Cte. dated 8.6,1879 from Chief(Admn.).
CSIR,  New Delhi “to ; the Directors/Heads of National
Léhb?/lditta:/Hesearch-hnnociationga o ;

H_;.;_*!‘t*“ e

Sub: Proce=dings ot ihe 291h Conferencée of Directors neld at

Sponsoring Lrgunisation. .. ‘"f‘?“”ﬁ-z{‘%“‘"" CFTRI, My 2nd & 3rd June,19878
Guidelines v SRR sore, on 2nd & 5rc, une .
Projects/Sch. mmﬁa, Ssatl aﬁ%‘zm Sponsored ' R - i
CoEed Toabaes | 4 » . ST _
; : { 1 am directed to ipvite your kind attention to item No.11
programmes with overall

As fa . s nd AR gy 1
far as possible, staff should:beseconded from the
Institute for sponsored « rojects HEL-gH 4

“Linking of the tect-nical sssistance
plans and resoul . 38" of the proceedin
eirculated vide “his _office letter
19.6.1978, and th: secision of the Conferenc

as nder -

gs of the above conferencé
of even number dated
e thereon which reads

In case staff is recruite fo onEbLe
5 r sponsored projects, the
recruitment should be ¢ behalf'ofsthe.apongor for &

"vm'udmmuma#w;ngggwﬂqﬂﬁwﬁﬁwag%awﬁﬁ#%ﬁ,

fixed period and the lett. e of
L ' appointment should : : .
clearly state that such an ajmointmentiwr. = o “Prof. Rahman snt' =oduced this item. .
R~ amer b - Ry

is not a CSIR zppointment, temporary of otherwise; - DGSIR broadly classified externally funded projects into
-t serLanEy ’ 5 three categories - (1) those funded by agencies like ICAR,
g:ez; ??zi:ntitle the incumbent to any:clai=, implicit. . - ICMR,DST, DAE, Department of SE=C8, Defence, etc. {2) those
P ., on any CSIR post. el - ’ funded by pl,-488, USSR Academy of Sclences. ete. and (3)
‘ those funded by UNDP. He brought out the distinction in
A good deal of

A general discussion followed.
d by the Directors of National

{ absorption of staff employed
4 that the whole matter should
A committee was
into this

ime- i C T A A ERIRE

gg:th:lmefbo::d_sponsored projects to~§tart within six N each cease.-

GUthoris:d to ie agiigment, the- -Institute should be " anxiety was expresse
rules and regulaiiu S:Ch staff without following the ljaboratories im the matter ©
advertisment Buznsg; recruitmentsin CSIR as regards in these schemes. DGSIR desire
experience ﬁresc tbed ef educationaL?gaqualifications. be examined and guidelines issued-
rigidly follow dr : or a_given post should be appointed with the following members to E°

1 ed and not. relaxed: ks Local: Seiection question. ; ?

fom frrymime %

LR

pr. 6.5. St

Committees on the pattern of similarg R
o : arg.committee f :
. \GSIR:..posts. should be constituted-bzgtﬁé: Directoi fg: 5 .
:;::Ch posts and the matter reported-to.E.C. and 'CSIR. R L v pr. ASR.-VermBawie DN e easn .
pli:eShou]d ensure that no dilution of:standards takes N Dr. S.R. Valluri RN T et
- e e X mt;i- Exéig- 3 Chief (Administration) and 7~
gincg the basic reason for Iggrﬂjxiﬁg%SIﬂff for- time- ; Chief (Finance) - BN
moun . Spogsored projects _isiﬂtog-ptqyider:addi&iﬁnﬁl K The Directors eould forward their suggestions 1o this
anpower to heep to the time targets,:.. promotiop of E committea” .
staifi fro: the Institute againstnagfébdnsored- project ke o .
ost j ifi L L -
post is not justifiable. FRER W : fhe DGSIR has been pleased to include Chief (Planning}. CSIR
<AL gBLL <. o as wmeaber of the sbove committee.
Presently, Deputation (duty) Allowance 15 governed by : i - é = e

the Hinistry of Finance 0.M. dated 27.1..1979 as

itn CSIR letter No. 16(159)/68—2.Li'datedtrlﬁth quzzd
1978 to ’the Director. Natiornal Chemical. Laboratory.
Poona. No consensus could be reached on giviné
deputation allowance 1o Institute staff ‘seconded  to
eponsorad projects. CerE e :

F sl
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Copy ©of Letter No.16(160)/68-E.11 11y g
. . 344 5 .T.
from Chief ‘(Administtation),"’ csg.-:’-;xpxa:‘? ‘Sﬁfa 2 12}%2

MEETING HEL3Y

The Committee held

« i o
g;fgizggbﬁsggagstgf a1l the National Laborhtox}ea/lnétts../ .
) ciations. "fi.ﬁ%kf%ﬁ;““i?,é, The first meetings was held at Hyderzvad (RRL) pom 28th
. A M gt 3T et August, 1978 and the ¥ollowing were present 17 ! :
e’ 3 Sy ‘ rore, A
N Co LT = ‘ i . G.S. ) . -
Sub: Eroc?edlngs of the 28th Confefhngq;of‘nitéctors held at } pr. G.S. sidhu Chairman ,
"iiﬁki Mysore on 2nd &3rd J“BEWFJS18?“;ClItem No.1? 2, pr. §.R. valluri Hrmbex
1n8 of the technical . assistance - programmes wit®
?tff?-{_EEfnf and resources”~— oI .. . 3 ghri Nau Hihal Singh Me .or
June Fuaf?gr to hthis office letter. No.4/3/78-Cte. dated Oth 3 4 prof. A. Rahman Hoiaber
ihat the Di °"t"‘ °GS°bJ°°t cit=d above, I am directed to state 3 5. Shr! S.R. Chaturvedi on beb..f of Cnief
G s. sidh Eec or General, SIR ©as been pleased to nopinate Dr- {Finance)
Cﬁairm;n zi t;;egtori Regional nesesrch Laboratory,'ﬁyderabad -as ’
omm Ftee mentioned theze19,5; ST - pr. A.R. Verm2. houeve;,_could not attend the meeting.
) cov T .". The second meeting of +he Commitiet was held at cséIR B.Q..
pS Row Delhi or 12th March, 1980 and the following\were p:asent:
E 1. pr. G-S. S5idhu Chairman
5 2. pr. S.R. valluri Member
£ 3.. Dr. A.R. Verma Member
; 4. Prof. A Rahman Member
"3 5. Shri P.K. Ramanu jam Member
o - . g 6. Shri K.C. Sundarachari Member
:‘%' e emee- -
BN
§
: ) : .
‘q.b.n - 2 12
e i 2 .

two meetinge”as follous‘:w‘
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“

AR 4 el A
copy of lettery NO- 16(158)768-E T1ept 11y dated
June 1978 {frcm “hief (Adminiktration) CSIR, Nev
the Hembers of -the Committpe.ff"” AN

s LU

AT ~vu*§%{wnﬁ£$X, e &

proceeding of the 28th Conference ¢ Directors held at
CFTRI; MHysore ©n 2nd & 3rd June,- 1978 {Item No. of
the Proceedings regardint}fbinkxné&ggg;the t
assistance programmes Wl h'ovarall‘plahéfand resources)

Sub:

- Constitution of a Co .ittee® to look into the matterl
of absorption of staf# ~mployed on externally funde
projectslschemes.

T L. N o T

T -
circslar
above;

T I am directed to invite & reference to this office
letter No.4/3/78-Cte. dated g.6.1979 on the subject cited
and to first meeting of the Committee,
constitution of "which has been notified therein, will be held on»
Thursday. the 12th July, 1979, at_l@.SG A.M. at ¢sSIR Hqrs-

1 am to request you kindly to make 1t convenieot to attend
the meetlnps. In this connection the following documents are sent
herevwith for consideration of the Committee *7

1. Copy oI~ the Item Ro.11 of the Agéhda' of the said
Conference: -
A R
2. copy of- the decision of the Cbnference on the above
mentioned Item; o ’
3. Copy _each: of CSIR circulsts No.16(150)/68-E 1 dated

23.4.1969 and 16.6.1970 containing the,orders/tarms and
conditions governing the appointment/service conditions:-
of staff under the schemes/projects sponsored/finance
by pon-CSIR bodies, as im force &t present-
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. Hooll(l)-E.II(B)/GQ ’ .
- . Government of India,
Ministry of Finance :
(Department of Expenditure)

" New Delhi : 25.6.1970-

/

OFFICE HEMORANDUH , .

-

Relaxat % of 5.R. {avour of Scientists
permitt. - to tske UP assi;nments in Univorsities-/
Gecient .ic‘lnstitutions 3jp India or abroad.

subject .}

The undersign dzfs directed to invite o reference o

this Ministry's .H.No.]S{AS)-E.II(B)/SQ deted 5.11‘1959
regarding exemption from the operation of - 3 R.12 of
{or

Scholarship or atipend received by R Government servant
prosecuting a course of studies or.
training- : ;

LY

. On the recommendation of the committee on Science ’ and
Technology. the President is pleased to decide, 1T relaxation
of the provisions o R. 12, that Scientists.Technologists
and medical specialists working under the Central Government
overall and deVelopment are

rmitted by Government to take fulltime assignments either
in foreign i country, 8% visiting
professors,students.etc. universitles or scientif;c /
medical’ institutions - may b€ allowgo.to:rgpgin_in the
remuneration zeceived ’ - © the following
conditions:‘ -

a) They may be granted extraordinary leave during the
perLod of such assignoents: i

b) The asslgnments should not be of more than two
year? duration at a time; and

c) They shall P&y penslon contribution to the
Government of India, as payable under the
provision of Fundamental Rules 34 Government
servant sent on deputation on foreign service.
the case of those who are governed the
Contributor¥ Frovident Fund Rules. they should

themnselves contribute the Employer’s share of

contribution
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Annexure 7.6.4(A)

3. These orgers do : vt apply to! - ;
o . N ¥ COUNCIL OF SCIENTIFIC & INDUSTRTAL RESEARCH
1y~ Temporary employees with , less. than 3 yesrs3 . . S :
continuous sarvice: Y ke ' RAF1 MARS. . )

o : o L R
NO.!?(GS)/83.PPS Rew Inthi-l,.dated 3gth April.1984

LR L

i) Ro—employed'pensloners;i

.
- T

From

.
S

34i4) Persons appointed on cont
: Joint Sacratary(hahinistratiou) S /

“

- . . A 20
4. Thesé orders rake effect from the’
already decided peed pot be reopened;?}zi‘
R .
Rt : e
: j%.ﬁ'““ Head of all National Labqratories/lnstlt\zes
rendercd {n wors

wnder the ReY

fub? Extensica’ of benefil: of servic®
charged sts for asaessment promot;on

po
Assessment Promotion Scheme -

Y
v
RS
[+ 9 Sl
Ly
rvm.Qﬁ

i Under Secretary'to'tbe Govt. ©

iy -

f
oty 8 R

L et e

mem T connection. attention 1S

dated 18th Harch,lgﬁl (CopY enclosedx.
Afﬁé}'gﬁbé¥efu1;'consfde:ation- it has
consultation with F.A $
charged establishment fo
establishme?t and glloued to coun
terms ©f CSTR letter dated 18.3.81 will alse coun
years of service required for as

the number of
to the next higher Grades under the - hevw Assessment
conditien 7

gscheme, subject to the following

a) that the service rendered in uork—charged,qqd regular posts

1g in the same grade and scale of pay-

\ -

ent promotien in such cases .
pointment of +the

of the

b) the effective date of assessﬁ
will mnot te earlier than the date of &P
individpal to the regular establishment, irrespective

1ength of service on worhrcharged posis and
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PR

{ncumbent should poaéess tAo

N qualtfic.t;ons and
expertence. PreeTi e k-cha the  post - and should have  DORC
n e WOrk-c arged ) ;
preacribeg procedure. post 4in . acgordance with the ,§

c) the

e R e kg,
TR

It 4is reiuested that the cases of s man
- . assessment promotion ot
your "ﬁﬁgoﬁziffsd Stafflbr°“ﬂgﬁ in the resuxara.eatablishment in i
3 , may please be ro ¢ )
above decisions. - processed in sccordance wit
TheEy Yours faithfully.
T "_‘}‘9‘_:_ i vEay SEL

PR o Bd/= -, .
e dS0tg 'p, KAUSHIRR)
SENIQOR DEPUTY SECRETARY

Copy to T bR Y
1, Chief Engineer, ;ﬁIR T ;
2. F.A.O., CSIR C ~plex o - g
3. All Offipers/Sectir“s in Central Offiée. 4
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MERIT AND NORMAL ASSESSHENT SCHEME

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
) RAFI MARG

v

New Delhi-l. dated'lB.S.lSE;

No.8/57/T8-Eng&-

g

rom

Chief (Administration_

Council of Scientific & Industrial Research

Tn . e
Heads/D'réctars of all National
Laboratu"es/!nstitutes.

. Sub: Extensi 27 of service benafits to the work-charged _staff
brought on reguldr establishment of the
Laboratory/lrntitute/CSIR-approval thereof .

Sir, / P 3
1 am directed to inform ¥Ru that for some timn past the
question of extending various ﬁérvice benefits to these meabers
of work-charged staff who have been ‘prought on the regalal
i .- 1he Lghg;ggg;x[jnggitugg has been under
consideration of the CSIR. The DGSIR in concurrence with MHember
(Finance), pas aseerdingly heen 1o extend Lib£
following additional service pepefits ko ihe above caLegor¥ of

staff with immediate effect 7

1. pay:- the pay of the work-charged staff
) brought on regular establishment of the
. . Laboratory/lnstitute will be regulated under normal
scales

the existing pay and pay
capacity will be duly

lar establishment.

rules., In other words,
S of  the {ncumbents in work-charged
et - pr9tected on transfer to the regu
. R .
2. garre. ferward of leave

- . _such’ staff who have rpndered 3’
. years -~ oF more of continuols’ 3

in uork-charged
capacity will be permitted to carry Earned
Leave.. Lo their credit on the date of transfer toO the

regular establishment.

Pansiopaxry :~ The work-charged staff who have
already been brought on the regular establishment. will

be entitled to count the service rendereé by them on
work-charged establishment for pension if

the In that eveht,
if any. will be resumed teo CSIR
chare will go te +he "GPF Account cf t

and ' the
he individual.

gl ol Tl A b . foa
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T gRATHLIRS
The existing w~ork-charged staff* who - have alresdy baen
brought on regul.r establishment of. . the Laboratory/lnstitute,
wiil only be entitled to tha sbove .benefits. . As regards
sraff of . similar category who may be brought o©on
establishment. in future, the metter will be placed before
Governing Body of the CSIR for taking s -policy decision
will bae. communicated to.'all concerned as : and . vwhen,
deciston 18 taken. PR TR R R i

regular

the
which
such a

Kindly. acknowledge

1B gy
(- KARAM CB"'ID )
UNDER SECRETARY ~WORDS)

Copy to ol o
1. F&AOs of all the Labs./Instts.
2. £.1° Section, CSIR
kIR Henm wnginearing Urit, CSIK
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annnexure T7.6.5(A)

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH
RAF1 MARG .

‘No.17(138)/83-E. 11(U-3} NEW DELHI-1., dated 18 Feb, 1984

From: R e

The.Joint Secretary(Adm.}

CSIR.
To - R i
The Heads/Directors of all
Natiopnal Labs./Instts.
Sub: P=nefit of service rendered in udhog-supernumeréry
position for assessment purposes.
Sir,

. I am dIirected to state fhat in accordance with the
ifnstructions circulated.vide CSIR letter No.3(1€)/71-E.I1 dated
2@th March, 1872 the period of adhoc appeintment s reckoned for
computing five years' service for assessment Ppurposes under
erstwhile Bye-law 71 (b).ptovided the'pgriod of service' in the
adhoc posts is followed by regular appoiniment and the
appointment s continuous.. A copy of the circular letter issued
is enclosed.

The matter regarding counting of service rendered in
adhoc/supernumerary -position under the “Rew Recruitment &
1.2.1%81 has been

Assessment Scheme” of CSIR implermented w.e.f{.

under consideration of CSIR for some time past. Accordingly. the

Governing Beody at its meeling held on 14.12.1983, has decided as
. wf—v:—h e .

under - - VR

R - ~N .
1. the period. of adhoc service rendered under the
provision of Bye-law 67 (A) (akb) of. the Rules &
Regulations and _ Bye-laws of CSIR followed by regular
appointment shall count for computing the length of
service reqguired for assessment promotion under the

Recruitment & Assessment Scheme” provided the
service is continuous and the berzfis of promotion will
asccrue from the date of completion of such length of
service including the period of adhog 2ppocintment,

“New

23}

~.~:;,"_:~-r.'fm.‘(c;‘ m?:"mﬂm‘{-t‘ﬂ‘ R
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”. CSIR. Labs./Instt.
-assessment
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MERIT AND RORMAL AGSESSMENT CHEME

the pariod of service rendered in =
position under Schéme ©f
talented and meritorious Scientists from 8

ahall “th
promotion

Assessment Schemr = a8 well as erstwhile Bye

provided it is followed by regular appointment
< sreak in sccordance with the - prescribed
procedurs, and

. s TR
this benefit will come into force w.e.1. 14.12.1883 and
the past case3 ‘will not be P re-opened. However.
anowalies,if any. artsing out of this benafit will Dbe
sorted out by CSIR on the merits of each case.

. - g\v.b}-cﬁ.' L.
5 Bt CY Do
‘ it 1Wﬁ2§%7¢ky

“',Ypuré #aithfully.

- “ N

sd/- :
VERMA)

oyt 8K
Deputy Secretary

gr. FAOs of all Labs./lnstt;cu,"
s5(k), FA, CSIR

SPA/PS to DGSIR,
CSIR Hqrs.

Adviser (M) and Adviser (v) at

All Officers and Sectlons of CSIR Hgrs.
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COUNCIL OF‘SCIENT!FIC AND INDUSTRIAL RESEARCB

Ho. 3(10)71-E.II

From

The Sacretsry
Council of Scienti

To

Heads all the N

b: Benefit of

reckoning

under consideration
Accordingly, the Dire
Researc

the period ct
computing f1
under Bye-La
the ad-hoc po
the service i

a)

b) the penefit

from the dat
including the

~ - This disposes
FI/IZL?G)/TI-E.I-SZ&Q d

{ive yeors service for
under Bye-Law TL(b) .

h has decided that:-

of promotion to

Rafl Harg -’
Now Delhi, dated 26th March 1872

fic_and Induatrinl Reaenrch-

ational Labn./lnstts.

appointncnt touards

ad-hoe
asaelunent purpcses

the period ot

grantinp
reckonin_
has been

quostion‘ of
,towurds

of the zouncil
ctor .

reckoned for
purpeses
i
and

ad-hoc appointment should be
ve years service for assessment
w 71 proleed the period of service
st is followed by regular appointment
s continuous: and

the next higher grade under
) would also pe given toO the {pncumbents
e five years gervice is completed py him
period of ad-hoc appointment.

CFTRI No .

the Director. letter

of
até@ 16.1.1972.
Youts‘iaithfully.
sd/-

(ﬁ;C--Sundardchari)
. sacretary
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"-*f. Annexure 7.6.9(A)

tnw

OF SCIENTYFIC & INDUSTRI..; RESEARCH

COPNCIL
Lt N RErs EPN ‘fi‘ ‘_‘.‘.._.:.K ;:’: :,_ )
- .- vy JAFI MARG
No.17(65)/(P-42)90-PPS New Del. -1 dated 22.6.1990

IR 2
From

Joint Secretary(Administration) SR
Councjl of Scientific & Industrial Research

To
Head .f all National Laboratories[]nstitutes__

Sub: Induction o’ non-technical staf?f into technical side in
Group-11.

Sir,

CSIF L.zs been receiving various representations for “he
libeéralisation of the present scheme of dinduction of
administrative staff .nto the technical stream.

2. The matter has been examined at different forums and the
DGS5IR has been pleased to decide that the scheme may be
extended to certain other categories on lines similar to
those now available for induction in Group-1I.

3. The scheme will be applicable to non-technical staff holding
similar posts and who have attained the age of 5@ years or
have rendered 30 years of service.

4. The non-technical employees who possess or acquire technical
qualifications for Group-~1I posts or who have undergone at
least 6 montks in-house training or training imparted by
outside professional agencies in areas of computerisation,
office automation, ete. will be eligible. .

5. An ad hoc committee comprising members in the disciplines of
induction will conduct a trade test and after taking into
consideration ACRs, will recommend suitable candidates for
induction. The norms and procedure for conducting trade test
wik&»?e laid down by the respective Laberatories/Institutes.

6. Induction will be against an available regular vacancy in
Group-I1. Wherever no such vacancy 1s _.available, the
inductee will carry his =3 ) post till his

To¥beranhuation/resignalion etc. The post will revert to its
original position orn the nen-technical side after any of
these contingencies.
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3 : tream will be deemed ' .
inducted into technical s ; med -
T ﬁﬁvﬁmfiszgza all connections will the non-technical posi

held by him prior teo such {nduction.
i t from
8 The period of servi. : for further ass ssment will coun
’ the date of_ induction.
fixation of psy will be done under normal rules.

9. The
orce with immediate effect.

13. * The scheme will ccne into f
' ‘ Fow Yours faithfully,
k . : .
o sd/-

( S.K. VERMA )

Gory ?o COAs/AOs of all National habe.lnstti.
2" Sr./FAOs of all National Labu/lnsgnéi Manpower
3. Sr. DS(REA)/ US(R&R) /US(CO,.. US(
4t A1)l officers/Sections at CSIR Hgrs.
- R
L3 - 73
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MERIT AND NORMAL ASSESSHMENT SCHEME

" apnexure 7.6.9 (B)

. R PR L
i , PV TR

 COUNCIL OF: SCIENTIFIC
N ) Y .:..,‘ L

-

i

No.17(657/(P-42)/90-FPS

New.nelhxrx;daioa 13.6.1992

From . o ”1?3§é£?§?f&&ééﬁéﬁ?ﬁﬁ%ﬁiga
: . N St
Joint Secretary(Admini R
c.5.1.R. 5tra§iqn)
To - ) : R
The Heads of al';ﬁational Labs./Instts. ’
o PN SRRy A
Sub: Induction © s = ot .
Group-II? f. no* technical staff into @gghnical side in
N
Sir,

in continuation of this office’ ot .

- L e . -
gated 22nd June, 1996 on the above subjiﬁﬁtgti o
clarify that the induction will be applicaéle to
employees only. Other terms and conditions

even number

directed to
non-gazetted
will remain

unchanged.
Yours faithfully.
. el
- sd/-
e e L [ K.L. Katyal )-
Copy to - T Under §??Fetary

COAs/AOs of. all National Labs./Instt

Sr. /FACs of all National Labs./Inst:Q.
Sr. DS(R&D)/US(R&D/US(CO)/US(EMR)/Hanpower
All Ot ficers/Sections at CSIR Hqrs.
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MERIT AND RORMAL ASSESSMENT SCHEME

1¢- INDEX

CODE
Additionl Chance 2.4
Assessmeni year 2.5.4
6.4.6
Assessment Committeasd 4.3
APAR (Annual'?erformance
) Appraisal_ﬂeport) 5.1
I;portioning of marks T 6.1
A /ertisement 1.2.1
E ) . .. 6.4.7
Advan.. s increments . 3.2.6
-~ 7.2
Annexures .
Asaessment on retitcﬁent/death 7.8
Assessment of Scientist A/AL 2.5.7
Chance oR maximum : K
(pre-revised scale) 2.4.2
Counting of service 7.8
Contract Officers Confirmation 7.7
Due date of Assessment 2.5.11
pistinction ~ Assessment and ~ 7.5
. o Promo&}on i
Equivalence of qualificati;a;étéj».<V1.2.4
- . 7.9 to T.12
Eligibility 2
7.8

75
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13,

14/

15,
16,

17
18,’

19,

20.

21

23.

A mm. mnmmm m

L.

a) Name of - the Appllcant.- D. fD&m
b) Respondalts.-l}nlon of India & Ors.
c¥ No, of Applloant(s)

Qrig:.na.]. Applica‘t ion No«'_’.}.. X

Is the appllcatmon is- thra proper forn Yes /

Whether name & descrlptlon and address of the all the papars boen

furnished in cause trtl\, s Yes '/ Ng. -

Has the appllcatlon becn duly sig ed and verlfled 1= Yes ,//N>./ .

Have the "eopies duly sn;ned 3~ Y2s /y.

Have sufficient number of copies of. thc appllcatlon been flled ‘Yﬂh‘é

‘ L'Jhether all the annexure partibs ive igpleaded :- Yes/

Whether Embli‘sh ’anans]aation of ducoments 4in the Languagc - Yﬁs/)to”

His the appllcatlon is in time i~ Yes/ Moy

~

Bas’ the Vokatlatnama/Memo of appear ance /Author:.satlon is 'Eﬂed‘Yes//Né.\ |
Is the appln.catn.eh by IPQ’BD/for Rs; 50f- M '@B) ? '

Has the appllcatlon is maitanabla 2 Yes’ &No. .
Has thz Impugned order original duly attested’ been flledz.. Yes/

Has tho leglble ¢opies of the annexurea duly attested flleszﬂsy./ _

Has the Index- of the ducoments baen filed all mavailable. .-YGW
Has the reqa::‘ed number of envoloped bearing full adc»lress of "the.

rospondants baen filedz= Yas/ Noi

Has the decla::a‘tlon as roguired by itam ‘17 of the form.):é/ s /

' _#hethér the relief sough for arises out of the Slngle'w

"lhether interim rellef is prayed for i= Ye://sl(
Is cas® of a'ondonation ‘of delay is flled,i it Suppotted.«-%ﬁﬁg

Mfrethdr this Case can be heard hy su_rlgl_a_&ench/l):wision Beneht

Any other. poin‘td -

Result of the Scrutiny with initisl of the Scrutin exk.

‘D\'\“\ “’Nﬁ(_)}cfm‘(‘/\/\ D. Wy

SECTION OFFICER(J J)

o \‘D' :
VCBERUTY REGISTm
. / N
. ',/
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IN THE CENTRALVADFINISTRATIVE TRIBUNAL
CUWAHATI BERCH: HATI

O.A. No. Q‘ /]' ./2006

© S%:4< Dipti Devi
' -Vs- ’
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1982-

Sepi 1984-

1992-

1999-

05.01.2001-

2001-

02.12.2004-

Applicant was initially joined the services of the respondents as
Daily wage worker, her said appointment was ¢ontinued to March
1983, the same was again continued for the spell April 1984 to Sept’
1584, e S
.

[

Applicant joined as-Project Assistant on temporary basis for 8
months, after being selected through a detailed selection process.
Thereafter she was continuously engaged in different projects tll
15.04.1990. But applicant's service not extended after 15.4.1990
whereas person junior to her got extension.

Being aggrieved, applicant filed title suit No. 17/92 in the Court of
Asstt. District Judge, Jorhat, which eventually led to Civil Revision
Petition No. 69/97 before the Hon'ble Gauhati High Court.
However, finding this Hon'ble Tribunal as the appropriate forum
the applicant approached before this Hon'ble Tribunal through

- 0.A. No. 303/1999.

Applicant ' filed O.A No. 303/1999 before the Central
Administrative Tribunal (CAT), Guwahati.

Hon'ble CAT passed its judgment and order dated 05.01.2001 in
O.A. No. 303/99 and directed the respondents to regularise the
service of the applicant within one month even by ignoring her
overage, if any. (Annexure-V)

Respondents filed WP (C) No. 2019/2001 before the Hon'ble
Gauhati High Court assailing the judgment and order dated
05.01.2001 of the Hon'ble C.A.T.

Hon'ble High Court passed its order dated 2.12.2004 in WP(C) No.
2019/2001, whereby the said writ petiion was dismissed on merit.
{Annexure- V1)
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22,03.2005- Respondents issued the impughed order ejecting the prayer of the

1

applicant. - (Annexure- VII)
Hence this O.A before this Hon'ble Tribunal.

FRAYERS

That the Hon'ble Tnbu'iml be pleased to set aside and quash the impugned
order No. No. RLJ-18 (106)- Vig/1999 dated 22.03.2005 (Annexure- VII),
issued by the respondent No. 3 as void-ab-initio.

To direct the respondents to absorb/regularise the applicant taking into
account her past services, in the light of the judgment and order dated
05.01.2001 in O.A. No. 303/1999 passed by his Tribunal and the judgment
and order dated 02.12.2004 in W.P (C) No. 2019/2001 of the Hon'ble
Gauhati Court, with retrospective effect and all consequential benefits -
thereof.

Costs of the application.

Any other reiief(s) to which the apin.cantvis entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order prayed for. ,
During pendency of this application, the Hon'ble Tribunal be pleased to
grant the following relief; - :

That the Hon'ble Tribunal be pleased to direct the respondents that -
pendency of this application shall not be a bar to the respondents for
considering the case of the applicant for regularisation of his service.

\

TRttt
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IN THE CENTRAL ADVINISTRA -H-E—‘HﬁBD\’AL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case : O.A. No ! & /2006
S+ Dipti Devi. Applicant.
~Versus -
r
Union of India & Others Respondents. :
INDEX
. SI. No Annexure | Particulars | ‘Page No. |
{ { i ' 1
01 — f ~ Application L 1-16
02 — B Verification - (o 17-
b0 I i Copy of the order dated 30.03.83. | ~'9- 3
04 5 i 1 Copy of certificate dated 19.04.84. | — 13- "
i 05 JTH | Copy of order dated 13.04.83. j ~20~ | :
06 IV (Series) | Copy of the call letters dated|
| 1 29.06.83, 02.06.83, 05.09.84, 19.05.86, | 2!~ 27
- 20.01.87, 03.03.87 and 22.03.90. | ;
07 i \ i Copy of judgment dated 05.01.01. | 28 - 30 .
08 VI Copy of judgment dated 02.12.04. {31 ~ 39 |-
Fo09 v !Copy of impugned order dtd. j 25~ 3P
i i 122.3.2005. i
' 10 ! \ALII f Copy of memo dated 13.01.1981, i 29. 4% L
P10 i X | Copy of the order dated 14.5.1997 | 49— $3 .
Filed by
&.:7'/%’ :
Date: /0. 07. 2004

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHAT1

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

O. A. No. A /2006

BETWEEN
1. $-A: Dipti Devi.

-AND-

)

W/ o- Shri Mukul Sharma.
Village- Siratia Gaon,
P.O- Pulibor,

District- Jorhat

Assam- 785 006.

The Union of India,

Represented by the Secretary to the

Government of India, s
Ministry of Science and Technology, NeDeli.
The Director General,

Council of Scientific and Industrial Research, (CSIR),
Rafi Marg,

New: Delhi.

The Director,

Regional Research Laboratory (RRL),

Jorhat. Assam.

The Joint Secretary, CSIR

Anusandhan Bhawan,

Rafi Marg, New Delhi.

The Controller of administration,

Regional Research Labortory,
Jorhat. Assam, :
...Respondents.
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4.1

4.2

[ 2]

DETAILS OF THE APPLICATION

Particulars of urder(s) againét which this application is made.

This application is made agailllst the impugned order bearing No. RL}-18.

{106)- Vig/1999 dated 22.03.2005 (Annexure- VII}, issued by the
respondent No. 3, whereby the claim of the applicant for reg1ﬂ‘arization of
her service has been rejected even inspite of the fact that the 1981 Scheme

has been examined and held to be in favour of the applicant in "the

judgment passed by the learned Tribunal which attained finality and the

direction passed by the Hor'ble Tribunal on 05.01.2001 in O.A No.

303/ 1999 upon the respondents to regularise her service which was also |

upheld by the Hon'ble Gauhati Court vide its judgment and order dated
02.12.2004 in WP (C) No. 2019/2001.

‘ Jurisdiction of the Tribunal

The applicant declares that the subject matter of this application is well

‘within the jurisdiction of this Hon'ble Tribunal.

. Limitation
The applicant further declares that this application is filed within the -
period of limitation prescribed under Section-21 of the Administrative

Tribunals Act, 1985.

Facts Iof the Case

That the applicant is a citizen of India and as such she is entitled to all the

rights, protections and privileges as guaranteed under the Constitution of

India.

That the applicant was initially joined the services of the respondents as _
Daily Wage Worker in the year 1982 i.e. December 1982. Her said -

appointment was continued to Math 1983 and thereafter the same was

again extended for the spell April to Sept’ 1984. Thereafter the applicaﬁt .
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@ 3

under went an apprenticeship training under the respondents and after
successful compietion of the same the respondents issued a certificate
dated 19.04.84. It is pertinent to mention here that on the basis of the list™
submitted bv the Employment Officer, Jorhat, the applicant was selected
for training for the 'period of one year and accordingly the applicant
successfully completed the training for the sesqmn 198\3 to 1984, The

T 1"1,_____ e -
applicant thereafter given appointment as Project Asstt w.e.f. Sept’ 1984

to 15t April 1990 under various projects of the respondents. It is pertinent
to mention here that during her service from Sept’ 1984 to 15% April 1990
the applicant has been treated as regular emplovee. Although her initial

appointment was for a specific period, her services were extended from ..

time to time by issuing various orders and office memorandums.

Copv of the order dated 30.03.83, 13.04.83, certificate dated 19.04.84

are annexed hereto as Annexure- I, IT and III respectively.

That the applicant after the aforesaid selection and after successful
completion of her training, she was under the bonafide impression that
her services would be regularised, but the respondents after utilizing her
service for about 8 vears in an exploitative term have disallowed her for
anv further appointment/extension after 15.04.90. It is pertinent to
mention here that the respondents have issued the aforesaid letter ..of
appointment/extension as pet the direction of the Director RRL, Jorhat
but same have been issued for a specified period that too on temporary

"basis with some small artificial breaks onlv to deprive her from .

regularisation. It is also pertinent to mention here that during her service
career as many as 8 times she has been asked to appear before the
selection test, interview board and some time tvpe test for her
regularisation and accordingly each time she appeared and she was
selected, but the respondents due to reasons best known to them has

never regularised her service. To that effect mention may be made of the
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orders dated 02.06.83 and 29.06.83 bv which she was asked to appear the

type test as well as interview. Thereafter also the applicant was asked to’

. appear before the selection committee almost each yel-m' ana each year she
" appee_u'ed and got selected but the respondents have refused to regularis;eﬁ

the services of the applicant only to accommodate some outsiders with -

malafide intention.

Copy of the call letters dated 29.06.83, 02.06.83, 05.09.84, 19.05.86,-

. 20.01.87, 03.03.87 and 22.03.90 are annexed herewith and marked as
Annexure- IV Scrics).

That thereafter the applicant béing aggrieved was constrained to move the . -
-Hon'ble Courl of Asstt, District Judge, Jorhat by way of filing Title Suil -

No. 72/92. But since the this Hon'ble Tribunal is the appropriate forum to

decide the issue, the applicant eventually approached this Hon'ble

. Tribunal by filing one O.A. No. 303 of 1999.

.405

That this Hon'ble Tribunal thoroughly examined the case of the applicant,
including 1981 Scheme, rules and various contentions raised by the

respondents in their written statexﬁent. After hearing both the Par_ties and
perusal of record, this Hon'ble Tribunal passed its judgment and order
dated 05.01.2001 in O.A. No. 303/ 1999, directing the respondents as .

under; -
“5. For the aforesaid reasons, the applicant is entitled to the benefit
rendered by this Tribunal in O.A. No. 16/1995, 17/1995, 18/1995
and 241/1994 for being regularised in the light of the MANAS

Scheme. The respondents are accordingly directed to consider the

case of the applicant for regularisation of her service within a
period of one month from today in terms of the aforementioned
-Scheme. If the in the event at the time of regulaﬁsatimi it is found
that the applicant is overaged, the same should be ignored

considering her past services in the department.

.

DX
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A

6. The application is accordingly allowed. There shall, however, be

. no order as to costs.”

It is quite clear from the decision of the learned Tribunal, that the

. Tribunal has examined the Scheme of the CSIR and it is found that the

case of the applicant is. covered by the Scheme and therefore, the learned
Tribunal directed to bonside’r the case of the applicant to regiﬂa.risé the
service of the applicant. The decision of the learned Tribunal has been
confirmed by the Hor'ble Gauhati High Court and therefore judgment of
the learned Tribunal attained finality, |

(Copy of judgment dated 05.01.2001 is anmexed hereto as
Annexure- V).

That thereafter, the respondents filed the writ petiion numbered as
WP(C) No. 2019 of 2001 in the Hon'ble Gauhati High Court assailing the'
judgment and order dated 30.11.2000 aforesaid passed by this Tribunal in
O.A N. 303/99. The Hon'ble Gauhati High Court,: after thoroughly

eXamining the case, passed its common judgment and order dated .

+ 0212.2004 in WP(C) No. 2019/2001 and the operative portion of the

judgment is reproduced below-

“8. In that view of the matter, in our considered opinion, we should
not interfere with the orders passed by the learned Central

 Adminislralive Trib,un:a_L Guwahali in O.A No. 308/9% and 303/99 .
aﬁd, accordingly, we dismiss both the writ petitions.

9. There shall be no order as to costs.”
\

The above quoted order of the Hon'ble High Court leads to the
inescapable conclusion that the Hon'ble High Court has upheld the
.judgment and order dated 05.01.2001 in O.A No. 303/99 of this Hon'ble
Tribunal |

BT



(Copy of the judgment and order dated 02. 12.2004 is annexed

hereto as Annexure- VI).

49 That thereafter, the applicant submitted a representation  enclosing .

therewith a copy of the judgment and order dated 02.12.2004 to the

respondents and prayed for early regularization of her service in terms of

- the judgment and order dated 05.01.2001 in O.A No. 303/99 of this

Hon”ole Tribunal, read with the ]udgnent and order dtd. 02 12.2004 of the
Hon'ble High Court in WP(C) No. 2019/ 2001.

4.10 That thereafter, the respondent No. 3 has issued the impugﬁéd order No.
RLJ-18 (106)-Vig./199% dated 22.03.2005 rejecting the prayer of the
applicant and denying her regularization of service, mainly on the

following pleas; -

(i) Applicant is not entitled to be regularised under the provisions
of merit and normal assessment scheme (MANAS) since the said
- scheme is meant for assessment promotion only and not for

regularization,

{ii) CSIR scheme circulated vide circular dated 13.01.1981 was

meant for existing persons as on 13.01.1981 which was an one
time exercise, but the applicant joined after that ie. on
29.11.1983 only. The respondent also. referred to para 8 of the
said circular dated 13.01.1981.

(i) The case of other applicants covered the judgments and orders
-of the Tribunal in O.A No. 161795, 17/95, 18/95 and 241/94 are
not similar and are distinguished from the case of this applicant.

On a mere reading of the impugned order dated 22.03.2005 it

apéears that the respondent authorities have now made an attempt ¢o re-

write the judgment passed by the learned Tribunal as per their own

N
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interpretation and understanding of the scheme, without having any

" jurisdiction or sanction of law and on that score alone the impugned order -

dated 22.03.2005 is liable to be set aside and quashed.

(Copy of impugned order dated 22.03.2005 is annexed hereto as
Annexure- VII).

That the applicant most respectfully begs to state that the respondent
department i.e. the Council of Scientific and Industrial Research (for short -

" CSIR), launched a special scheme meant for absorption of staff employed

in eiferna]ly funded projects/schemes. The said scheme is named as merit
and normal assessment scheme (for short, MANAS). Pursuént to this
scheme, the respondents vide memo No. 169150)_/ 68-E (Pt. 1) dated
13.01.1981, laid down some rules for absorption of staff which interalia, g

provides under para-8 as follows; -

“The existing persons who have rendered three years continuous
service in a scheme should be absorbed either against existing ‘-
regular vacancics in identical posts or by creating additional posts
(bv following 4prescribed procedure) if the work load in the .
Laboratory/Institute so demands. The supernumerary posts could
be created to absorb the staff employed in such projects/ schemés,
initially being a onetime effort only. The laboratories/Institutes
should not recruit further staff until all such staff is absorbed.”

It is relevant to state that the applicant has rendered ’services about
7 years and as such she is legitimately entitled for absorption as per the |

provisions quoted above, more so, when the aforesaid scheme is a welfare

- scheme aimed at extending benefit to the staff employed under the

respondents. The said scheme was subsequently re-introduced in 1990
and again in 1992. The very word “absorbed” used in the scheme, itself
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makes it abundantly clear that the scheme is introduced, for recruitment
of the existing employees working in the project.

‘ {Copy of memo dated 13.01.1981 is annexed hereto as Annexure-
That the applicant most respectfully begs to state that all the three
grounds pleaded by the respondents for rejecting the claim of the |
applicant as stated in para 4.10 hereinabove, have been duly.examined/
considered by this Hon'ble Tribunal and the Hon'ble High Court before
passing their respective judgments and orders aforesaid whereby the said
contentions of the respondents have been rejected and thereafter only it .
has been held that the applicants case be regularized by the respondents.
Since the same contentions repeated and adhered to by the respondents in
their impugned letter dated 22.03.2005 is not only violative of the
directions passed by the Hon'ble Tribunal and the Hon'ble High court but
contemptuous as weil

It is relevant to mention here that the applicability of the scheme
MANAS as contended by the respondents in their impugned letter dtd.
22.03.2005 has alrcady been discussed/examined by the Hon'ble Tribunal
and the High court in their respective judgments aforesaid. Similarly the
contention of the respondents that the cases under O.A. No. 16/1995,
17/1995, 18/19% and 241/1994 decided by this Tribunal are
distinguished from that of this applicant have also been scanned by this
Hon'ble Tribunal in its judgment and order dated 05.01.2001 in O.A No.
303/99, and both the contentions have been rejected thereby. |

Further, regarding the contention of the respondents that the
CSIR scheme dtd. 13.01.1981 is not applicable in case of the applicant
since she joined his services on 29.11.1983 is irrelevant here, since the
applicant is entitled for regularisation in terms of the scheme MANAS
aforesaid which althouéh introduced in 1981, but was re-introduced n

- 4.10.1990 and again in 1992 as admitted by the nesp-imdelifsiin their

impugned letter dated 22.3.2005 and also held by the Hon'ble High

[
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Court in its judgment dated 30.11.2000. This apart, paia 8 of the CSIR
circular dated 13.01.1981 has clearly spelt out that- .

“The existing persons who have rendered three vears continuous -
service in a scheme should be absorbed either against existing
regular vacancies in identical posts or by creating additional posts_. .

7

- The above quoted provisions when reintroduced in 1990 and 1992
are very much applicable on the applicant and it is’ clearly evident from
the above that it is meant for absorption and not for promotion only as. -

avered bv the reSponde:nts.

That the applicant begs o slale thal afler her inilial appoinhne.nl the
applicant has all along been issued various appointment orders extending
his appointment period on the strength of which she has been continuing -

" in his service without any break. Her service has been extended by the

respondents by issuing various orders and on the strength of these orders: ‘
she has been serving continuously till 15.04.1990. Be it stated here that all
along the applicant has been serving under the respondents as a regular

employee.

That after issuance of the last extension order dated 22.03.90, whereby the
applicant was given appointment till 15.04.90, her s;ervice was never °
extended but some of the juniors to her have been kept in the service.
Thus it will be evident that the respondents are favouring their blue-eved
boys resulting in hostile discrimination in violation of Article 14 and 16 of
the Constitution of India.

That the applicant begs to state that the respondents have been preparing
various schemes of regularisation of the Scientific and Technical staff
working under CSIR like that of the applicant who has completed three
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vears of continuous service or more. The said scheme is known as merit ‘

and normal assessment scheme.

4.17° That in view of the aforesaid factual position the service of the applicant is
| required to be regularised with retrospective effect mote 5o in view of the
{acl that she entered the service of the respondents as per their own indenl
and - the applicant was appoinfed. under the respdndents aftg.r' proper
selection and under the rule, no further selection is contemplated. The
" respondents cannot utilize (he sefvice of the applicant in an exploitative
term and the constitutional frovisions demand that her service'should be
regularised. In this coﬁﬁection the applicant crave leave of this Hon'ble
. Tribunal to refer to the constitutional provisions as well as dictums of the
" Apex Court and benches of the Hon'ble Tnbunal | '

4.18 That the applicant states that at present there are several posts of Junior
Scientific Astt./Junior T’ef.hniml A;q'stt Gr-1lT lying vacant under the
respondents. The respondents have earlier regularised the ser\;ices ’of; the:

" Project Asstt. who are similarly situated like that of the applicant. The
some -of the incumbents were: regularised after rendering 2-5 years of |
service. Some of the names are givén below; | |

1. - Sri Dipak Bardoloi.

2. SriK.C Tikhok
3. SriRC. Bharali

4 Sri Ananta Sharma.
5. -~ Sri Anjul Barma. -

6. Sri Samiran Borthakur.
7. SriUS. Bhattacharjee.

8. Sri D. Borthakur, etc.

_ The above persons are similarly situated like that of the applicant -
and their services have been regularised after rendering only 2-5 vears of

‘service againsl the service rendered by the applicant for long seven years. '

DL Do
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The above examples are only illustrative not exhaustive. Further more

since large numbers of employees have been regularised, there is no

earthly reason as to why the service of the applicant should not be

regularised taking into consideration of her past services rendered to the

05012008
dppartment in the light of the ]udpmpnt and order dated 36-33-2600 in

O.A. No. 398 / 1999 passed by this Hon'ble Tribunal and the judgment and

order dated 02.12.2004 passed in W.P (C) No. 201§/2001 by the Hon'ble .

Gauhati High Court, with retrospective effect and consequential service

_benefits thercof. The respondents instead of being a model emplover
cannot resort to the pick and choose policy in the matter of regularisation

of service and they are bound by the Constitutional provisions.

That the applicant begs to state that Hon'ble Tribunal had occasions to

~deal with some similar matters arising out' of similar _néture of

lerminaﬁon /disconlinuation orders passed by the respondent namely
O.A. N . 241/94, S. Dutta- Vs- U.O.1 and Others, 16 of 1995 (Dulal sahu-
Vs- U.O.I ad others), 1 of 1995 (P. Kalita -Vs- U.0.] and Others) and 18 of

1995 (P.P. Sarma -Vs- U.O.I and others) and the Hon'ble Tribunal was
pleased to allow ali the four cases by its common judgment and order _

dated 14.5.1997, which was accepted and implemented by the respondents
department.

39

{(Copy of the order dated 14.5.1997 is annexed herewith and

marked a Annexare-IX).

That the applicant states that after the aforesaid Annexure- IX judgment

all the applicants of these cases have been given appointment under the
scheme mentioned in the said order and presently they are working under
the respondents. It is stated that the case of the appﬁca’nt is also similar to
the above cases and Annexure- IX order dated 14.05.1997 squarely covers
the case of the applicant. The respondent being a model employer shoi;ld

-have adopted similar method for regularisation of the services of the
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applicant also. Having not done so the respondents have violated the

settled principles of law and the constitutional provisions.

421 That the applicant begs to state that presently she is the only bread earner
of her family. After the discontinuation from her service presently it has
become impossible for her lo run her family. On the other hand the
respondents are still engaging person.é from the open market and so far it
relates to applicant the respbndents have showed their inability in absence

. of Courts order. It is therefore she is in need of her service very badly so0 as
to save the entire family from distress and hence prays before the Hon’ble
Tribunal for an interim order directing the respondents to provide her a.ﬁy
post commecnsuratiné to her educational qualification as well as past
service pending disposal of this application.

4.22 That your applicant most respectfully begs‘ to state that due to non- .
consideration of her case for regularisation of her service, she has been -
suffering. extreme hardships. As suchlﬁnding no other alternative the
applicant is approa@g this Hon'ble Tribunal for protection of her
legitimate rights and it is a fit case for the Hon'ble Tribunal to interfere
with and to protect the rights and intercs‘t of the applicant. directing the
respondents to regularise the service of the applicant with retrospecuve
effect and all consequential service benefits.

4.23 That this application is made bonafide and for the cause of justice.

Grounds for relief(s) with legal provisions.

5.1  For that the judgment of the learned Tribunal dated 05.01.2001 in O.A. No.
303/99, has attained finality, which discussed and examined the relevant

scheme and found that the case of the applicant is covered by the scheme,
therefore, the respondent authority has no scope for further interpretation
of the scheme as well as of the judgment passed by the learned Tribunal.

Dk Dor
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For that, respondent authority has no scope or auihorily of law to re-write
the jﬁdpment of the Tribunal by giving a different interpretation of the
scheme that too after passing of the judgment by the unpugned order
dated 22.03.2005. '

For that, the respondent authority has no jurisdiction under the law to
pass the impugned order dated 22.03.2005, giving further interpretation of

~ the scheme as such impugned order dated 22.03.2005 is liable to be set

aside and quashed.

For that, the applicant has rendered services for about 7 (seven) years

continucusly in different schemes under the respbndents and as such she-
has acquired a valuable nght for her permanent absorptlon / regulansation
in the department.

For that, the applicant was initially recruited through a regular sclection

. process and the works assigned to her are also of penhanent nature. As

- such hereis no reason as to why her services cannot be regularised.

Yor. that, as per the doctrine of legitimate expectation the applicant

deserves all considerations for regularisation of her services.

For that, the applicant is Iegiﬁnmtely entitled for permanent absorption/ .
regularisation as per the provisions of the special scheme namely merit
and normal assessment scheme for short MANAS), 1981 launched by the -
respondent department. | |

For that, the departmental scheme MANAS is a welfare scheme and as
such the applicant cannot be denied the benefits of the scheme.

For that, the services of some other similarly situated emplovees have -
been regularised even after their rendering services for 2-5 vears onl; , as.

against 7 vears of service rendered by the applicant. Hence it is a
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discrimination and violative of article 14 and 16 of the Constitution of
India.

For that, the case of this applicant is covered by the judgments and order
passed by his Hon'ble Tribunal on 05.01.2001 in O.A No. 303/1999.

For that, the applicant is entitled for regularisation of service in terms of
the judgment and order dated 05.01.2001 in O.A. No. 303 of 1999 passed

by this Hon'ble Tribunal which has also been upheld by the Hor'ble
Gauhati High Court vide its judgment and order dated 02.12.2004 in
WE(C) No. 2019/2001.

For that, denial of permanent absorption/regularisation of the applicant -

despite her rendering services for long seven years, is violative of the

principles of natural justice and opposed to the established laws.

For that, there are vacant posts of Junior Scientific Assistant/ Junior

Technical Assistant in the respondent department and the applicant has
got requisite qualifications/ eligibility for such post and she has already

served in such posts for about 7 vears. As such there is no cogent reason -
whalsoever lo deprive the applicant of his legitimate absorption/ -
: regulaﬁsaﬁon in one of those vacant posts. .

For that, the contention of the respondents raised in the impugned order .
dated 22.3.2005 that the “MANAS" scheme deals only assessment of =

promotion of the staff and not the regularisation of any person is totally
wrong in as much as the word “absorbed” is verv much available in the
scheme, which makes it abundantly clear that the scheme MANAS has

- been framed with the view of intention to provide absorption to the

existing employees working under the said scheme as such applicant is

entitled to benefit of absorption.

For that, the grounds raised in the impugned order dated 22.03,2005 to the

effect that the said MANAS scheme was a one time effort and not-a
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continuous exercise is self contradictory and also contrary to the records

in as much as the said scheme was extended in 1990 and 1992 to the

* person who were working under the MANAS scheme and simjlarly‘

situated like the present applicant and as such applicant is entitled to
absorption in the light of the aforesaid scheme.

For that, the word absorption/absorbed means the act of process of
absorbing is specifically used in paragraph 8 of the MANAS scheme as
such contention of the respondents that the scheme is absolutely meant for
assessment of promotion is totally false and misleading as such applicant
is entitled to benefit of absorption. more particularly in view of the

provision laid down in paragraph 8 of the said scheme.

Details of remedies exhausted.
That the applicant states that she has exhausted all the remedies available
to her and there is no other alternative and efficacious remedy than to file

this application.

Matters not previously filed or pending with any other Court.
The applicant further declares that save and except the filing of O.A No.

303/1999, decided on 05.01.2061 by this Honble Tribunal, she had not

previously filed any application, Writ Petition or Suit before any Court or
any other authority or any other Bench of the Tribunal regarding the
subject matter of this application nor any such application, Writ Petition

or Suit is pending before any of them.

‘Relief{s) sought for:

Under the facts and circuamstances stated above, the applicani humbly

pray that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to

why the relief (s} sought for in this application shall not be granted and on



81

8.2

8.3

84

2.1

10.

11

12,

16 -

perusal of the records and after hearing the parties on the cause OF causes

that may be shown, he‘plmse;;l to grant the following relief(s):

That the Hon'ble Tribunal be pleased to set aside and quash the impugned _
order No. RL]-18 (106)- Vig/1999 dated 22.03.2005 (Anmnexure- VII), issued’
by the respondent No. 3 as void-ab-initio.

To direct the respondents to absorb/regularise the apphcant takmg into .
account her past services, in the hght of the ]udgment and order dated

- 05.01.2001 in O.A. No. 303/1999 passed by his Tribunal and the judgment -

and order dated 02.12.2004 in W.T (C) No.v 2019/2001 of the Hon'ble
Gauhati Court, with retrospective effect and all consequential benefits
thereof. - '
Costs of the application.

Any other relief(s) to which ‘the appﬁcant is entitled as the Hon'ble

| Tribunal may deem fit and proper.

Intetim order praved for.
During pendency of this application. the Hon’ble Tribunal be pleased to

grant the following relief: -
That the Hon'ble Tribunal be pleased to direct the respondents that,

pendency of this application shall not be a bar to the respondents for - -

considering the case of the applicant for regularisation of his service.

- This application is filed through Advocates.

Particulars of the 1.P.O. ‘
LP.O. No. . 26 G 317/:25” |
Date of Issue S

 Issued from : 'S’ “ OS ‘9ww"/°"/'—’
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VERIFICATION
L Smti Dipti Devi, W/o Shri Mukul Sharma, aged about 48 vears, {

resident of village Siratia Gaon, P.Q Pulibor, District- Jorhat, do hereby
verify that the statements made in Paragraph 1 to 4 and 6 to 12 are true to
my knowledge and those made in Paragraph 5 are true to my legal advice E

and | have not suppressed any material fact.

And 1 sign this verificalion on this (he /0 v‘é{y of January, 2006.
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REGIONAL RESEARCH LAB(RATGRY I GUINT:ASHRI,
(Council of Sclentific & lndustrial Research-)

/ ‘ NLI/CH/APP /83, - :
AT No .RENZIL22) ~RELILT5 Datgd t 13.4.83.

To, ' ’
Shri Dipti Devi.

. 1

P41ilciam Brabimin Ghon.

"p.0. Tilikimm.

B8ub s -Apprenticeship Training in the Trade Clerk (G).

sir, : - -

. I am directed to state that you have been selected for
.» the adbove training on fhe following terms and conditions :  © .. ]
L . E E - .-I-‘ "“.. s
“qi: (1) . The training is under the Council of Scientific & Indug-: ni 'l H
e o trial Research which 1s an Rutonomous body. You will be B 18
under the Administrative Control of the Director,RRL.Jorhat. .|

o )
(2) You will be paid a stipend of F. Q/3°t‘ ,p.m. Ho '
other allowances are admissible. . : 4
(3) The normal periocd of the training 15 One yoars.
(4) - The training is termirable ab any tiee Al the sole-discre-
tion of the Direcctor,luiliiJorhat. ¢
T ' {b
(5) You will be required té sit for an oxamination ot the end B
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. 4
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11 Lhio Fornpgolne pavagraplh, your i bt e 1',z'f.s.'-"1'|a«:-li’ Ty Lhe rulng '_'
nnd ordara appllieable to beadness srelerodnie teatning fn CSIR L
Laboratoric: wler Lhee Apra cnbieochip T Liding. b
Tn cane you are wibline Lo ancept the teatndne on thena - "
terms and condillons, you chvondd report Farodaty koo the Director,
Regional Research Laborabory,torhat v Gy bmmedinteldy . .
) ' Vonrs fatthifadly,
, . "r ,(-C\‘“--. .
. ,‘i LSty I
p‘é Copy Lo : . . { Alai i eeded
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-
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W . _
- She, 18 sincere, hard worldng man with amiable
disposition, ‘ :

t

Sho bLoars a pool moral charactor,

I wish him 21l success in 11¥e,

( - (\: il ‘9;\\“‘ 3)‘} '

U.~ C. Bora
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. REGIONAL RESBAHCIL LABOWATORYsJORMAL IASIAX
" (Council df Solentific & Inddstrial Resesrch)
. R -"- . - -

Nos RLJ=9(47)-85tt/63 Dated1 206483
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l!b(:IONA\L RESRARCH LABORAT OMY 1 JORMAT IA’:&M'
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RAGIOMN Wb ltl.-S...M(CH LABUKATC |U IJOUHAT A5 ZAN

(Council of Scientifio & Industrial itencarch)
y ‘ W RLI=9(2)~Batt/87 - Dator 20.1.87
From 1 The Director
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B, Miss. Dipti Dovi ) .
/0. Drawing Sactioan,
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REN COLAL s BARCH LhB)IU\l‘ONY JURBAT ¢ ASSAM
_{(Council of Scientific & Industrianl Resoatch)
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o 'No W= ’)(.2)-1m\L/‘JU Disbu_22=%=90
7 -
’f From :  The Director
/  RRL-Jorhat..
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'.24, Mi : Dipty Devi |
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'gelection for the poat of Project Assistant on
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1EﬁcpiglnaliApplication\No.303 of 1999
“decisioniThis the Sth day of January 2001

a2y e

ré,nifﬁuatice D.N. Chowdhury, Vice-Chairman

e s , KR . l.: JE;:,A
ipti: Devi,

ishri Mukul- Sharma,

felof \
qun'Gaon; P.0.-Pulibor,
IR BT

<SiE
15 ..essApplicant

.Mr B.K. Sharma and Mr S. Sarma.

.} Yy .

3 égun;on of India, represented by

The ' Secretary to the Government of India,

:Ministry of Science and ‘Technology.

4 iNew Delhi. .
"2 The Director General, ' a4
,~'Council of Scientific & Industrial Research, ‘

New: Delhi.

The Ditector;

“Regional Research Laboratory (RRL),
l’gorhat., ‘ ’ L
The Joint Secretary., CSIR, '
‘;Anusaﬁdhan Bhawan,

~raNew, Delhi.

., The. Controller of Administration, i
o 5" Regional Research Laboratory.

w 5. Jorhat. " 2 oo Ja «+..-.Reapondents

ﬁﬂﬂyghdvdcatq Mr A. Deb Roy, Sr. C.G.S.C.

e

2 s s s s 0 e

ORDER (ORAL)

of @eervice is the iasue for

.} The applicant initially joinea service under the

‘ndents as a Daily Wage Worker in December 1982 and the
roY e, . srermm— : v Ay

l'.‘. , ' ,--"“‘" R

181 appointment continued ggﬁgg__gggggg_ngﬁ%n‘ and
3y L, [ =

é%pggggueqtly; "it’ was extended upto September - 1984. The
‘ggplicant "also underwent an Apprenticeship training under



":fligig_a_cyubbattle reached this Tribunal by this O.A. in 1999

2 : Qf?f‘

—

the fespOndents for which a certificate was also:issued to
the reaspondents. After completion ofw thé training  the
applicant was appointed Project Assistant with efféct from
‘September 1984 and she continued to work as such upto
15.4.1999 and rendered her service in variou$=projects under

the respondenta. The applicant, in all, rendered service for

about eight years' and thereafter she was not allowed to

"work. The applicant failing to get proper redressel of her

+

~grievances, initially moved the Civil Court and after a long

L

It has been pointed out 'by Mr S. Sarma, learned

"ouneel for the applicant, that persons similarly situated

{
ltkg, her and -working in the same department were already

to be regularised by this Tribuneal VLdn Judgment and

t.lmh

Order dated 14.5.1997 passed in O.A.Nos. 1611995, 17/1995,

i

‘18/1995 and 241/1994. Mr Sarma also cited that similar .

directiqqa’ was also rendered by this  Tribunal in

 0.A.N0.308/1999 disposed of on 30.11.2000 in the light of

the order of this Tribunal dated 14.8.199%7 passed in the
. ' ’ il

aforementioned O.A.s. Mr Sarma also referred to a Scheme
known as Merit and Normal Aaseaament Scﬂéme {MANAS for

short).'As per this Scheme, persons who have rendered three

‘years cont1nuous service in a scheme should be absorbed

either agalnst existing regular vacancies in identical posts

or by creating a?ditional posts (by following prescribed
procedufe) if the work loaé 50 demands.'Undnr the Scheme,
the supefnumerary poats could be created to anqorb ghe staff
employéd in asuch Aprpjects/schemes, initially being av one

i«
ki

time effort only.




I have heard Mr A. Deb Roy, learned Sr. C.6.5.C. at
length. Considering the entire situation, 1 am of the
opinion that the <case of the applicant cannot be

';diépinguished from the ‘'decision rendered by this Tribunal on
s ,_.\‘..‘li;;-';;s', .

-uiﬂ'For the aforesaid reasons, the applicant is entitled

:‘\ )

- the benefit rendered by this Tribunal in O.A.Noa.l6/1995,
v 17/1995,v1811995_and 24171994 for being regularised in the
.‘light'of the MANAS Scheme. The respondents are accordingly

’ftdirected to consider the case of the applicant for

d Y b B3N
U:regula:iaation of her service within a period of one month

If the in

the same should Dbe ignored

_qoqg%?aring her paet services in the department.

. The apblication\is accordingly allowed. There shall,

be no order as to costs.

gn

$9/~VICE CHAIRMAN,

. : 41:6

=~  @ate of Application @ ...... (7' /'? .....

Wate on which copy {8 resdy @ N AT R o
Pate 0o which copy is celivered | 7 / e (

Ggrtifies 1o be truc copy

»""'(‘;.
L R ._._;;’». . Section Ofrice 3 dib
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2 The L)c_iirector, \
Regional Research Lubomlory, Jorhat,

chpmwleél by lho Scr,rclmy W the

5 The Joint becret.m' ' T
s Couneit.of Scienbific & lndus(nui Resucroh

iRati Mw&. New Delhl. bt
e b

. L
'.’f’:(ibvemmcnt ot lndw '
... Pelitioners.
| o ~ . Respondent.
kﬂ/ou 0’6
0«
&/) l ' Y

"&nﬁﬂmﬁn’ﬁ"ﬁfw&m&mwawfaa‘wmlu_v:hnd.«&aluna,u-ma._. PB e b s s

3 mhs F e ars e AN AR ke 1) s s}
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- S Date ol-delh‘ery. of the . Dnle an whith tho copy Oate of rnahin;; ovet the .
* Oate fized for notlfying requlsite stempy ani was toady 1o dollvery, -copy te thy appHeant, e ‘
~1 . the raqulsita number of tollos, . &
¥+ gtamps end lollon. . . o 7 . N i
\"H\\'\}\ qh VAR AT (hfinca :,/' L7 o
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i
IN.THE.GAUHAT] HIGH COUR'T
{THE HIG} COURT OF ASSAM. NAGALANY. MEGHALAYA.
MANIP-UR IRIPURAr- MIZORAM & ARUNACHAL PRADESIT)
(WP(C) NO.2018/2001 and 2019/2001).
IN 1’}_&) NO.201S/ 2001. , .
1, lhc l)ummr General;
Council of Scienhilic & 'lnduslriui Resesrch, L .
" Rali Marg, New Delhi. ' '_ 3
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PRESENT
THE HON'BLE THE CHIEF JUSTICE(ACTG.)
THE HON'BLE JUSTICE SMT. A, HAZARIKA
For the petitioners . : Mr P. Bhowmick
Advocate.
For the Respondent o .+ Mr 8. Sharma.
SR Advocsle,
~ Dato of hearing & judgment  : 02.12.2004. p

o " JUDGMENT AND ORDER(ORAL)
| 4 ‘ﬁ@aﬂka,'J,

,.ﬁ:“',% gc’» ik 7‘

.w%igﬂi‘*imm gv:‘,%ﬁ)gnloni ,wjl‘gment, the, WP(C) No. 2013/';001 and 2019/2661

1 wrt
1%

;are being dmposed of as lhe) pose a common question of law.

3. Wc. huve heard Mr P. Bhowmick, the learned counsel for the

petitioners and Mr S. Sharma, the learned counsel ivr the Respondents.

¥



4, ".'I"hc Respondent in WP(C_)NO.EO]?WOO] W15 appoitiiéd as Project
Assistant on a consolidated pay ‘of Rs.500/- per month by the order datcd
25" Novembér, 1983 in-ihe Regiona) Rescarch Laboratory, Jorbat, Assam
while thc'Rcspond'cn!- in WP(C) No.201972001 was aimmi‘ntu.i" as Project
Assistunt on a.consolidatcd pay of Rs.400/- per month vide order dated j4"™
September, 1984, ‘The tenure of appointment of both the Respondents was.
for a f)griod of 8 months only. The services ol the Respondent in WP(C)
. ' ":,_ . No.2018/2001 were éxtcnded from time to time und'he continued as such till
1.7.90. Thercafler, nol‘cxtcnsio.n was given to him. ‘The services of the laies
e . 57 wcre not extended beyond the initial period of 8 months. Being uggric\'.,d
T J‘ﬁlcv had prcterred Title Suits before the learned Cixil Court for ventiluting

g ((r’
lhmr grievances. The learned Court below held that it 1s not the appropriate

"}orum lhcreaﬁer thcy had ap-wroached the learned: Centrat Adminisirutive

lll ‘.

Normal ‘Assessment’ bchcme( For short, M/\N/\S) formulated by the
) I '
fau ongy On cxplry of this Scheme. it was_reintroduced on 4.10.90 and

e

g agéun mtroduoed n thc year 1992. As per thls Schiéme, persons who have

e S

v-"vrendered three years continuous service in a schéme sheuld be absorbed

n:é’
'r’}}

o fé‘addmonal posts (by following prcscnbed proocdurc) if the work load so

elthcr agamst existing regular vacancies-in identical posts or by creating

¢ demands. ' !
i
6. [t is the case of the Respondents that the se:vhoss of similurly situatedd
R : ! * 1 v '
. persons-were.regulanzed as per this Scheme, but Mr Bhownug the leamed

N\ :‘E ~ ' . ] . ) . i.ﬁ



- 39r

. ~ counsel for the petitioners submutted that persons similarly situated were not

regularized as submitted by the Rcs,:pondcnts. Mr Bhowmick "1

subnnﬂcd that thc\' arc also not cov w*d by thc aloresmd Scheme.

4

7.

After hearing the learned counsel for both thr' parties, we have come

to the- conclusnon that the learned Central i\dmmntmtnc Tribunal only

Lt

:. dircctcd the authority to consider the case of the applicants tor regularization

is not a direction to th

1n service, but the san:e

K

authonty for regularization.

‘The authority ean, after receipt of the order, should have passed a reasoned

order whether the Respondents are covered by the aforesaid Scheme or not.

8.

In that view of the matter, in our considered opinion, we should not

.interfere with ‘the -orders passed, by the learned Central Administrative

‘;'t‘

[N

"lllrytbunal’ (mwahau in-OA Nos.30849 and 30349 and, uu,ordmbh we
dlsm1ss both the writ pcmlons

'I'hcra shall be no order as to costs.

P A, ...__...._..__..-._.,-.,__..‘......:.........q,....

“ N C\N\L\ w\u@t\“ﬂ)

")\&@g@
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(3. 3. 3. 4. &1 wm wd) fad)

\'\ .. (Council of Scientific & industrial Research) -

WTEE e AR .U ).-18(108)-<rerdban/ 199 |
No.RLJ-18(106)-Vig./1999 _ : ’ femim: wed 22,2005

PLACE OF ISSUE: JORHAT

=

ORDER

‘Common judgment and order dated 02.12.2004 passed by the Hon'ble Gauhati
High Court, Guwahati in W.P.(C) No.2018/2001 & 2019/2001, DG-CSIR Vs, Smil. Dipt
Devl, has been accepted by the Competent Authotily of the pelitioners. The case of
Smti. Dipti Devi as per the judgrent of Hon'ble High Courl read with the judgment of
‘Hon'ble Central Administrative Tribunal in OA No.303/23 has been considered and
ordered as under: ' L
- The operative part of the aforesaid order cohtained in para 5 is reproduced
below: :

X - "For the aforesaid reasons, the applicant is entitied to the benefit rendered by the
"Tribunal in OA No. 16/1995, 17/1995, 18/1995 and 241/1994 for being
regularized in the light of the MANAS Scheme. The tespondents are accordingly
directed to consider the case of the applicant for;regularization of her service
within a period of one month from today in terms of the aforesaid scheme. If in
the event at the time of regutaiization it is found that the applicant is over aged,

the same should be ignoreq considering her past services in the department.”

' The para 3 & 4 of the order passed by the Hon'ble Central Administrative
Sl Tribunal, Guwahati Bench, Guwahati is reproduced as under:

"3. It has been pointed out by Mr. S. Sarma, learned counsel for the
applicant, that persons similarly situated like her and working in the same
. department were already ordered to be reguiarized by this Tribuna! vide
.Judgment and Order dated 14.05.1997 passed in O.A. Nos.16/1985, 17/1995,
~/18/1995 & 241/1984. Mr. Sarma also cited that similar direction was also
_rendered by this Tribunal in O.A. No.308/1999 disposed of on 30.11.2000 in the
light of the order of this Tribunal dated 14.68.1997 passed in the afore-mentioned ;
O.As. ' Mr. Sarma also referred to a Scheme khown as Merlt and Normal ;
Assessment Scheme (MANAS for short). As per“this Scheme, persons who |
..., have rendered 3 years continuous service in a2 Scheme should be absorbed
. - either against existing regular vacancies in identical posts or by creating
" additional posts (by following prescribed proceduré)'if the workload so demands.
o Undgrthe Scheme, the supemumerary posts could be created to.absorb the staff
*‘gg.wgl;emglo'yed in such projecis/schemes, initially being 2 une-time efloit only.
A

Cont.....2

e




... 7 sponsored projects made it ample clear to her about the said provisions of the aforesaid’
« clroular. S

A% dated 18.10.1989. |

'S B'é -
1 , ' \Tw(?

.2.

4, | have heard Mr. A. Deb Roy, leamed Sr. C.G.8.C. at length. Considering
the entire situation, | am of the opinion that the case of the applicant cannot be
distinguished from the decision rendered by this Tribunal on 14.05.1997 In the
afore-mentioned cases.” :

As said earlier, the undersigned being appropriate appointing authority in RRL,
Jorhat has considered the order passed by the Hon'ble Tribunal as above, and feels
appropriate to consider the submission made by Smti. Dipti Devi as recorded in para 3 of

the said judgment. Merit and Normal Assessment Scheme called MANAS is meant for -

sclentific and technical staff who are in position/regular service. Mere perusal of the
scheme called MANAS makes it crystal clear that the MANAS ie. Merit and Normal
Assessment Scheme for S&T staff deals only with the assessment promotion of the staff
and not the regularization of any person as similat {o the spplicant. 1L is pertinent {o
mention here that CSIR Scheme as circulated vide Circular Mo 16(150)/68-E 11(PLIT dt.
13.01.1981 was meant for existing persons i.e. any person who were In existence. at lhe

time of issue of that circular i.e. 13.01.1981 and il was only a one time effort and not a -

- continuous exercise, This is also fortified by the judgment of the Hon'ble Court in the
case of R.B. Chavan and S.M. Kodilkar Vs, NCL, Pune. As per the record available
Smti. Dipti Devi came into existence as Project Assistant in a sponsored project on
17.09.1884 only i.e. much after issue of the said cirftular by which the scheme of
.13.01.1981 was circulated and the same was not applicable to her. As per the terms
and conditions of the scheme, the case of Smti. Dipti Devi is not covered under the
-aforesaid scheme. It further states in sub para 2 of para 5, “in sponsosed project,
however, the recruitment should be on behalf of sponsor for a fiked perind for the
duration of the scheme only and it should be so made clear in the appointment

letter of the candidate that candidate besides slipulating therein that the appointment is.

not a CSIR appointrment, temparary or otherwise and does Hot entitle the incumbent ta
any claim implicit or explicit on any GSIR post.”

Accordingly, the appointment letter issued to her from time to time against

-, been automaticalty expired after 6 months from 16.10.1989 as per her appointment letter

-t
YS!

L : No representation was ever fited by Smti. Dipti Devi with any valid grounds for

"'ﬁ'l:égulaﬁzation as claimed by her except the applications submitted by her aiong with the

- Order of the Hon'ble CAT, Guwahati Bench, Guwahati and fhe Hon'ble Gauhat High

it, Guwahati,

IR

Reference is invited to her letter dated 17.12.2004, which was submitted by her
£ after the comimon judgment dated 02 12 2004 of the Hon'ri High Court of Guwahati

' which s reproduced as hereunder:

A,

o The undersigned has alsc perused the records of Smti. Dipti Devi and found that
+:NO adverse order was ever passed to terminate her servicds and in fact, her services

x.engaged for 6 months under a sponsored project of M/s. Kalyani Cement (Pvt.) Ltd. had-

. - 4
Poh
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“This is to inform you that by a common judgment and order Dt. 02.12.04 passed
~in W.P. (C) No.23018/01 and 2019/01, the honourable high court after hearing
. the parties to the proceedings was passed to dismiss both the writ petitions

uphoiding the judgments and order that 20.11.2000 passed by the central

administrative tribunal in Q. A. No 303/99 (copy of the judgment and order that

02.12.04 is enclosed herewith for your ready reference). ' )
That Sir, in view of the dismissal of the writ petition the judgment passed by:he
honourable tribunal has attained its finality and | may be reinstated in my service
with full back wages in terms of the schemes holding the field.

~ | hope and trust that your honour would be graciously be pleased to pass

necessary reinstaling order providing me all the cunsequentlial relief and back
wages immediately to meet the hardship.”

1 ’
| have considered her point very carefully and found that neither the Hon'ble CAT,
.nor the Hon'ble High Court ever ordered her reinstatement in service with full back
wages, therefore, her submission is not only factually incomect but rather
misinterpretation of judgment of the Hon'ble.courts with misleading intentions.
' * The scheme MANAS read with circular dated 13.01.1981, used by her in support
‘of her case and used in her letter dated 17.12.2004 at no stage refers to recruitment or
. regularization of persons as similar to Smti. Dipti Devi MANAS is not meant for
' .. regularization or recruitment. It is only meant for assessment and promotion purpose.
' As on date, CSIR has its awn recruitment rules called CSIR Service Rutes, 1994 for
recruitment of technical and support staff  Smti Dipt Deviican visit the Library. and see
~+: .+ the rules for the sake of her information and knowledge'

, The Hon'ble CAT also passed direction to take action in the manner as done in
-~ OA No0.16/95, 17/95, 18/95 and 241/94, for which th¢ judgment was passed on
“~ 14.05.1997 in case of other applicants..

;‘. T

. In this connection, it is informed to Smti. Dipti Devi'that none of the applicants in
- the aforesald O.As was 1eyularized in: the service as per said judgment as they were nol

. covered under the scheme. However, the applicants namely S/Shri Santanu Dutta,
. Paresh Kalita, Pabitra Pran' Samah and Oulal Sahu had applied against regular
~vacancy vide Adwt. No.2/97 and gone through the selection procedure and got

" themselves selected afresh as per their performance in the interview. Only the benefit of
' age relaxation was given to them.

Accordingly, if she applies against any advertised post of RRL, Jorhat as and
- when notified, her case shalt also be considered as pe? rules giving her the benefit-of.
0. age relaxation as admissible to her provided she fulfils the eligibility criteria. :
hatl : He
T
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. I, therefore, find that her claim for regularization as per above-said 4 pérsons is
aiso not factually tenable. . ‘

e N Fs

) In view of the above, | am of the firm view thet Smti. Dipti Devi cannot he
i %}i;‘;ﬁregularized in RRL service as she does nat fulfil the terms and conditions of the CSIR
; '~g‘i£§§;;??§.(3ircular No.16(750)-68-E.1I (Pt.Il) dated 13.01.1981 particularly para 8 as has already
o ‘*,,&*;;é@been..explained gbove and, therefore, her claim for regulatization cannot be acceded to

17517 being not covered under the extant rules. However, she may apply for the advertised
j F“*;i; Qbstq_whenever any posts are advertised as per her qualification and experience. -
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. R g/P. Gangadhar Rao
PRTm/DIRECTOR

7R WIO Shri Mukul Sarmah,
7" Chirotia Gaon, P.O. Pulibar |,
. Jorhat-785-006. )
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& | COUNCLL OF ubl..ﬂl'li'l C & LHDUSTILAL RESEARCH o N\ ;
f : . Rafi Marg, N 1
: No. 16(150)/68—13 II(Pt.II) Hew Delhi-1, the 13th Jan.,1981 " :

From: C - , U

P Sy Y

Chief (ndministration)

: Councdl of Scientific & Inaustrial Nosearch

To
 The Directors/Heads of all the Hational ‘
Laborutorxﬁs/lnsti*ute,/Rusearch Agsoti tiorno.

'Subfécta Report of the Committee congtitutad Lo look 1nto
the question of linking of the tecknical assistance .
programncs with overall plans and recourcesg and :
absorption of staff employed in externally funded %
" projects/schemes. ¥
sir,
I am directed to invite your kind att wnti:n to
: this office letter No.h/3/78~CThE dated 8.6.1.979 regarding
the cohstitution of a Committes to look into the quastion
of linking of the Lcchnicﬂ1~a sistance pradgrammes with
overall plans and ressurces and abgsorption of staff omplnyed .
in externally [unded projects/schemes and to state tint - :
the Refort of the Committee was placed for connideration of
the’ Governin“ Body at its maeting held on jO.V.1980.
- : The Governing tody g avcproved of tlie roport of
Lhe Committee subject to cchain modificablions ag proposed
by ‘the Director-General, SIR, The salient feuatures of
‘Governinb Body's d“ciﬁlon are rﬂrroauced below 1~

. The sponuored projects /gchnmmu under different
categnrrices should be accepted/undertaken on a
selective bxﬂjs t.c. (1) thesp shpuld be in
consondnce with the app1dved nhjcclivos, foala
and charter of the Labormtory/Inubitutas

(11) be. tn Lhe areas/rlelds of the regular
activities of the lratitute; (1tiy forw paat S
of the total plans of the Lahoratory ;(iv) be ' ,
incl uded in the Annual/Five Year Plan of the
Institute; -nd (v) we of a major benefit to
the country.

The projects should not serve merely as data
bages for more wdvanead count glesor provide H
chance for dumping ohsolete plantx/technolopy \
in India and retard our gmwth. These should
not als~ become 2 tool of diverting the Ingtitute
away from its a_vroved prieritias by lure of
equipmznt 2tc. Whare equlipment 1s coritnal.
1nten~1vc, one shoukd nemally nok look tor the '
?$ R - 1




3. Such Progacts/schemes should first be cleared

13

ijgwxlhe;prescrfbed procedure, 29 gﬁplicnhle for

acyulsition o such aqulpment through sponsored
schomes, but U.5.1.R. should take up the
regponulbility for thia. There couid bo
special situaticns wheare there are clear
advantages of using 2 Sciiene for this rurfose.

by the Resaarch Advisory Council:-of the

concerned Laboratory/Instltute from the

viewpoint of scientifile merit /nitional roelovnnoo.
Thercafter, these would be discugsed with CSIR
Headnuarters, the nodal point fnr =uch '
discuissions being the Planuing Drvision, Aftor
the projects/schemes are clvared by the CSIR,

the sume would be placcid bifora the Executive
Committce of the conczmmed Laboratory for
apyrroval . L

'L, The work relating to thesc projeoets should, os

far as possible, be managed with the regular
staff 4inst2ad of making them a vehicle for

additional manpower. ‘The Laboratorics/Inatitute

should themsclves bave inberent cnpability to
nrovide the majer inputs for infrstricture to

take on the oponsored schemes and t he incrementa

staff should bz minimal. Whil: planning to
tike up sponsored schomes, adeguate thought
should bg given to aspocts relating Lo the
building up of staff as algo for tapering 1t
off whap tho scheme gets compl-tod. :

rcgular posts/staft, sheuld bo followed both
for craxtirg additional posis md rzeruiting
addéitional shofr, 1f any, regqolred for UHLP,
PL-480 and othrr Bilateral progecto.  Ib should

',i‘
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be zhsur.d Lthabt while making recraibnent for i
schunan/proyests posl:f there Shonld be no ;
dilabtion of qunllty ., The stafd reeraltod for
such projzebs vt by Lpronteed fin Lonpeyniry i
[ R TR T O ' 4 1
wl CoIn osponaored projtobs, dunadevor, the |

recrul triont shiould bheoon Behatt of the sienser

for =, fix2d period lor thu durition of Sches.e
only snd it should paTEa mende el ey In the
cappolnbaent ) oobler of the contdy Prte bostdoen

stipulatliag therein thyih Lhe we oilntment s not
a CSIR apporuiment ) Yepporaay ol ctherwise, and

docn ol onbitie L 5 oineombont. fooany el b,
{mplicit or erxpliceld L, un oy A I O PYSI \

t

o
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' for timebound uponf:m'cd projects o t;t:n't_
within & months of the agracmwant, th Luahs.
“Instts. would be authorised to maxe adhoc,

{ e appointments various wost= througb local

- gelection Committeos, wi trout, howeverc,1 diluting
the qualifications and other prescrite standardss

BN The rogular staff applying for the pos bt

" 4n such spo:fsorid prujects, LT salacted, colu
function in that positien, which mas N2 hisner,
it purely {ewporarily, md revert to theldr
subhstantive (regulur) pnist on complation of the
project. .

6. The staff pecrul ted for schewes vy following the
proscri bed recrul tment procedure, should not be
roquired to underro this procedure afresh for
tholr: appointmont/abum'ptj.on on reegnlar sido in
jdontical postis, On such ahsorption thelr
schemy sorvice will taken into account for
yarposes ol ontitlcment to vartous grrvice

‘nefits in CSIR such as Leave, S tudy Leave edz.

%, Tho staff aarlier appointad in the sponsored
,projec'r,s/scl'xemes PL-480 schemes ebto. vho have
gince bheun ubsorf)ed on thc regular gide in the
same Lab,/Instt,-in which the scheme was under
oparation, will be antitled to count thelr
Cservice rendercd under the scheme in an identical
post for })urposc of assesswent {oT promo tion to
" tho next ripgher grada.  The wvantapo of asiedd-
ment on this basis will, howower, bo avallable
with effect from l.10, 1980 or the date of complot-

-~ .ing the proscribed nwnber of quali fying ycars for
assessmont, whichever 13 later. '

WThe existing parscns Wito have rendered three
©oyears continuous sorvice in a 57 hase shounld by
absorbed ajther aratnst oxbatine vevulbar vaean-
cles in idontlical posts or by <v vling add i bional
posts (br followin: prascri bed procgedure) 10 Lho
work Joal in the fabaratory/instl tato .".')"l"nrm'i.'!.
.- . The Bupernumerary posts cout-l he craabed '
v -absorb the stall employ2d Ln such projects/

The Latoratories/Institutes shonld pot recralt
further staff until all such sEAfl 1s absorbod.

_h_ThG grant made for such projoets shearld 2 oetroat-
Jed as an_.adhoc grant to iLhe fnstitute uad the same
" should claariy. {lgure in the overall Yincome -
Exponditure” and Massebts - Pabi)iblest s takemonts
“of the Institute.
e Moro opportunitins ahi) st beoctyon Ly younpoer
sciontists to vistit abroy el thr tratnine ote. in
: :iﬁ-thc- schemgs spenscored by U i ote,

. :). .
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A

A oy of the raport of the Commtttoe I 5\ i
enciosned for yous Infomatjon, gul.dance dard necessury N :
ac tion, !

1

i
I
The earlier guldolires regarding tho appointmant I
(1onluding sarvice cenditiond) of staf for schumes/projec La.i
Spoasored/ finznced by non-C8IR bodins (both lmdian and -
Foreign) ami Laiten up ab the Laboratorias,1usbitutos, whichf}
are not in sccord with lhe above decisions, will stand 5

‘superseded to the oxtont indicated in the above paras, R

Yours falthfully, "

=T ] Oltenn T,

¢.L. Malhotra)
Under Sccretary

o9

1. The Sr. Financo & Accounts Ufficors/Flnange &
Accounls Officers of all tho National Lalora-
torfea/Institutos/CSIR Hoad quurtors (includ-
ing CSIR Complex)., RN

-~

2. Tho Directors/Heads of all the transferred
Latoratorios/Institutes/Resoarch Associations
for information.

.y
L]

3. A1) the DlviSlonS/SOCvtions at CSIR HecadQuar-~
tars/CSIR Complex,

4. P.S. ‘to DISIHN, _ o
5. Chief (Flnanca).
6. Chief (Plannine). M '

Yo Chiol (aliadolste it ony.,

8- Dc 31 ( E) .

9. Dy. Chier (Iinanco),
B o “',

/L___ otm £ w’"z A f-/*-.."c“ « -,

' 4 S,
Lndar "Seere tary -
t
‘¢ r/
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/ X REPORT OF WIE COMMIT! IS CORSTLLUTED TO LOCK

INTO THE GQUESTICH OF LIMKIVG OF THE 1TECHNICAL

*{ '  ASSISTANCE PROGRAMIL:S WITH CVSRALL FL.AUIS AND

RESQURCES MDD ABSORPTIQI OF STAFF WPLOYED 1IN
EXIURNALLY FUNDBED PROJECTS/SCHRMES

1, This Cowmi':.u was aprointed by the Director
Goneral, CSIR in pirsuance of the recommendations of the
20th conferenca oyt blrectors held at CrHi'il, Mysore on

. 2-3,6,1978, The latle 3 appolnting the Commlttos,
noninating 1ts chairmz. znd the mna*ings held are

appended {Appendices I, 11 & III rewnsctively).,

|

3
'

T

.
A
RY
"

3 3: : K |
‘asvthe Llrectors could forward tlholr sungostlions to this
~Committor as indic:iated to them in Councilis luottaer :
i8N0, 4/3/78-Clo, dated 8,6. 1979 coucunizating the censtitu-
iition of thae Committco. Some Ssugeastions were received frow
winghSome- of the Dircetors of the Kational Laboratories, These
#were duly considdred by the Committee, Somo representations
?glggda"by the *Sche s perapnnel' regarding their sorvien condi ..

m*%‘
.5

2s The Committeo was proviied with the rolevant
documents by the CSIR Secretariat., The list of these

“i8 given in letter Mo.16(150)/56-£.11 (Pt.I11) dated
.29/30.6. 1979 from the Chief (adwinistration)

Appqx}d.l X 1V).

The Committece did nut fnvite any suggostions

ons - put p o the Commi ttoo, were also considered,

v The Comnd ttee held a rreliminary discyussion
in-1ts moeting held at Hyderabwd on 23.8,1979 and alse
went throurh the varjous -orders alrealy c:dst:fh(: ol tho
subject. In'its final meoting hold on 12, 3.1080, tho

Commlttou ravivwad the oxtzting pmrocoduves /e tiaos

‘prevalling in CBIR and also in othor organt sabtons 14lo

" two meatings, the “ommigte. makes fhe ol

ICAR vis A" vis™the scope and the nced for tokine up
projects fundea by cubside Aagencioes, :

Based i the discusBtons held i Lhig. nbave
vt

i recommenda~

tions: - -
1.0 Critorin of Profuet 5.0 bl
~ L1 It should b fn consanance oo th Lhe” approvad
I_“objcctn.';e:- Vid oals of the Insti byt oo
enumerated in lt: Charter, g
. . - (SN
l.2,. The projettity .o under taker: should e i{n
area/fivld of thg regular activni Ciow oy the
Institute, T
1.3, It should Fuowm o 2rh of fhg Plannod rrowlty

Of the Instlvve wd shauid resnll o jnoun
inereusn 1n wne vizourael  lovo]

. R Lod’ ool Tty
0L tho Insiiaite fo i3 3ine or L

+
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It should 2 a part or the anonal/Flve Yeor
Plan o the natltaty or Shoulid rirst Le;

' ‘ ineluded in such plan be fore bring put up

W for further processing,

Lt should g op major Leneflt W th counlry,
2.0 Approvals b lore an approuach 13 mada

to the
Govti. or Incta/wndin.s arenejes ote,

2.1 Lt should have the apnroval of the Tnstitute!s

Research idvisory Coun~il (RiC) and nxecutive
Committee (E,c,),

It should be discussed with Chier (Planning) :
Chief (4idmn.) and chier (Finance) %efore seeﬁing
approval of .2, to (1) ensure and certify

propar countorpart tudpet, Iroviston - and (b)

to avoid utinecessary. duplization of the
capabllities e:dsting in one or tan ocher CS5IR
Institutes, :

2.2

3.0
3.1

Qbiectives which dyeh proicats

shovld not servo,

Such projec U5 -should not oecome . vehiclo or
augmentation of minvewer tn the Laboratory by
the back-ddor, The Uibp Projocts; uilateral
Projects, and other sponsorcd projects should
not be used as i vekicle for addj tional wan-
o o g power- and tho work relading to these projects
x0T should a3 far as possjible e managed with the
U rregular starf, '

E Projects should not SeTYe merely as data basas
for more advancod countrics or provide g chanca

for ‘dumping obsolct. plants/technolopy in India
and retard our growih. : N

o Projects should gy become 4 Lol of diverting
tthe Instityte into Ly-lanpus aviay from the madn

o opath of 1ts appmved Prlorities by lureo or

CEroquipment ote, -

Recrui twent of aduy tional st:xfl‘, Seryice

conditions and Service benefits etc. of such
i project starr, e

_ "':f.‘lny grant to meot cxpendi ture i
.. Should ba classificd as g ad hoe
Insti tute,

sucl) projeocts
Erant to C3IR/

———————

- ———— o -

A% obvious corallapry

Lo this, aday tional
staff, ir MYy recruited nndor sael pra jec ty
will he treated

A5 Lemporary OS5I o Lt and
thoir methods of resinj ety serviee

conditions apq be'neri g will 1o Mo tieally
ragulitud Accordingly, o Y o

» =
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. Tne addi tional staff, 1 any required, for

such projects will be required to e justified
in the usual manner and posts will have to '
be ot creoated hy following tha rrecertned
nrocedura, ,

Sug;es-ted Sclution of problems rolating to-
existing Stacf in sych Projezts/Schzme3 eto.

The existing staff -who were eurlier employed
undar the sponsored projects/schengs, .FL~148?
Zehiemes et:. and have 3inz< been apreinted

on r2gular side will be 2ntitled for 38sv8S-.
ment for promotion to the next higher grade

"~ .on the basis of total combined service under
“tha scheme(s) and on regular side in the grado
‘on MUl filmont of the ptven condi tfens. Tho
advantage of assessment ob thig hasis, will,
howevor, become avallable to thom from 1.4, 1980
or the d+ te of .completing the proscribad tuumbor
ol yuall fying years for agseasment, 1 such
—date_is later than 1.4, 1800. ‘ :

5.2 - The period of servico rendered under a scheme ‘
in another sister Laboratory/Insti tute will ‘
not count for the purposo of:assessuent in
the Labvoratory/Institute where he 15 employed

/ . on the crucial dato (1.0. 1.4.1980),
el «3, . The persons who hawve

bren contimzous)ly vorking
BNy - lar three yoars or moroe under an axternally
’ fNunded schamo and have not en rocularisnd

S0 far will ba consideraod for ahsorption
against exdsting Fegular vacancies iy Idanty-
cal posta as ad wher available “In f)y
respectiva Laboratory/instituto. 1n case
suffiofent numinr Of. vacaneios are net
availablo to ubsorb them it epengh . work
load ¢ty in the “oncerned-Laborabiries ’
Institutes, the Diree tor/lleadio £ tha nationn ’
L:\b:)rulbry/]'tml;'l_ Linte shaggag Laka, vy the
ueation of crealion oy aldt tlonal posts on
the Lasis of the work load and/or now
projocts that mirht have baen - undertaken
‘ st A5 par the preser bod procedurey to c:r,msfdur

thel p absorption,

i

9]
-
D

Tho 'Pl:mnh_u:' and PR aeant Divyaiong may

te 1roque s tgd to Otambnege spel ;u‘ogn-'b'.';ll 3 ]mb.p.‘lnp

in viow the fact that auch addj Liond pogts 7 \
e required to consgider the absorption of

Persons already wrking in the Schomos oy
moro than throo yo:rg, .

j61
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7.1

7.2

7.2- 1

A
Tl 2. 2

—

~of standards takes place

~ 94 -

. Bueh of bthe fohsme personnsl a3 wsre soleqtod :

to the scheme posts by following the prencribsd
procedure of rocruitment will not he required
to undereo this procedure afresh fer thelr

‘absorption on the. regular side in idenbical

posts, as above, and on .such absorption tho

"protection of the pay drawn by them in the

scheme posts will bto allowed: On absorption

on S 0 alar #'de, the, a1l Licone rntitled
to the benefit of Leave, Stud’ Luave, Prometlon
by assessment ete. for which purpose the schnue
sarvice will clco bc taken into account,

Cases which havo already becn decided will not
be' ro-openod genorally; however, any case
merlting special consideration wmay ko examined
and decidod on individual morit by Dircctor
Goneruol, CSIR A

Distinction hatweon 3ponsored Regsearch and
algve _types o fProjects.

T
Tn- the atove typas o Projects, thera is a
major deployment of funds and resources of
the Institnte and those are thus in a way
IGrants~in-aiid! projects, '

"In sponsored projects, the total costs aro
met by tho Sponsoring Orpgamnisation,

Cuidelines for Staff Recruitment iﬁ Spunsored

Projecta/Schemes,

. ot
As far as possible, staflf shoull Td sceonded
from the Tnstitute fur sponsored projects,

In case stall s Pecrulted for spénsored
projects, the recrultment <houlqd o on bohalf
ol the sponsor [or =+ rixed peried Jnd the
lettor of appolntment should eYearty stato
that sueh e appolnaon e ’

- o
1s not a CSLIE apreinment; tomporddy or
otherwisc; Sy
doces not ontitle the ifncumbent to any ol aln,
implicit or oxplicht, on any C3IH post.

for tlmebound sponsored projectn Lo start within
Six months of the wnrecmanty, the Ipstituto
Should be autheorised to roerult sugh stafr
without followiner the rules and rapulations oi'\
reerultment in CSIR as repards advorti scment,
But the cducational uali fications, expuericnce
proscribad for a given post ghouid o Tiegidly
followod and not relaxed. Locad Soloction Coumi-
‘ttees on the patlarn ol similar commi ttees for
QﬁIR posts should be constitutod Ly the Director
for such posts and the matter repoftod to E.C.
and C5IR. ‘This should 2nsure that-no dilution

- * 1
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Binco the Lugin romgon f~r L;uxulﬁkﬁ&_akiﬁi
f5r tinme-byund IS red projectyg 1y ba

brouvide gddi

DANPOwETr Lo houp bo the

Line t«}uuta, Rradubdody »f stary frim the

Ingtitute ayatnay
not Juabifiablo.

Pregsentiy . deputat
Lvemmnad by the Mi

@ SPuRsHTId Projoct post iy

lonCduty) A lovanen 14
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& IN 'THE'CEINETRAL ADMINISTRATIVE TRIBUNAL
eif’ Fon*q tiGUWAHATI BENCH
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’ ‘f~0rlginal Application No.16 of 1985
Orig'fﬁéf' ‘Application No.17 of 1995

L T e

. -', Origlnaﬁppllcatlon No.18 of 1995
‘ Orlglnal Apphcatlon No.241 of 1994 o

Y r-g"vt.’}n,- ;:n .
‘Date of. decisnon ."This the 14th day of May 1997
s b g

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman

LT

; ‘The Hon'ble Mr G.L.. Sanglyine. Administrative Member
AR

-

‘ - 0 A, No.16/95 el
| Coa R Shird Dulal Sahu, ine-
" Lo L ,5,-};.";] ‘Ex-Project - Assistant,
RSt t2} Geo-Science Division, S
e Regilonal Research Laboratory,
’ Jorhat. '

\ S h By Advocate Mr B.K. Sharma and Mr S. Sarma.

o -versus-

i

... L Union 'of India, represented by the .
s Co, Secretary to the Government of India,

Ministry oi Science & Technology,
New Delhi '

2. The Dlrectur Ganeral,
Councll of Sclentific & Industrisl Rescarch,

New Delhl,

3. The Director, -
Regional Research Laboratory,
Jorhat. . - Vi

4. The Joint Secretary,

Council of Scientific & lndustrial Re«mrch
.New Delhi.

The Controller of Administration,
. Regional Research Laboratory,
" Jorhat.

By Advocate Mr S. Ali, Sr. C.G.S.C, <

AR YR Y 3
wtye

"0.A.No. 1 7/95

*Shri Paresh Kalita,

.. Project Fellow, Grade-lil,

+ + Geo-Science Division,

: Regional Research Laboratory, under CSIR
Jorhat. . SRS

weeApplicant
By Advocate Mr B.K. Sharma and Mr S. 'Sarina,

~VCrsus-~ - :

1. . The Union of India, represented by the
Secretary to the Government of India,
Ministry of Science & Technology, New Delhl,
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eneral, R B
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New Delhl E i i

3. -i ."l'he'DIrector.
e Regional Research Laboratory, Jorhat,

The Joint Secretary, ;
*Councll of Sclentific & industrial Research
-New :Delhl. ;.- C e,

The Controller of Admmlstration,

etssncsae

_0.AN0.18/95 .

Shri Pabitra Pran Sarma,
Project Fellow-Ill,

" Geo-Science Division, - S ;
! Regional Research Laboratory, o
Jorhat, g
By Advocate Mr B.K. Sharma and Mr S. Sarma.
Ny -versus-

1. Union of India, represented by the
Secretary to the Government of India,

Ministry of Science & Technology,
New Delhi.

2. The Director General,

e PRI

PR L

flc & Industrial Research(CS!R),

e Applicant

Council of Scientific & Industrial Rf.se"drch (CSIR),

New Dethi,
3. The Director,
. Regional Science Laboratory, Jorhat.

4. The Joint Sécretary,

Council of Scientific & Industrial Research,
New Delhi. -

5. The Controllier of Administra—tion,
Regional Research Laboratory, Jorhat.

.....Respondents
By Advocate Mr S. A_Ii, Sr. C.G.S.C.
0.A.N0.241/94 :
Shri Shantanu Dutta,
Project Fellow, Grade-lIil, / @
Applied Civil Engineering Division, .
Regional Research Laboratory, Jorhat. .. Applicant

“ N By. Advocate Mr B.K, Sharma and Mr S. Sarma.

-versus-

1. The Union of India, represented by the
Secretary to the Government of lmim
Ministry of Science & Technology, New Delhi

e S 2. The Direcitor Ganeral, ‘

3. The Director,
: Regional Rescarch i.aboratory, Jorhat,
4, The Joint Secretary, :

Council of Scientific & Industrial Resgarch, New
5. The Controller of Administration,

Regional Research Laboratory, Jorhot.
By Advocate Mr A.K. Choudhury, Addh-C.CSC

Council of Scientific & Industrial Rc-scu:_@:(_:h{CSlR),

New Deihi,

Delhi.

..Rogpondents

U

o ey




'{\v- 2 .i‘:i‘}"l
ke ,‘,‘n., RETE
g ow

N

] ] "ORDER . ‘

BARUAH.J. (V.C.} _ "

’ The above applications Involve common . questions )

) T i ' . -, t -
of law and similar facts. Therefore, we propose to dispose of
all ‘the applications by a common judgment.

! e, 2 Facts for the purpose of disposal of the applications

‘. EEREE E _ ;

| are:

- ' , All the applicants were appoimed in the Regional

'Research Laboratory by respondent No.3 on various dates and

- they have been continuously working as such. Initiaily, all the
applicants had been appointed ..P'roje_ct Assistant at a consolidated

pay of Rs.500/-. The consolidated.. pay was enhanced from time

to time and at present the pay is R=s.1800/-. The.y were so

Em L appoln_téd in sponsored project. In 1981 a scheme was prepared

B )

by the respondent No.2, namely, Council of Scientific and Industrial

. ~ . .
Research (CSIR for shortl. The sald scheme was known as Merit

| R
" and. Normal Assessment Scheme {for short MANAS)." The period

of the sald Scheme expired and again rcintroduced in a revised
fqrm'_a'nd became effective from 1.4.1992, The contention  of

" the’ applicants ‘is- that they fulfilled all the conditions laid

o e

down™in the Scheme for regularisation of their servicesinasmuch as they
had completed more than three years of service. However, the
authorities refused to regularise them on the plea that the Scheme

was no longer in existence. llence the predént applications,
\\\ . , o e Vi
3. We have heard Mr BK. Shicma, learned counsel {or

1

] ) q;"i . . R

the applicants, and Mr S0 Adli, learned Sr. CGSCL, for the
UL . . PR ‘

respondents in QLA N0 and 18 of 1095, teid Mr ALK Choudliury,

for the respondents in OLANe 1T/45  oed 2417240 According

to Mr Sharma the applicants were dJdiv harging  their dutics
) continuously except only for short astitirud Lreaks, The leaoed
clf.p
. 3§ - t
) r ~

coungel further submite that thaee fm""“_% v mtificially created

©

3

ok . [
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N\

LR -~ just -to deprive the applicants from the beneflts of the Scheme.

Mr Ali and Mr Choudhury, on ftle Gther hand, submit that
the applicants are not entitled to get the‘ii;' ‘services regularised
“in view of the fact that their ser\'ic’:es"wnre not continuous
inasmuch as thére has been breaks in their services from time
, to time. However, the allegation of Mr BK[ Sharma Is that

the breaks were artificial and not f‘or'A any bonafide necessity.

L,

[

The learned. counsel for the respondents are not in a position

to refute this submission.

*

... . 4 On the submission of the learned counsel for the parties

. e oy o, —

it isnow to be seen whether the respondents' refusal to regularise
;the services of the applicants can sustain in law and whether

:jghe applicants are eligible to be regularised in their services.

15. It is an admitted fact that the applicants had
¢ . o ) . C— i X3 .

been working for several years with, however, short breaks
H ' H3 ’

-

of one or two days. According to the learned counsel for the

applicants, these breaks were artificially created just to deprive
them from the benefit of the Scheme. ’
i !

6. - We have perused the application as well as the

-+ written statement and heard the learned cgunsel for the parties.
P '

We find that these one or two days breaks are not for any
TR

administrative necessity. At least there is nothing on the record

MbaAaa to indicate that. The learned counsel for the respondents hove
. _ ‘ _
T also~not been able to show that those breaks were necessary
¥ ) : H
for administrative purpose. )

‘-

s In view of the above we hald that the wpplicants

were working continuously for more tlan three ycars which

HG

- , il c :
was a condition for the purponse of fesularisation. of  their
. . ey -

o od

‘ L. serices, From the pleadings awd il reeands svailable hefore

us, we arc bl the opinion that the short breaks were artificially

N created - there was no administrative necrasity, These artificial
: e a4

¢ . Lre-abe...
2 '

N
n
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(See AIR 1990 SC 2228, 1992 (2) SCC 2.9, and 1987(3) SLj

: (CAT) 569). An attempt has been made by the learned counsel
for the respondeﬁts to show that at times the applicants were

+ + .« "not In service for a long time, and therefore, they would not

be regarded as being in continuous service. But, If Annecxure-

A to the rej'oinder, the revised Scheme of MANAS effective

e

il iaﬁﬁt ofrom 1,4.1992, is taken into consideration this will show that
; m;i the applicants had been working for more than three years,
ot r," I

with however. short bresks as Indicated above, Therefore,

RS Y

AR _:they are’ entitled to the benefit of the Scheme. It may be-

" mentloned here that the respondents have clearly stated In
- paragraph 32 of the written statement in 0.A.N0.16/95 that
p ~the name of the applicant was sponsored b\ the Employment

Exchange and after having selected by the Selection Committee,

<.« " . he .was appointed as Project Assistant fof six months only

% on contractual basis. This itself indicates ‘that the applicant
4 1

. . &
[ e — ~

fulﬂlle& the requirements mentioned in itht Scheme. Similar

averments have been made in the written statements of the

other applications also. !

8. Considering all the aspects of the matter we hold

that all the applicants are entitled to be regularised in their

.

services as p'er the Scheme (MANA) prepared, and  more

' X ' ot
specifically as per the revised Scheme effective from 1.4.1992,

; Accordingly we direct the respondents to regularise the services
of the applicants within a period of oue manmth from today

- ’ ,;:

of segularisation the

f

applicants are found to be overaged that should be ignored

eyt
and this shiatl oot he o baae Top vepalasbontiont i

in terms of the Scheme, I 3t the time

e T
e

tepubialaation

the applicants should nat be romoyed frovs the ir sorvices,

& )

s

4
+
3
H
H

-

s o O
d* g

breaks cannot deprive the applicants, the benefit of the Scheme
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-The applications are accordingly atiowed. However,
o t T .
onsidering a
ey ,
make no order as to costs. , . : v

ces of the cases we

o

Il the facts and circumstan
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VAKALATNAMA

IN THE CENTRAL ADMZ{NISTRAIIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

0. A. No. 1\ /2008
Swvbe QDeible Qane

..Applicant(s)

-Vs-

OVt 3 of Sudio Rove ...Respondent(s)

Know all men by these presents that the above named Applicant do hergby appgint,

nominate _and constitute  Sri Munik Chanda, Sri G . Cheuxrab - grfd%fa's?f WA’
¢ . Nolh. |, Advocate(s) and such of below mentioned Advocate(s) as shall accept

this VAKALATNAMA to be my/our true and lawful Advocate(s) to appear and act for

me/us in the above noted case and tor that purpose to do ail acts whatsoever in that

connection including depositing or drawing money, filing in or taking out papers, “deeds

of composition etc. for me/us and on my/our behalf and I/We agree to ratify and confirm

all such acts to be mine/our for all intends and purposes. In case of non-payment of the

stipulated fee in full, no Advocate(s) shall be bound to appear and/or act on my/our

behalf. '

) ] ) 7
In s?ness whereof, /We hereunto set my/our hand on this the _ /0 '(day of \/
2005. : :

Received from the Executant, Mr. _ And accepted
salisfied and accepted. Senior Advocate will lead mefus in the case.

&Cﬂf/"‘// Cﬂ?‘j%/ MW./QM /

Advocate- Advocate _ AdvVocate

iy
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O.A. MO, 313 OF 200h

St Dipti fevi « Fpplicant
-

Union of Indis & s. .. Respondents

The written statement on behald  of

ths Fespondents above naned-

WRITTEM STATEMENT OF THE RESFONDENTS

MOST RESFECTFULLY SHEWETH:

i

i. That the instant case is not maintainabie and

as  preliminary submissions the respondents beg Lo state

that the applicant was appuinted as Froject Assistant
s —e

wo.f. 17.4.1984 to $16.3.198% under the Regional Resavoeh
H‘?r_-.,,wﬁ"‘-"*

WAL 3. T s PR O PR T T =
taboratory  thereinafier referved to RRLI controlled by
G

Whaapntnly

the Douncil of Scientific & Indusirial Resgaroh thersi-
natiter referved to as the CBIRY on & conselidated  pay

of  Re 400/ for & pericd of siw smonths only. The &p-
{ L ¥

pointment letter of the respondent clsarly stated  that
the appeintment of the applicant iw terminable without

fiotice and on clear understanding that this offer will

Cu?ftﬁn L] nF’f"‘

5 DURRSCIY o TF oI S
ey o Bl |gwE
e, 0 RUE LAFCAL SECTION

9D.¢ G5



(1A 3

not confer any vight for any vregular appointment wngtey

the RRL on sdpivy of the aforesaic period of six months.

The appointeent of the applicant was gatended

Y time and she continued sz omuach for about & YBRTE.

‘ _ ‘ -
~ Thereafler when bthere was no - further ertension of
S){B* service of the spplicant. Bhe raised & claim for  vegus
larisation of his service bhefore various courts. it ais

pertinent to menticn that CHIR Scheme db. 13,1898 is &

purely one time mRasuce, &S np%wld by AT Mumbai inf RE
i M.‘ nSar 5t R .
Ly

Chavan's case and the applicsnt was not on rolls  on

13.1.1981 31 she  was  appointed  in thie project
) M e O TS P ‘
L e T, Ll /
- w.e.f. 17 .0.4784 1oe. mach after the above Eﬁid n1rrn1nr.
e / i S St S [ e i i el
- e e _

'

Fﬁrther'it ig submitted that applicans in  OR

No . 1&/75, T/9%,  1B/9% and 241/93 namely Bri Jantanu
utta, Faresh ﬁélita, Fabitra Fran Sarmeh and Dualal Ssho

weée not  considered  onder 1301031981 Schems  but has
appiieﬁ against reguiar varancy vide advertisementi Nz

—
(‘;7 2797

v

and were seipcted afresh against such  vacanoy  in

Caprp— B G B " - . . .
actordance with their performance in the interview. Only

- -

the berefit of age relaxation was given to  them. The

applicant has been assuret that his case shall also be
\

corsigered for  giving her benesfit of  age relactdtion

provided she fulfill the other eligibility oriteria T

she applies against any advertised post of RREL (Jorhat)

as &nd when notitied.

Contitd. . oS-

) "‘. m-rul:,’ N U::ﬂm
- ATETH
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(18 3

In view of the aforesaid it is humbly soubmit-—
ted to this Hon'ble Tribunidl that the relisfs sought for
by the applicant are untenable and the 08 deservs to be

. i
dismissed with cost.

1A, ‘That  with regarde to the statement made in
paragraph 1 of the instant application the respondents
beg to state that those are-incorrect and untrus and the

hence the same are denied.

. That with regards toc the statement made in
paragraph @ and 3 nof the instant application the answer-—

ing respondents have ano comment .

Fe That with regards to the statements made in

paragraph 4.1 of the instant application the answering

vespondents have no comment.

e B oy b e, e
g ok e Eeer O MY
Sh,. T T e

I IR T o -
REGO L RECLA T o 7 i b TR A r b, ASAdd

Contd. .. .F/-



. k]
- ‘.
15
v b
-~ - < N
L 2 1
Gow That with rements  made  An
paragranh a.82 of the insta - application fhe | CESDOne
dents beg to state trat the applicant was %umﬁlntk i
Froject Assistant w.@.t. $7 L. 198 to 16.3.1780 onc oA
-t ot
consetidated pay of me GO, 00 PR Cfixed) for & e iod of
4 months with the clear anpderstanding that the appoints
ment  is terminable without potice and confers no  right
e mmr oy any TeEgul 37 appeintment in the  leabhoratory
atter the aforesaid period. There wWas A such  dota  of
_ e )
- ‘ 'Eiuth and avidence thabt she ever trested 8% TEHULE
eoployes, The smmewure 1 submitted bY the spolicant 18
Naggagat woio B
- Tut‘ ng bul an interview call letter tor  appear . DaTors

the sslection committes for apprenticeship training  An

the trage of clerk {Eeneral) and the same 0an not  be

-

rreated as & spustainable oo st SATCE. T

umerous candi-

dates wers/ars aﬁ}ixﬁﬂ for inberview for pndergning sueh

aﬁpzuﬁt reskip  training in  different

getablishments

inside and muLuxd@ the ambit of rol iR/ ARL, Jorhat. Thes

i

prneaure  — A1 submitted by the applivant

in pava (8) of the sans decument that the praining  id

nor confer  any right on mer to ask Tor
b -dovhat or o &ny o bhe Laborabories

ettt e

o~

guobed herein gl ow

niEy This training powe nobt COT

BERT e ﬁtlﬂh of bhe facts, the afore

emg}mymant iT

]
!
£
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P
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Ed
h
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The Grmexure-111 submitted bry tﬁe applicant
is  nothing but a certificate of completion of one year
apprEnticeshiﬁrtraining and with regarﬁ to her character
which is nothing éxfra‘special document to substantiate |
her claim %mr régularisatian iﬁ RRL-dorhat. It ialpertiF
nent  {to mention here that such documents are usually
given by most of estahlishments/dépa}tments within aﬁﬁ
umﬁaide the ambit of CéIR/RHL—JuThat'and the same @mmid
not and canmot be treated as & sustainable dmtgmentr foy
regularisation anywhere. -

5. 7 That with,regard'tm the Etétementﬁ made  in
paragragh 4.3 of the instant application the respon-
dents beg to staté that those are false, untrue and
baaele5§ and hence the same are denied by the HRespoon-
denfs. The respondents Turther beg to state that the
app}iéaﬂt WAS NEVET QLiVen &Ny ABSUrance eitﬁer verbally
(w1 %ﬁ written b?'thé respundeﬁts that her service would
ke regularised in due course. The.applicant'wag' ger?ing
in  the Labm;atmry as project~assistant'undér di%fereﬁt

projects for abowt B.years with certain breaks from time

to time, but at the same time, it is a blatant lie on
.the part of the applicant that her services were ubi-
lised in an esxploitative term. Due to the stricture

framed against each project for appainting Froject
Ppesistant on purely temporary basis the service of the
applicaﬁ{ could not be extended any longer. Moreover,

} :
. : : Contd....F/—
ggrr shrerdt geeh o afar o
SECI I CTHIIR VY T S LECAL SN
Qi i pd 3y U er, T L, REATE
REGIONAL RESEARCHLAE A e ¥ CFiL 770 Y6, AGSAM



the caﬁéantimn regarding appearing before the selection
feét ig neobthing but purely a baseless allegation made by
the applicant against the REEpﬁﬁdEﬁtg. There was o sﬁch
chance of haviﬁg any malafide intention of the Respon-
'dents/ﬁPt ~Jorhat for nnt getting any vregular employment

o

in FRL-Jorhat .

&. : That with regard to the statemsnts made in
paragraph 4.4 of the instant application the respondents

beg to offer no commert.

7 That witﬁ regard to the statements made in
paragraph 4.5 of éhé instant apﬁlicatibn the respon-
dents beg to state that the FHespondent No.3 i.e. thé
Director, RHL-Iorhat, on reﬁeipt of the juwdgment of  the
Hdn’&la .High .CDUft, Guwéhati,had sparsd no pains. tay
ﬁanmuring the direﬁtiom datéd S.1.2001 passed by  the
Hon'bie Central ﬁdministrative_Tribunalg Buwahati Fench
Guwahati as well as the direction dated 2.12.28004
passed by the Hon'ble Gauhatl High‘CDurtﬁ Guwahati in
G.A. No. 30371999 and WP(C) Mo 2019/2001  vespectively
and in full compliance of the same -the Director hés
passed the Epea&iﬁg order  hearing Mo, RLJI-18(106)—
Vig/l?é? dated March 28, 2004. Cun%idering the facts and
ﬁircumstaﬁces ot ﬁhe caze as stated hereinabove, the
TESpBﬁdEﬂtB/RRL‘JDThat; Eeg to Bubﬁit before the Hon'ble
Tribupal that the present application MNo. 11 of 20086  as

tas been filed preﬁiuusly by the same applicant in 8.4,

Contd....H/~

1 e
nawwraﬁmw&zméﬁTqaﬁﬁbfzawwr
SECTIH CFFCER ViCLANCE BLEGAL SECTION
o FITATE A0 T I v AT
REGIONAL RESEARCH L e o' Ut i, et T30 1, ST



%

QAT FETETE A

-

g

AP

REGIOMAL RELL & .

¥

[

~

Douwrt  has upheld the judgment and order dated D.1. 20010

1AM0T 4 LEGM SECTION

WNom. 303 of 1999 i.e. Smti Dipti Bevi is barved by the

princinles of "vesjudicata” since the rvespondent No.d

("%

i.e. the Dirvector, RAL-dorhat bhas considersd the case of
the apolicant fully and finally by resading betwesn the

lines of the sstant rules as made avellable to and  Tor

£, That  with regard to the statemsnts made  in
paragraph 4.4 of the instant application the respon-
.

dents beo to offer no comment in

Ja

the other tand the contention az made by  the

TET A {in

.

abplicant that the order of the Hon'ble High Court leads

to the inescapable conclusion that the Hon'hles High
=

:

in 08 Mo. 203799 of the Hon'ble Tribunal, it is  averrved

that the respondents/RRL-Jorhat after critically edami-

mwinns considering the case of the applicent, pasgsed ths
3 . | : n ok

speaking  order dated Z82.3.800% with crystal clarity  in

its substance. as per direction of the Hon'ble CAT vis-—a-

Vi thes direction of the Hwﬂ'ble Gauhati - High
7
HE B

Court , Huwahatl, The *vumundmntt/kﬂl ~Jorhat further submib

that  the judoment and orvder dated 82.18.20040 paszed by

&

the Hmn;hiﬁ High Gouwrt, Guwahati specifically uﬁ; a5 i wedd
in para Mo.F in the uparaﬁivm nortion of  the judgment
that the order of the Hon ble CAT was not & divection
for  regularisation although st the san é time, T e
gards were given to see whether the grtant rules Tavours

L %

the applicant for regularvisation o not.

Tontod. .. A

vqa'ﬁfma—gm

eV



- L.}J
. L & 3
The whole para 7 ie  guoted beiow for its
sufficient clarity.
ez pfter P hearing the learned councsel for
' beth  the par%zeﬂ. we have come to the con-
clusion that the learned caT  diredted the
. authority to consider the case of the appli-
cant for regrlarisation in service but  the
same is not & direction to fh&-authmrity fovr
regularisation. The auvthority after receiph
of  the order, should have passed & reaemned
order whether the rRespondents are covered: by
the aforesaid scheme or not”
7. That with regard to the statements made in
paragraph 4.7, 4.8 and 4.12 of the instanf applicatibn
the reﬁpondentg beg to pffer no camnent as the same areg
not available in the original app]lratxun.
10, That with regard to the statements made in
pa\agraph 4.9 of the instant applicatimn the respon-
dents beg to state that the same are within the personal
knowledge of the applicant and hence the Respondents
have no comment.
i1, That with regard to the statements made  1in
paraaraph  4.10 af the instant application the respon—
\
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dants  beg to stats thét the  order Wm; BLO-18{10&)

Uigii??@l gdated 22.3.8000 passed by the ﬁir@utm%y R~
Jorhat o was issued in terms of the olesr provisions of
MENGS  and other mxtant rules ss mentioned in the said
i der aﬁ& thers is no qvpai mr of interpreting the tmi@ﬁ
as  per whims of the res EFoTd jents as has been-alleged by
the pebitioner. Heing based on risar w:mwlﬂurww = f

rules, the said order is/was s valid order and cannot be

Lt That the atat&mowt mags A
paragrach  4.11 application the respio-

Jents beg to state that the contention as made by  the

applicant  that the respondents/RRL duthorities Frad

launched a special scheme seant for absorption ef  stafd

employved in gxternally funded projects/Sohenss islwas

not at all & fact cennec t@ pf bhe  applli-
cant. It was only meant prévelled at  that  time Eill=in

regularisation of those scilentific angd btechnical stafd,

e

v oang net like that of the applicant.

T
&

ikl

werrkang  wndey DF]
Tie Mevit and Normal @M“WEEHPHE Srhemy as  fas hesn

meEnticned by the appliceant is & schems where il inse

tructions  and preocsdures  relating Lo
seientific  and tvmhrac‘ enplovess of the UBIR were
covered. There has been lot of changes in assessing  the

athﬁtlf1£ andl technical seploveess of CBIR even  after

imtroduction of this schems, So far as the dutles and
meibilities of the applicant are poncerned,  the

Contede ee oA
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2.4

applicant cannot  &nd could not be treated sither as
“btethnical or as scientific employes of the Laboratories.

.

The "applicant was  engaged as dally wage
worker during the year 1982-83 & 84 (i.e. December 1982-
21 March 1983 4 months ) & April 1784 to September 1984 o

- & months.

fpril 1983 to March, 1984 as Apprenticeship

Training in the Trade of Clerk (General).

fgain on  14.9.1984 she was engaged for &
short pevricd BE Prdject ﬁggiatant un‘a‘cansolidateﬁ pay
of Ke.400.00 & Rs.500.00 and theresfter out of the Roll.
It is denied'thaf the app;inant-rendered services about

1

7 yeare and for that she is entitled for absorption. .

Az per Casual Workers ﬁbswrptimﬁ Bchahe, 1995
:since engagement of casual workers undev the externally
funded  projects are being made on a consolidated amount
and co-terminus with the duration of the projects, such
worbers are.nmt covered under the oguidelines contained

in the CSIR letter dated 27.6.1994. Since the applicant

. N - .
worked as a project assistant on & consolidated amourrt

and co-terminus with the duration of the projects. her

- case is/was not covered under the said scheme.

In view of the above fact, the ‘respondentss

RRL-Jorhat beg to submit that the applicant is/was not
{
Contd....F/—
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.1egitimately entitled for abgu%ption as per the provi-
sions quuted above and it has been averred time and
again that the special scheme meant for regularisation
of those scientific and technical sfaff, wm;king un e
C8IR.  The scheme which is alleged to have heen intro-
duced in 1990 andg again in i??E ié/was the schemes meant
-mniy for aﬁgegameﬂt/prumokimn all scientific and techni-
cal staff and.thus these schemes were not &t all rele-
vant for regularisation of any employees. o .
13, . | That witﬁ regard to the Qtafeﬁentsl mads  in
Cparagraph 4,18 of fhﬁ instant appiiaatidn the respor-
QEnts beg to state that the order dated BE2.3.200%5 was
passed by  the ﬁiractmr, RAL—-Jorhat after triticall§
@&amiﬁingicanﬁidﬁring tgé case of the apﬁlicah£ andv the
aforesaid order was a ép&akiﬂg. mrdér having corystal
clavity in ita‘gubstance RE aervdirectimh of the Hon'ble
AT vis-a-vis the direction of the Hon'ble Sauhati High
Court, Guwahati. The respondents fufther submit that the
Judgment and order dated 2.12.2004 passed by the Hon'ble
Gauﬁati High Court, Guwaha{i specifically emphasized in
para Me.7 in the operative portion of the judgment that
the order of the Hon"ble CAT was not a direction for
regularisation. The respmndent!RRL-dmrhat.begs to gmbmit
that whatever the order passed, 1t was passed by putting
the best foot forward and wi£h A positive mindset and in
sincere and good faith, bgat iﬁt@raét of the establish-
ment vis—-a-vis the prospect aof the applicant and as ‘“the
extant rules did not and do?@&ver her case for rggﬁlari;

\
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gation, her case fm?,regulariﬁatinn could not be mater-—
T; . N . .

ialised.

The ;respundeﬁtszRL*Jurhat hegs to  submit
that the applicant is/was not legitimately entitlied for
sbsorption as per the provisions mpuoted above ang it has’
heen averved time anﬁvagaiﬁ that the special schems

meant for regularisation of those sciemtific and techni-

*

cal Etaff? wmrking. under CSIR. The scheme 'whi;h i
allegeq to have been intradqged in 1990 énﬁ again, in
1992 isfwa%‘tha schense meant only for asspéﬁmantiprdmmw
tion all scientific and rechnical staff.and.ﬁhuﬁ these

srhemes were not at all relevant for regularigation of

BNy Emplﬁ?EEA .
‘ f
16, That with regard to the‘statemeniﬁ made in

‘paragraph 4.14 of the instant application the resepon-

dEﬂtB‘bég to state that the same are untrue‘aﬁd COTCoE -

ted and hence the same are denied.The applicant  was
P _ merving in  the Laboratory as project cassistant  under

'différent prajects fmf about 8 yeafg Qith certain breaks
frmmbtime to time, bmt'at the same t}me; it is ahblatant
1ie'mn the part of the applicant that her services were
coﬁtiﬂued'Qithaut any break. Due to the sfficture ffémed
against each Project for appointing prﬁject assistants
on hurely temporary basis, the Eérvi;e of the %pé}icant
could nat'ba extended any,longér, ﬁnrémverg the appli-
'icant all aigng never served under the‘ raspandents{RRL—.

Jorhat as & regular employee.

\

ogrr g wodar wa R a0 '
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15. " That with regard to the statements made  in
pafagtaph b 1 af the instant application ihe respon-

dents ‘beg to »tatc that the Ealﬁ Lahmraturieéf -Ingti~
tutes aya;lable in “the cmuntry are  oOnly among fgwer
institutions wﬁeré nobody is/was favoured as b ilue-eyed
and as such there is no such resultant hmat%ra‘aigcrimi~
ﬁdtJDﬂ in violation of Ariticle 14 and 16 of the Consti-
tutiem of Indian |

1é. That with regard. to the statements made in
paragr aph 4.16 of the instant application the respon~
dents beg to state that wﬁat has been stated by the
appliﬁaﬂt is & ﬁere gmnjecture which is not based on any
fact or figure and there ié apsointely no jota of truth

apd the same does not hold good in the long run.

17. That with regard to the ﬁtatemEﬁﬁg MBdé in
ﬁaragraph "4.17 of the instant apﬁlicatimn‘the .respon—
dents .beg to state that no such eituation demands that
the service of the applicant 1is required to be regular—
ieed not to ;peak of effecting hev service retrugpgcti;
vely and thué the ap#licant has miﬁerablﬁ failed to
understand  the situation under whiﬁh puster @MENpowWer

lﬁhf such projects very tempmrarily and térmiﬁable o
cumpletian Df the project 1eav1ﬁg no right on the pro”

Jc(1 workers @i pllrlf or implicit for regularisation - of

service against any AR ot urmject. " Moreover, o seh

W&ﬁﬁ%nﬁaﬁm@ﬁ%ﬁm Contd....F/~
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daily wages were ubtilissd any such project in an esxploi-
tative terd and the constitutional provisions alst
net/did net  demand that the service of  the applicant

showld/oan

in

That with regard to the statement mate 1N

dents  heg - to  state that it ls not at all  fact  that

b

several posts of  jundior Boientific ist

it

Technical Gssistant Grade 111 are dyving vacant under the
respondents/RRL-Jorhbat - ware pet st &ll similarly  sie

ruated like that of the applicant. ot gf the B smnm-

paragraph  4.18 of the instant application the vespon-

nh /A Junior

pipyees as menticned by the applicant in this para, they

waTe  appointed throuvoh girect recruitment and selected

through  open  interview. The minioum puatification  of

L S

HELD standard/ Metriculation canot b gruuatad wiith those

-

paployees recruited through open interview gas Grade 11

Tposeessing  H.8c. gualification. In. view of  the
Qo .

above conbention as made by the appllcant in the  last

part of the para is totally infructucus.

1. with regard to the statements made in

=
‘E’:ﬁ
st

’.

paragyaph  4.19%  of the instant application the  TeEEDon--
dents heg to state that all these cases cited by the

applicant were selected through open interview only.

£k, that  with regerd to the statemsnts made 1T

paragraph  4.20 of the instant application the respon-

' COntt, .. P
g el e ud fafasw I
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dents beg to state all these cases rited by. the that
applicant were splected through opedn interview only and

had tha‘appliaanﬁ case been squarely covered, she could

A}

also apply for the afpréaaid posts and thus she could:

become a <andidate like those employees. It 7 is  worth

mentioning that instead. of applying fur posts connected
with the case of those employees, she played’ & total
neutral role, siﬁea she did mot puasaﬁsvithe pssential
gualification rveguired for thné@ posts. Thus the gues—
tion of violating the settled principles of law and thé
cmnstitutimnal provisions do not/did not arise at all.

&1 Thﬁt> with regard to the statements - made i
paragraph 4.21 of the iﬁstant'application the answering

reepondents had no comment.

2. ' That' with régard.tc_thelstatemEﬁts made . in
paragraph 4.8z of the instant application the respmﬁ"
vents beg‘tm state that no éuch rights with iegitimacy
have been left out by the respondents/Re-dorhat and it
ie not at all & fit case for the Hon'ble Tribunal to

interfere with and te protect the righta'and intevest of

~the  applicant in any way OF B&nher, not to speabk of

!

virecting the respondents/RRL-Jorhat o regularise . the

gervice of the applicant'with retrospective effect and

-

with all consequential benefits.

g T W b fafs @ |
= GECTION CFFIGER'GLANCE &LEGALSECTION Contd....F/=

&g T ST, ST, ATATH

REGIONAL RESEARCHUAL S AaaY, v XFe AT T L B0SAM



\
£ 4 3
23, That with regard to the statements oade in

paragrapgh  4.23 of the instant application the vespon-
dents beg to state that the application is made Lwiih.
malafide iwntention only to harass the respondent /RRL~- .
Jorhat and to secure misfeasance of juwt@ce. The respon-—
dEﬁtS/RRLwdarﬁat also beg to state that the averments

are totally denied.

24, That with regavd to the statéments made in
paragraph D.1 Q%'the instant application tﬁe T espEon-
dents - beg to state that the same are\ﬁﬁtrue and  incoy-
rect and hence the same afe denied. The respondents/RRL-
dufhat has made all efforts by critically examining/
considering the case of the applicant  and sufficiant
éttentian was patid whathar_fhe case of applicant is.

covered by the extant rules or ot .

25, That with regard to the gtatements made in
paragraph 9.2 of the instant applicaticn the ATISWET Ang
respondents - denied the same being untfueg false and
baseless. The respondents/RRL-Jorbat héﬁ. in no wéy
rewritten the judgment of the Hon 'ble Tribunal by giving
different iﬁterpretatimn of the scheme. On  veceipt  of
the judgment of the Hﬁn'ble High Court, ﬁuwahati vis—a—
Qis the judgmenf passed by the Hon 'ble CAT, Gumahatd
Henchy, Guwahati, {he'YEEDDﬁdeﬁtBIRRL“JQThat had. criti-

cally enamined/considered the case of the appliaaﬁt. and

\ : .
ﬁi ' Contd. ../
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passed & speaking order that the case of the applicant
is not coveved by the extant rules available to  and

within the ambit of C5IR system.

26 . - That _with regard to the statements made in
paragraph 5.3 of the instaﬁt'aﬁpliaatimn the ~re5pmn~
dents denied the same in toto. The recspongents/RKRL-
Joarhat  have nobt done anything beyond ite direction ana
theré is‘ (E1a] 'questimn of giving any further

interpretation >mf the scheme and as sﬁch- the afdern

passed by the respmﬁdent?RRL—&orhét dated B2.32.200% is

ot liable to be set azide and nguashed.

&7, That with regard to the statements made in
paragraph 5.4 of the instant appliaatiuﬁ the respon-
dents dernied the same. ‘The case of tﬁa applicant is
nothing extva special or an isolated case in tﬁe system.
Since the case did not/does not cover as per the estant
rules available with the respondents/RRi-Jorhat, she

ccould not be given the benefit of that scheme by regu-

larising her services.

pa.  That with vegard to the statements made in
pavagTaph' .9 of the instant applicatian; the respén-
dents denied the same in toto. 8= and when any person is
'recfﬁited against a project, it is the hounded duty‘ ot

+the respundenté/RRLwdurhat to follow the yvules  for

which every body has to pass through a regular selection

Contd....FP/—
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Haie }

process and infringement of such procedures shall defi-
nitely be the tantamount to the violation of extant

iK ayﬁtmm,

)]

rules af ©

R
cf. That with f@garr to the statements made in
parégraph S.6 of the instant epplication  the - respon-

dents denied the same. The case of the applicant was

considered full?land finally.

30, ‘ That with regard to the statements made in
paragraph S.7 ’mf the instant application the  respon-
dents denied the same. The applicant is not in any way
entitlied for permgnent absorption/regularisation as per
the provis?ona of the épecial schems as hentimﬁeﬁ by the

applicant.

3 . That with regarg to the statements wade in
paragraph 2.8 of the @nstant application the respon-

dents deniea tha samé. Since the uase.cf_the applicant
did not amvér =33 per:the extant rules, the applicant
could not be regulérised. i
22. That with regard to the ctatements made  im
paragraph 5.7 of the instant applicatimn the respon-

dents denied the same as the same are untrue and false.

33. That with regard to the statements made in
paragraph 2.10 nf the instant application are ihcorrect

and hernce the samg are denied by the vespondents.

[

' , Contd....F/—
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34, ' 'Tﬁéf with regard to the‘étatemaﬁtﬁ made  in
paragraph S5.11  of the instant aéplicaﬁimn are haseless
%nd incorrect and hence the same are denied. The apﬁli~
cant is in no way entitlied for regulérisatiun of Eeryina
iﬁ terms of the jmdgment'aﬁd order dated .1.2001 passed
in OQ.NQ. 303 as has been contended by,ﬁhe applicént aned
- ip.thig context, gpeéhing order dated 28.3.200% has been

ﬁasséﬁ by the respondents/KRL-~Jorhat. |
35, That witﬁ regard to the statements made in
paragraph S.1¢ of the inatané application the ;ESPDH“
dents denied‘tha vontention of the applicaﬁt. Thé-diSﬁD—
sal of the case of the applicant after critically esami-—
ﬁiﬂg/émnsidering her vase cannot be vielstive of princi-
ple of natural justice and Qpﬁmsed té EEtabiiEhéd iawu ‘
36. That with regard to the statements made in
paragraph 5.13 o f the-ingﬁant appliication the respmn;
dents Adﬁﬁiéﬁ the same in tuto,'There Was 1o -Emch iota
of truth that any person cther than those Project Assis~
tants.whu had r&qqisite gqualification were regularised.
7. That with regard .tc:) the statements ‘made in
maragraph S.14  of the ingtéﬁt apﬁlicafidn the respon-
dents 6eﬁied-the same. [t has already been mention again
that the écheme MANAS deals only with assessment promo—
tion of Etaff and ﬁut & scheme for. regularigation of any
/ ‘ T Comtd. .. P/

-
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person other than scientitic and technically skilled
workers. The weord "abscrh” thus, mearnt for those skilled

workers only.

38, That with regard to the ctatements  made  in
par&graph 5.15 aof the instant appii&a%imn the respon-
tents  denied the éﬁme in toto. The applicant is uhablé‘
ﬁd.mgke out the meaning of the scheme.lHence, the exten—
sion  of the.%cheﬁe:made_in 19?& and 1992 for promotion
of existing Ehplmyees is clﬁbbing together by the appli-
l cant with the old scheme of abgofptiun fur technical and

scientific workers of pre 1781 tenure.

739. That - with régard to the Etaiémenté maude in*
pafégraph S.146 of the instant appiicatibn the respon-
dents ‘deﬁied'theﬁsamé. The TEEpDﬁdEﬂt%‘furthET beg to
state that tha‘grmuﬁds set fmfth in the instant apﬁlicéf
tion are not at all good grounds for filing this appli-
cation and hence the application is,liaﬁle to be dismis-—

SE .

G40, o That with regard to the statements  made  in
paragraph & nf_thelingtant application the respondents

Mave no comment.

G, That with regard to the statements made in
paragraph 7 of the instant application the vrespondents

begs to state that those are within the personal  knows

- Contd....P/=
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ledge of the applicants and therefore the rvespondents

van not admit or deny the zame.

ST Thalt with regard to the statementse made in
paragraph 8 and @ af the instant application  the

. respondents  beg to state that in view of the facts and
circumstances shove the applicant is not entitled ta any

relief or interim relief as prayed for and the applica-

tion is liable to be diemissed.

T GECTONCFRICER G LANSE & LEGH SECRON
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VERIFICATION

aged about %) yéérg_qﬁ/m s &AL go?ﬂ’\“’e— mraran v nemue
pistrict ..9o%hek

PR B LA Aeart and  competent officer of the

answering respondents, do hersby verify that the stalte-
ment made.én paras i }f-Llifﬂ | are true to my
‘knuwiﬁﬁge and those made in paras : being
matters of vecord are true to my informatiamf derived
rtherefrmm which I believe to be true and the reata are
my humble submissions before tﬁis Hor ! bip T::bunal.

Ared 1 Qigﬁ this verification on thie Z6th day

of Mary POO6 at Buwshati. Sodhot

SlgﬁdtUT“
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IN THE CENTRAL ADMINIS HUpE ABuNal

.... Applicant.

the respondents.

-t . . ; P & O T B . _ e
The ap_phcam mwosi respectiully begs io slaie as loliows:-

T . TN A S [ S - PR N SRR R e 1T A= .- ol
Thal the applicant aegues the stalenenis made in para 1, 1A, 4, Sand 17 of

the written statement and begs to state that the applicant was initially .

P masint [ R L] bat b} LI g A g -4

appointed on daily wage basis from December’82 to March’ 83, Thereafter

she underwenl an apprenticeship (raining for one year under the
respondents from April’83 to AprT’84. Cm completion of training she was
apnointed as Project Assistant w.e.f September’84 to 15t April’ 1990. As

such she rendered her services for long 8§ years in different capacities

although the respondents made artificial breaks for short spells i her
service deliherately just to deprive her legitimate regularization.

Further, the contention of the respondents that the cases of

ok

he
applicants under O.A.no. 16/95, 17/9, 18 and 241/95 were not considered

under the 13.01.1981 scheme is a misappropriation of facts. This How'hle



it

Tribunal in its judgment and erder dated 14.05.1997 in the above
mentioned OA’s clearly held that those applicanis were entitied o be -
regu.laﬁsed in their services as péx 13.01,1981 scheme (scheme MANAS)
and revisad scheme of 01.04.1992 and directed the fespondents to
regularize their services. It was onlyl after that, (hat the services of those
applicants were regularised and even age relaxation v_\'vas granted to them
as directed in the said judgment, q

As such the a?phcmit in the instant case is also entitled to the same
benefit and his O.A deserves to be allowed with cost. The applicant
having served for long & y'eérs under the respondents has acquired 2
valuable right for regularization as per the doctorine of “legitimate

expectation” and in accordance with the prindples of natural justice.

That the applicant emphaticaily denies the statements made in para 7, 8,
11,.12, 13, 24, 25, 26, 28, 35, 37 and 38 of the written statement and most
respectfully begs to submit that this Hon'ble Tribunal in its earlier
judgment and order dated 30.11.2000 in O.A. no. 3068/ 1999 has clearly

held as follows;

~5. In the light of the orders of this Tribunal in OA’s referred
to above and the scheme mentioned above the respondents
arc accordingly directed to consider the case of the applicant
to regularize his service as expeditiously as possible
preferably within a period of two months from today.
Scemingly the applicant must be overaged in the meantime, -
if at the time of regularization thé applicant is found to be
overaged that should be ignored and this shall not be a bar

for regularication of the service of the applicunt.”

The order quoted above was aystal clear and the direction was to

consider for reguiarizalion of the applicant within two months time even



by i

']

gnoring his overage, The tribunal no where directed the respondents
lo issue any speaking order else they could issue Lhe same after receipt of
the Tribunal’s order aforesaid. But since the :ﬂjrecﬁon was clear and it was
against the linking’s of the respendents, the respondents cha]iengedt the
order before the Hon'ble Gauilaii High Courl vide ils common judgment
and order dated 01.12.2004 in WP (C) No.2018/ 2001 was pleased to

observe that:

“5, In the case at hand, we have seen a scheme (for short,
 MANAS) formulated by the authority. On expiry of the
scheme, it was reintroduced on 4.10.90 and again introduced
in the vear 1992.- As per this scheme, persons who have
rendered three years continuous service in a scheme should
be absorbed either against existing regular vacandes in
identical posts dr by creating posts (by following prescribed

nrocedure) if the workload s¢ demands.
P

The Hon'ble High Court did not find é‘nytlﬁng‘wrong'in the direction of
the CAT in its judgment dated 30.11.2000 assailed before it and dismissed

the \Mﬁt-petition observing interalia that;-

“The Authorily, alter receipl of twe order, should have

passed a reasoned order whether the respondents are covered by the

aforesaid scheme or not.”

- From the above it is adequately clear that the Hon'ble High
Courl did not inlerfere wiih the order of the Tribunal, ralher observed the
provisions of the scheme “MANAS” that the persons who have rendered

three vears continuous service in a scheme -shounld be absorbed either

againsi exisling regular vacancies or by crealing posis, wiih {uriber
observation that the respondents did not pass anv reasoned order there -

. against. The obscrvations are significant encugh and the order dated

/‘(F



30.11.2000 attained finality. Even thereafter, the denial of regularization to
the applicant is against the spiril and dictum of the Tribunal’s order and
the High Court's order and issuance of the so called speaking order dated
22.03.2005 by the respondents at this stage is unwarranted, malafide and
after thought of the respondents. Furlher, the provisions of the scheme
“MANAS" vis-a-vis the entitlement of the applicant for regularization in
service has been thoroughly scanned by this Hon'hle Tribunal during the
adjudication of C.A.No..308/1999 and thereafter only, the judgment and
order dated 30.11.2000 was passed by the Tribunal in O.A.No. 308/1999
with the directions stated hereinahove. This apart the same mafter was
thoroughly = examined by this Hon'ble Tribunal in OQ.A.No.
16/1995,17/1995,18/1995 and 241/1995 in case of similarly situated
| emplovess also and | passed direction for regularization of those
applicants. As such, the law is settled and the respondents do not have
any right to pass a motivatéd speaking order dated 22.03.2(305 to plead
now that this applicant’s case is not covered hy the pmv;ﬂmne of the
scheme “MANAS” and the impugned speaking order dated 22.03.2005 is
liable to be quashed and set aside.

Further, the prindples of resjudicata” as pieaded by the
respondents in para 7 of the written statement has been misconstrued and

misinterpreted by the respondents which is not applicable heré.

The contention of the respondents that the special scheme
"MANAS" waus meant for regulurization of those sdentific and technical
staff, working under CSIR and not like that of the applicant, is not
sustainable since the scheme has clearly provided only criteria ie thosé
who rendered fhoee years sarvice inoa scheme”, Accordingly pursons
appointed as project assistant in different schemes who are similarly
situated as that of the applicant, have been regularised, as stated b 7 the

respondents themselves in para 5 of the wrillen slalement. As such, there
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is no reason for denying the same benefit to the applicant. Since the writ
petilion against Lhe judgmem and order of this Hon'ble Tribunal has been
dismissed by the Hon'ble High (ioﬁrt, hence the order dated 30.11.2000 in
O.ANo. 308/1999 passed by the Tribunal attained finality and the.
mspén&exﬂs are required lo comply with the directions given in the said
order only and the contentions made in the impugned speaking order
dated 22.03.2005 are wnwarranted and unsustainahle since those
contentions have aiready been examined by this Hon'ble Tribunal and

have rejected the same.

That the applicant categorically. denies the stat_eme:ﬁis made in para i4, 18,
19 and 20 of the written staternents and begs to submit that the contention
of the respondents that there were breaks of service in case of the
applicant and her service was not a continuous one._, is not tenabie in the
sense that those hreaks were artificial breaks for short durations only,
created by the respondents with the motive of depriving the applicant of
his - legitimate daim, even after her rendering services for more than 8
(eight) years. This is unfair labour practice.

Further, the plea that the case of the applicants of O.A. no. 16/95,
17795, 18/95 and 241/95 au;e distinguishable from that of the applicant
since they were selected through open interview in the afterthoughts of
the respondents and misrepresentation of facts. It is relevant to mention
heve that the respondents entertained other pe;'suns when the applicants
case was lving before them for regularization and she had already served
under them for more then 8 (cight) years. As such the respondents ought
io have regularised the applicant prior io holding of open inierview for
others, if any, as stated by the re’spondehts. Such acts of the respondents

are malafide, metivated, unfair and arbitrary.

That the applicant categorically denies the statements made in para 15 22,

23, 27,29, 30, 31, 34, 39 and 42 of the written statoments and begs to state
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that although the applicant was initially appointed on purely temporary
basis bul eventually her services were exiracied for a long period of more
than § (eight) vears and therefore she was acquired a valuable and legal
right for absorption/regularization in her service. The contention that the
lemporary appoiniment would nol confer het any right for regular
appointment is therefore a unfair labour practice and opposed to the
settled position of law as well ag the principles of natural justice. Such
contention of the respondents is more irrelevant and is not sustainable
since some other similarly situated employees have been regularised in

service and as such denying the same henefit to the apnlicani.under the

‘scheme MANAS is dis&mﬁnatéiy, hostile and violative of Article 14 and

16 of the Constitution of India. The applicant is therefore legitimately
entitled for her ragularization in service and this (0.A is made honafide
and based on stwong and valid grounds mentioned therein and the

applicant is entitled to get the relief's prayed therein.

That the applicant denies the statements made in para 16, 32, 33, 36 and 41
of the written statement and begs to state and reaffirms that the averments

made and grounds stated therein are-all true and based on facts.

That in the facts and circumstances, the applicant most humbly submits
that she is entitied to all the relief’s prayed for, and the A deserves to be

k]

allowed with cost.
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. VERIFICATION

I, Smti. Dipti Devi, W/o Shri Mukul Sharma, aged about 48 years, -
resident of village Siratia Gaon, P.0 Pulibor, District-Jorhat, do hereby
verify that

k] ) .
knowledge which I believe to be true and I have not suppressed any
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Wdﬁy of October, 2606.

And I sign this verification on this the
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